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LEGISLATIVE ASSEMBLY 
TU68day, 26th February, 1941. 

The Auembly met in the Assembly Chamber of the Council tHouee 
.. m... of the Clock, Mr. President (The HoooUNble Sir AWur BUim) 
in the ·Chair. 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANS"!EQ. 

COJrTBAO!' WITB ~  EswA.B.DA.S OF HOWlU.H ALLOWIlfO CO:RCB88loM 
. TO l\A.Q.WAY STAFF. . . 

1M. -"111ft KaIlamm&cl Abdul eJ.'IDi: Will the Honourable Member 
for Railways p.lease state: 

(a) the terms of the contract under which BaUabbdaa Eawardas of 
12 Cullen Place, Howrah, agreed with the Railway Ad-
ministrations to serve the railway servants and relatives of 
their staR eithel' free or on a rate lower than the rates fixed 
by the Railway Administrations; IUld 

(b) the M.rm of the agreemt'nt under which Bt\Uabhdas Eswardas Is 
permitttld to allow concessions to l ~ lltaft over aDd abo .... 
the rates fixed bv the Railway Admirustrationa? 

fte Boaoandll.. Itt ~  (a) and (b). I understand that 
~  Ballabndas's agreement with the East Indian &ilway for working 
the Indian restaurant cars contains a provision that the licensees shan 
supply employees of the Administration with meals ~  special rates as may 
be approved of by the Administration ~  that tl'lere it no such provision 
in their agreement for the working of Indian refreshment rooms, tleastall8, 
etc. 

Mr. L&lchaDci Raftlrl!: May I know whether they give Rny e~ 
over Rnd above whnt iR prescribed by the Government? 

'the KODOUr&bl. S1r Andrew mow: I have no inforJDBtion of any suah 
concessions. 

)b'l'BS 1'0& ADA.'l'BD WA'l'D8 Olf '1'JB hft· mnulf R£tt.WAi'. 
111, -Jlaalvl KuJwnmad Abela! GUld2 Will the Honourable Mem8er 

for Railways please state the difference in ~s for erated waters BOld 
at reUeshmeat room. by Messrs. Kelker' aDa OOlnpany and by Ballabhdas 
Eswardas and where the rates could be found prescribed by the Railway 
Administrations of the East Indiall Railway? 

'!'he Konoura'ble Sir Andrew OIow: I understand that there ill now no 
diftt:rence in t.he ~  chupd by the t.'tVo inns, and that tJae rates shown 

( 398 ) 
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in the current issue of the East Indian Rail,,:ay Time Table and Guide, 
page 200, paragraph 18" will be ameoded in the nen ,issue which will also 
incorporate the rutes for IIlrated waters in paragraph 17. 

Mr. LalChIBCl •• v&lral: .Do they supply the same kind of erated 
..-ate.rs, that is, of the same quality, or there is a ditlerencei 

De Boaowabl. 81r Ddrtw Glow: I believe that Messrs. Ballabhdae 
have entered into some arrangements to obtain their supplies from Mes.ra. 
Kellners. 

,. !'IuTIOli OJ' lU. ..... POB. hTlOLllS lfOT IlIOL11J);aD III 'l'IDII nBemu.BD IUD 
LIsTS J'OB. B.ALLABBDAS Eaw AJU).AS Colf'1'lLA.O'J'()B.. 

1 ••• JIaalY1 MahammM .A.bilal Ghual: Will the Honourable Member 
fqr Railways please state the authority in power who is C?ompetent to 
fix the rates for sellin, of preparations and, of articles not included 'in the 
rate lists prescribed by the 1tailway AdmfDistration for contracts held by 
BaUabhdaa EawardR9 and how it can be asoertained ~ the rat" ~ l e  
is prescribed by the (:ompetent authority,? 

'1'be HcmoarabII Sir Andrew Glow: The Administration fixes the rates 
for all articles in general demand which a eontractor must ofter for sale; 
these are entered on tbe taritls. If customers ask for articles not included 
on tht! tari"8 and against the sale of 'VI'hich there is no prohibition by the 
tenus of the agreement, R eontrActor would not be prevented from selling 
them if they were available. Prices in such cases are not prescribed by 
the Administration. 

1Ir. IMclIaacl .anlrai: Why baa not the Administration prescribed 
allO for those that are not provided fOf, 10 that be may not charge excee-
sively? 

!'be JIaDourabte 81r ADllnw Clow: You cannot provide for everything. 
Men's taates are almOlt unlimited. 

Ill. LalcbaD4 .aYllrai: At least tbose that are known to the Govern-
'lDent? . 

"1'he JIoDolllabie Sir ADdlew Glow: I have said that articles . ~e l 
demand are included in the tarifl. 

Jk.. JIlr,.II&)I4_ .o.&N·, W.hat ~be ~  of. ':railwa, adminis-
tration"'?DoeR it mean the General Manager, or the Divisional Superin-
tendent, or the Commercial Manager'?' . 

'1'Iae JIoJI,ouable Sir Andrew mow: The m ~  is ·deftned in the 
Indian' Railways Act. 

Dr. Sir Zlaaclcl1n Ahmad: But in this case ~  is the proper authority? 

!'he BODOUr&ble SIr Aadrew Glow: I eallDOt 88Y, Sir. The General 
Manager is generally responsible, of course, for all orders iuued. 



STARRED QUIISTIOXS AXD AXSWa.a 

Co:sftAC'r· WITH B'ALL.lBDAS EsWABD.U Dr UIPBO'l' o. Dmm SU-nOlf·. 
'12"1. *X,ulvt Muhammad Abdul Ghani: Will the Honourable Member 

for Railways please state: 

(a) whether it is It fa(·t that Ballabhdas F..awBrdas was ,given the 
• contract for service and supply to Hindu travelling public at 
Delhi main IItation on the North Westoem Railway for a term 
of three years in 1987; 

(b) what was the IIm:lUot agreed upon to be paid by Ballabbclas 
'. Eswarda,s to the North Western Railwav and how it wa. 

recovered; . 

(c) the term of the agreement under which the Railway Administra-
tion is permitted to forego the aDlount agreed upon or tiny 
portion of that amount, and to lay on the tahle the Raid 
agreement 8S executed by the Railway Administration and 
by BallabhdasEswarda8; 

{d) the terms upon which the contract was renewed after e:q»iry 
of the original contract; and 

(e) the particularll of the rent charged from Ballabhdas Eswarda. 
including the licence fees from each hawker employed by 
him? 

"'!'he Honourable Sir Andrew mow: (a) Yes. 

(b) and (c). Hs. 7,025 per annum. This was recovered for the first two 
~ e  1987 and 193A. The recovery fur the third year was withheld pro-
visionally but the contractor has now been called on to pay the amount 
due, Now that the policy, of recovering an economic rent has been 
decided on T understand the contractor is being ordered to pay rental for 
aocommodation,  ground rent for stalls and salesmen's fees. I do not pro-
pose to lay the ee~e  on the table but it may be inspected in the 
Railway Board's office if any Honourable Member 80 desires. 

(d) The agreement was renewed on the terms and conditions contained 
;n the previous ~eeme  subj,ect to certain stipulations which may be 
seen in the Railway "BoRrd's office if any Honourable Member 80 desires. 

(e) I have not the particulars asked for but understand that the basi. 
of the rents and license fees will be 8S follows: Nine per cent. per annum 
on the capital cost for buildings; Rs. 2 per stall per month and Rs. 2 per 
IJaleSmall per month. 

lIr. II. S. An.,: ]\fay I just allk, why it is that the Honourable Mem-
ber does 1I0t want to disclose the special modifications that have been in-
Ai,nduced in ~ l terms of agreement and wauta Honourable Members to go 
to the Railway Board's office and look into the agreement? 

The Honourable Sir Andrew 010w: There ia nothing confidential about 
them. hut I do nDt:think that it is desirable that individual contracts of 
this kind sh(iuld be: incorporated in the proceedings of this House. 

'.,' II. S • .&De1: Am I to understand ~  it .. the policy of the Gov-
ernment not to disclose terms of individual contracts on theSMr of the 
J:(ouse? ' ,  . '" . 

A2 
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... Be·a .. · lID .... 0Iaw: Not to. Any them QD ij)e ..... 
'!'bey are perfectly ~e  to l ~  by ~ ble emb~ of the-
House. 

Dr ....... d4ia ._.14: The pwaae "economic rate" does ·not appear-
eleu $e PIe .. t; IIoQ.J rate. Does the phfMe DleNl a [l8rcentap of the profit,. 
or does it mean, acCOJ'ding to the BeI'ViCAS rendered ~  the r .. ilway adminis· 
tration? 

. ~ 8,POvn,ble SIr ~  Glow: I am afraiq I Cfluuot. define the· 
tenn further. That WIAS the word, I think, used by the, ~ l Advisory 
Council, and they must have known what they intended by that term. 

JIr .... _.,.amlCl .a1UQD: II' there any principle regarding the· 
hawkers' l e ~ ~es charged by the contractors. fixed by the railway 
administration, or is it left to the sweet ",,11 01 tbe contractor? 

... JIDDoUlablellr ADdNw Olow: If the Honourable Member i& 
referring to salesmen. I indicated at the end of my reply that in this case 
Ute fee will heRs. ~ per salesman per month. 

Mr ••• I. ADey: May I ask the Honourable Member who is the 
authority for defining any terms used by the Central Advisory Council in 
their resolutions, if there is any doubt zesarding them. if Dot, the Chair· 
man of the Central Advisory Council? 

I'JIe ... 1l1&li11 Sir Aadr......: The du&y of interpreting the-
terms used bV ibe CaRta} A.dvisory Council re8ts with themselves and ~e 
duty of inte."reting OI'ders of .e Railway Board based on those proceed-
iDgs naturally re&W with the authority iuuing the order:' 

.. 111ft .... ·..,1Id Abdul Gbat: What is the amount of economic 
rent fixed in the contract;? 

~ -__ ~ .... .Mdrtw ~  I give the general basis of the ratp 
and ~ license ~ in the 8URwer to part (e) of bhe question. If the 
Honourable Member will kindly refer to the answer he will get the rates 
aad the license feell. 

_. Ilr .............. : Will the Honourable Membn gaTe U8 til. 
exact amounts which these persons ought to pay i!O that we can jooge if 
they are paying proper rents :\nd whether in our opinion it is an economic 
rent.? .  . 

......... 8ir .... CIGW: I do not think th&t giving fib. 
exact amounts that they paid would help 'he Honourable Member unless 
he knew the accommodation provided. 

Bmrr DOOvaaD noM BAJ..1.A.IJBDA8 RSWAllDAI!I FOB OootTPA'!'IOlf & .. 
IIU1LBIJraa Olf on"AIlf RAILWAYS. 

1Zll. ____ ....... AbMl 81wll: WllI the l{Qaoorable Member 
_ Bailw:a,,, ,lease "tate the pMticulare of railway buildinJl8 or·nortioD 
of those buildings occupied by BaJlabhdas Eswardaa on the East lll~ 
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Oreat Indian P8ftinlula and the North Western Railwlijrs mel the aniount 
of rent recovered from him for each building or portion thereof ad, if DO 
rent is recovered. thE.' reasons therefor? 

The1loDourabl' sir Andrew O1ow: t regret I ha.ve not the dela.iled 
information u"ked ior. As regards the North Weatu'n Bailw.y, I would 
.tefer the Honournhle Member to the reply just given to part (e) of his 
,starred (Juestion No. 127. On the East Indian Railway, rent is reeovered 
for all the Ilc('olllmodution provided and this amounts to Rs. 2fM-7-9 per 
:JIlenlJt'U1. On the Great Indion Peninsula Railway, a total of Rs. tS46 
per mensem is rt.-covered from this contractor, part of which is on account 
<Of rentals. 

(JQIIPUINTS AQ.Al58T THE UBDU LANGUA.GE A8 USEU IN ALL-bulA. RADIO 
BBOAOOAS'1'8. 

till .• JIr. Mahammld Amar All: Will the Honourable the Communi-
_tioDa Member please state: 

(a) whether he is ~ e that the broadcasts ftom the All-Indh& Wio 
Stations in so-called Urdu contaiu tnal1y bombastic words 
of Sanskrit and Bhllsha which make it unintellit6ble to the 
majority of Indians: 

{b) whether he has noticed the tendency on the part of the Atl-
India Radio to 8ubstitute obsolete Sanskrit and very. un-
oommon Bh88ha expressions for very populu and welt-known 
Urdtl "onit' 1Vhich m ~ the brOildcasts e~ y lengthy 
and remote from appl'ehension; 

(c) whether he is aware thst this policy (jf tbe Ail-India Radio has 
elicited a country-wide Agitation i  . .. 

(d) wht'!ther he is aware that the ~ s el Urdu usecf on mdio 
has been dubbed by ter;v ptorniiumt Urdu scholars al 
Jill·nafi m e~ i.t., langUage of goblins; 

(e) whether it is not the duty of Government to m/U[e Urdu whioh 
is the most understood language in India, as the lingu4 
fra.nM here; 

(I) wbether Govei'llment have tried to make Urdu popular lI'fiCD8lJt 
masses; 

(g) if not, whether Government are justified in s ~ at the ru6t 
of a well-t'!stablished language by offending against the eet 
idiOtttI!l fend e'tpl'!aEli6bs (jf Urdu; and 

(h) whether Government propoRe tc;> direct the All-India. Radio 
Departtnent not to spoil Urdu by introducing unfamiliar 
words instead of familiar ones? 

...... BoIlO1lfable IIr ~ OldWS (a), (b), (d), (e) and (f). No. 

(c) I am aware that there are complaints both from advocates of 
Urdu and Hindi about the language used by All-Incii.& Radio. 

. (g) 1 have repeatedly stated in this House that· the aim of All-India· 
nadio is to use a vocabulary in its news bulletins which is understood by 
the largest number of listners. Talks in Urdu ond Hindi are frequently 
~ e  from All-India Uadio stations and there can be no question of the 
AU-lBdi& Eadia wishing to e m~ eiflher· of thEjse languages. _ 

t  .  . .. , . 

t AOlwer to thia queltioo laid on the table, the queltiooer beiDg abl8llt. 
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(b) No, Bir. This is quite U!lnece88&ry for ~  reaeon I hav. jan 
explaiJied.. 

.A:PJoonnoiru'l' 01' MUBLDII ~  8'l'.A.1'P 0nJ0D8 o. R.t.n.W.UI. 
180. -Dr. SIr I1a1ul4ID Abml4 (on behalf of Nawab Siddique Alia 

Khan): (a) Will the Honourable the Railway Member please state 
whether it is a fact ~  in their letter No. 8966-E, dated 2nd. embe ~ 
.1931, the Railway Board stated that, one of ~ undertHiogsgivEln OD 
behalf of Government in February 1981 k).a deputation of,· the Muslim 
Members of ~ C-entral Legislature was "that the suggestion· regarding the 
appointments of two Muslim officers al Deputy Agents ,,J>eraonnel wouW' 
be considered? '.' 

(b) Is it .. : fact that, in cOMlection with this undertaking; it ~ .... 
stated under the heading ,. action taken" that as tbe posta of Deputy 
A,... Peraennel are fiUed by 1Mf1ee1iion from offi('.en witb 8Sperkmoo in 
sWor establisbment work, tbe solution lies in the appointments ;01 
Mualims 88 s$sff offiofll'B from where they can work their way lip to tb. 
Deputy Agent Personnel? 
(c) Were any Muslims appointed on staif or eatabliahmeat work 80 sa· 

to give them the necessary training to work their way up to tbe post of 
Deputy Agent Personnel in ~ e with this undertaking? If not, 
why not? ' .. 

(d) If the anlwer to part (0) above be in the aftirmative, wbat are tb. 
naInes of those officera? What promotions have been given to tbese-
officers during the last ten yenrs? When will these oftic8'rs· be appointed 88-
Deputy Agents Personnel} 

fte Bcmoarable SIr AD4rew 0IDw: (a) and (b). Yes. 
(c) Muslim officers bave  been appoiDt.ed to the PeJ'80nnel 'Brancb from 

time to time 80 that their claifD8 could be considered 'for posts of Deputy 
General Manager, Personnel, when theJ otberwise became efigible for 
such promotions . 
. (d) About 82 Muslim officers have held Personnel POlta since 1981; t 

do not propose to Jay the names on tbe table. These officers have been· 
considered in their tum for promotions in tbeir cadre. All for tbe last 
part, a senior Muslim may be appoiDted as e ~ y General Manager, 
Personnel, in the nen few monthR. 

Sard&r Saat 1lqIL: . Have these oftioers been ielected for promotion· 
along with others who were lent up for promotion, or is. it tbat communal 
considerations were ~e  into consideration when· .these, persons were 
appointed? 

'tile B0a01ll&bla SIt·.ADdre. Glow: Other names. are eoDlidared. 
TheSe appointmenta are not confined to anyone community. 

SIId&r Sat 8JaIIl: May I know to what communities the other' 
perIOns, who were lent up for consideratiQn for promotion along with these 
M uaalmanl. belonged? 

fte Boaoarable Sir ABclrI. Olow: Tbe reply I gave to part (d) gave 
the numbers for the last ten years. and I 10m afraid I could Dot anlwel'" 
the Honourable Member" question. without Dotroe. -



ITAJUUlD QUa&TlOHS AHD AH8WJ1BS -.Iarda,r 11m ...... : May I know if the Honllurable Member is sure 
that the promotion ~ s not made on communal considerations alone? 

TIl. BoaoaraNe 8lr ~  O1ow: Yes. 

DIsKrsUL OJ' E!iGIlnaU8 IN MULTAN DIVISIO:N OF TBE NORTH W:l6'r:1J1l' 

RAILWAY. 

181. -Dr. Sir Zla1lddlD .Ahmad (on behalf of Nawab Siddique Ali 
Khan): (8) Will the Honourable the Uailway Member be pleased to lay 
. II full statement on the table of this House concerning the embeEzlement 
which led to the dismissal of five Engineers in the Multan Division of the 
North Westem nailway? 

(b) How many of these officers are being prosecutedt? 

(c) What steps have been taken to recover the money of the tax-
payers? 

(d) What is the pecuniary condition of these officer!!? Are they in a 
position to pay the amount embezzled? 

'.l'bt KODOUablt Sir ADdrtw Olow: (a) and (b). I would refer thG 
Honourable Member to the reply laid on ~ table of the House on 16th 
November, 1940, in reply to Mr. Muhammad AzhlU' Ali's unstarred ques· 
tion No. 54. No officers have been dismissed, and t.he question of the 

~e  of the three officers, whose services have been terminated, did 
not arise. The cases of the two other officers are stilI under consideration. 

(c) In the cireumstances' of the ~se which led to the termination of. tho 
services of three officers it was impracticab1e to make any recoveries other 
than those involvea in the reduction of pension in the case of gazetted staff 
and forfeiture of special cont.ribution to provident fund in the case of non-
gazetted staff. The CBse in which the other two officers were involved is 
still under investigation. '. 

(d) I have no information regarding the pecuniary condition of tIte 
officers whose services were terminated and they were not found guilty !)f 
embezzleroent. 

Dr. Sir Z1audcUD .Ahmad: Apart from the question of discipline which 
is really the concern of the department, taxpayers' money is involved 
here, and we should like to know whether Government know, as a result 
of their official inquiry, what is the exact amount tilat has been embezzled, 
and what steps they have taken for recovery of the money. That i. 
irrespective of-the question of discipline? 

The Honourable Sir Andrew Olow: I haV'e said that certain ~ e s 
were not guilty of embezzlement. The actual loss to Government cannot 
be estimated exactly but I believe that it is approximately covered by the 
reductions to which I referred. 

Dr. Sir ZlaUddln Ahmad: We ought to know, in the 'first place, what 
is the exact amount which, according to the Government's" inquiry, haa 
heen embezzled. If the answer of the Governmel1t is that no mOllev bas 
beel1 embezEled, then the question does not arise. We should be satisfied 
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we sh<>uld like ~ iDq¥Uoe whJ.lt actioll hQbttell taU!:en to recover the 
money? 

Ill. PreIldeat (The Honourable SitAMur 'Ba1tiin 1 : The HenoUraole 
Member is making a speech. 

Dr. Sir ZlaUddjs £hmad: My question ia this: Will Governmtlllt 
state on the lIoor of this House whether there hIlS b~  embezzlement or 
ndt? ',. 

fta JIOaCMUa .... lUI' AIldIew 0I0w: I have already .. id that two oaaes 
are under CODsideration. and ou these I am not e~ to make 8111 
comments. In the cuae of the other 3, the officers were not found guilt)' 
of embezzlement. The actual loss to Government, all I said before, cannot 
be exactly estimated but it il! probabl, in the neighbourhood of Rio 40,000 
N1d ~ reductipns ~ .iu pensions and gratuities are roughly of that 
order 'i111O. 

Dr. 8tr ZtallddlD Abm.t4: We are not concerned with the reduction in 
their salary. What I want to know is whethet there bas been embezzle· 
ment to tlJe extent of Hs. 40,000, and, if so, what steps have Government. 
taken to recover this amouiJt. irrespective of sny dopanmentsl eetion? 

!'he BoileUraItle SIf ABclrew Glow: I hsve said more than once that 
'he three offteers werfi not found guilty of embe"dement. 

IIr 0cnrMJI IeItutb': Then how did t.lle money get lcst' 

'the BoIlalU'abLe ~ ADdnw Olcnr: The money was lost through thot 
aqligence of those omeera. A reduction of the pensione and gratuities 
naturally involvei a saving to e~  and so fllr 8e I can estimate 
~  ia probably roughly equiv&1ent to the los8 that was incurred. 

Dr. 8lr ZlaaddID £hmad: The Honourable Member has admitted that 
there was Joe. to the Uzpayer to the eztent of Re. 40,000, 8OeCI'ding flo tile 
inquiry of Govel'llR'lent. Ntnier mind bow the money ie Ion. It ia the ~ 

of Government to make enquiries &s to who is reaponsible . for thit 
embezzlement, and who has taken this money? 

1Ir. PreIidea' (The Honourable Bir Abdur Rahim): The Honourable 
II8Iftber has already _wered ihat. Nest queation. 

:D.ooiJIG .... D 0. B&u.wAY BoDD 0aD .. m USROI' a. 08'1'ADf CA'1'JDIDMJ 
CoNTBA.OTS ON TO Noa,. W • ..,.. RAu.WAY • 

. 111 ............. IIUI: wm the Bonourable )l-=ber for Railways 
plesse refer to: 

(a) the speech of the Honourable Sir Guthrie Ruaaell. during the 
debate on the Resolution reg8l'CliQg contract. for supplies of 
food, etc., on Railways in the Council of State on the 14th 
March, 1940, (page 268 of the Cmmcil of State ·Debates) 
"i •. : "Now, with regard to part Ca> of the RelOlution, the 
Central Advisor:v Council unanimously ~ that 1l1e 
queation whether the cootraet abouId be given to looal 



, proieuioul men 01' whethermcn sauu.etory service ClOUld 
be obtained by giving oontracts by areas or secUonl should 
~e left to the various Railway Administrations to .decide sub· 
Ject to their consulting their local Advisory Committees. 
*  •  •  •  • * Any order. i •• ued by the Railway Board 
ha"lI, so far as I &Dl aware, betft honoured by the E. I. R.'·; 

(b) letter No. 28 AC/246, dated the 22nd November, HMO, from 
the Divisional SuperintendeDt, ,North yvestern ~ l y  Delhi. 
to Mr. Ladha Ram, Hindu Sweetmeat Contractor. Yultan 
Cantonment Railway Station, reading aR under: 

·'With reference to your application, dated 20th June, 1940, you 
are hereby offer.ed the'teddiDg. eontract. '01 aweetmeats, 
bread, drinks, tea, fruits, betels, punkhas and s b~ 

at Dhuri Station. If you accept the' offer please take over 
the work'froiD 6th December, 1940, and depoeita security 
of Rs, 100 in the Poet Office pleaged in the Divisional 
Accounts Officer, Delhi. 

"2. You will be allowed 16 (sixteen) aalesmen to carry on the 
wOI'k out of whom 4 (four) should be Muslims."; and 

(0) letter No. gg AC/",87, 'dated the 21st November, 1940, from the 
Divisional Commercial Officer, North Western Railway. 
Delhi, to the Statioo Master, Dhuri, ~  (l)M88srB. 
Tailu Bam Amer Nath, Sweetmeat and Chabrina vendors, 
and (2) Cbiranji Lat, Hindu Bread and Fruits, etc .• vendors; 
vi •. : "Notice is hereby given for the termination of their 
contraots to take eRect on ezpiry of a foriuisht· from the 
date of the i.ueaf this notice"; and state: 

(i) whether Gavemment traced any corruptioo in the termination 
of the contra.: 

(ii) the considerations upon which the contract is given to a pro-
fessional man, who is not a local contractor; 

(iii) what other contracts are held by MT; Ladha Ram; 

(iv) whether the local Advisory Committee was consulted in the 
matter of giving an area to Mr. Ladha Ram? 

(v) whtltber the Divitlional Commercial Officer, Delhi, in any 
respect disobeyed the orders. of the Railway Board; 

(Ti) whether he will lay ali the table a list of reports regarding 
unsatiafactory working of Messrs. Tallu Ram .Amar Nath 
and Chiranji Lal upon which their contracts are termi· 
nated; aDd 

(vii) whether Government now propose to rectify the error by 
oancelling the orders of tbe Divisional Gommerolal Officer; 
if not why not? . 

ft •• ....,..bI. Sir ADdr ... mow: (c) (i). No. 

(ii) He was first on the list of approved contractors and his qualifications 
weTe good. 

(iii) I Wldel'stund he may hold a oontract in Multan but harve no details. 

(iv) No. J would add that Mr. Ladha Ram was not given an area 
contract. 
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(v) No. I believe that there wtlre no local profeasional caterers on the 
approved list. 

(vi) I do not propose to disclose the various inspection notes contain· 
ing complaints regarding the service rendered. 

(vii) This does not strictly arise, but there are no gro'ands for cancelling 
the contract. 

Mr. LalcbaDd •• n.lr&l: May I know whether any local contractors 
applied for it, or that eontracta should be given and they· should be put OD 
the approved list? 

ft8 BoDourable Sir ADdIew mow: I do not know of amy, but I have 
not those particulars . 

. :ROI"oJRBOOVDY 'OF ODTAIlf Colft'lLAOTUAL' AMO"C:N'l' DOM BALLA.BHDA8 

ESWABDAS. 

188. -Bbat Parma Band: (a) Will the Honourable Member fol' Rail· 
ways r-lease state whether it is a fact that in 1987 Ballabhdas Eswardaa 
made an agreement with the North Western Railway for paying Rs. 21,000 
(twenty.ane thousand) for the catering of the Delhi Main Station? If 
not, what are the facts? 
(b) Is it a fact that the sum of the agreement has never been recover· 

ed by the Railway? If it is not so, what is the real fact? 
(c) What are the reasons for not tecovering the agreed amount? 

The Bonoarable Sir.Andrew 01011': (a) No, the contract was auctioned 
for a !mm of Re. 7,0'J5 per annum, for three years. 

(b) I understand that the annual raymenthas been made for the yeaN 
1937 and 1938, and is now being made for 1989. . 

(c) Does not arise. 

Dr. Sir Z1audd1D. Ahmad: The Honourable e l~m l  said that these 
contracts were given on the basis of economic rates· He has just now said 
that these contracts were auetioned. If that is the case, may I know 
where the question of economic rates comes in? .  . 

The Honourable Sir Andrew Olow: I snid that thi.,; particular contract 
was auctioned.. Thh. was some time in 1936. Since tht" matter was diil· 
cussed in the Central ~ s y Council, the policy has been changed. 

ALLEGED BOGUS ApPOINTMENTS IN THE HOWBAJI DIVISION, EAST INDu. 

R.uLWAY. 
. . . 

1M. -Dr. iIr ZlauclcUn Ahmad: (a) Will the Honourable the Railway 
Member please state whether it is not a fact that in Howrah Division 
or the East India;n Railway, a number of unauthorised bogus . appoint.. 
ments were made and appointment orders issued from the divisional head-
quarter? 

(b) lR it not a fact that persons so appointed began to function in 
spite of the fact that theBe posts were already filled up otherwise? 

(0) Is it not a fact that an enquiry was instituted and the entire 
blame \\",'1'1 put on " Bol:tary clerk? 
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(d) Is it not a fact that this solitary clerk was prosecuted by Govern-
ment? -What is the finding of the judge? . ., 

~  I. it not a fact that the judge ~ e  the clerk and put the' 
responsibility of bogus appointments on officers? What action, if any, 
have Government take on the finding of the judge? 

(f) Are the Railway Administration prepared to bave an independent 
inquiry by external agency, consisting of at least one person baving the 
rank of a District Magistrate? 

The ~ble SIr.ADclrew Olow: (a) Yes. 

(b) and (e). J have called for infopnation and will lay a further reply 
011 the tahle in due course. 

(c) Yes. 

(d) The answer to the first part is in the affirmati ve; as regards the latter 
part I understand the trial court convicted the clerk, but that he was 
acquitted on app'eal. 

(f) No such procedure is contemplated. 

Pandll LaJqbmt ][aDta llatva: May I know what is meant by .. un-
authorised bogus appointments"? The Honourable  Member has replied: 
to the question. In what sense did he understand the expression? 

'J'he JIoDoar&ble Sir ADdrew (JIow: I understood it to melln appointment., 
which are not regular and proper. 

Dr. Sir ztauddbl Ahmad: Has the Honourable gentleman seen the: 
judgment Gf the appellate authority? 

'I'Jle HoDourable Sir Andrew CJIow: I have not seen it yet, but hope to. 
see it in the due course· ' 

1Ir. K. S. Aney: May I know whether these bogu's officers had received', 
~ es  for some months? 

The HODourable Sir .Jeremy Kaisniaa: Bogus salary. 

The Honourable Sir .ADdnw mow: That arises under part (b) witn 
regard to which I have oalled for information. 

Dr. Sir ztauddtn .Ahmad: May J know, in case the Judge comes to a 
decision that really speaking some officers ought to have been prosecuted., 
will he take action according to the decision of the Honourable Judge? 

The Honourable Sir Andrew mow: It if! always 8' principle that when, 
remarks are passed against an officer. he is entitled to a reply on a separate' 
charge sheet before any action is taken against him. 

B:Z:OB88 RBOB11lTJOJ!T 01' TR1I MmoBI'l'Y COIrIMUlfITY OJ! OBTAIN. ~ 

181. -.hal Parma •• 4: Will the Honourable Member for RaDways 
please refer to Mr. Frank DeSouza's report on communal representamon' 
in Railway Services and state the reaSODS for the recruitment of staff' 
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-oYer and above the percent. fixed for the minority com.munitr 0" the 
Eastern Bengal, the East Indian &ad ~ e  Indian Peuinsul •. RailwaYI 
:and the steps ta1l;en by the Railways to reduce the excess number of the 
minority eOinmUriity? tf no steps have been taken by this time, what 
.8re the ~  therefor? 

ft, BoDGurabl, Sir Andrew 01ow: I am not clear ~  community or 
.-eeS8 the Honourahle Membet ha8 in view, but there have been minor 
errore in the application of the rules. The attention of the railways con-
cerned hus been drawn to these. 

:DuIOIBNCY IX THB PncuTAGlI OJ' Bmw ~ ON ounm ltAILWAYS. 
1,.. ·.hIt liarma .&IId: Will the Honc.urable Member for Railways 

please refer to (i) the report of Mr. K. M. Hassan, and (ii) the report of 
.-. Frank DeSouza, C.I.E., on the communal representation in Railway 
~  and atate: 

(a) tht:l percentage of Hindus employed on the Eastern ~e l  the 
East Indian, the Great Indian Peninsula and the North 
Western Railways shown in the two different reports in each 
class 01· category of employment; 

(b) the rea80ns for any decrease in the percentage of Rindu 
employees in an,}' class or category of employment on any 
Railway; and 

(e) how Government propose to makeuptbe deticienuy itt the 
percentage of Hindus; if not, why Dot? 

'l'he BOAOIIr&bl, Sir AJadrew 01ow: (R) The, infonnatitm i. coJttain8d ill 
iboth the reports, copies of which Ill"e in the Library of hbe House. 

(b) The reservation of specific percentages in recruitment to the m ~ y 

.eommunities naturally caules a reductrOb in the e ~e e (if etIlptdyees 
,belonging to the Hindu community. 

(c) Government propose to take no action. 

i»AoliOTIOlf8 TO THE POST OJ' THB Cmu CoJlMlPlCll.U MAIU.OU em ~  
RAn-WAYS. 

l8'1. *Bhal Parma .aIId: Will the 1'Ionourable Meniber for Railways 
'please state: 

(a) the class or category of atati eligible for premotie .. to the POSIi 
of the Chief Commercial Manager on the ERst·ern Benglll, 
the Eut Indian, the Great Indian PftintUl. aad tbeNorth 
Western Railways; 

(b) the pmiculsrs of the procedure prescribed for ~ promotion to 
the post of the Chief Commercial Managers; .. 

tel whdbet th& post of the Chief Commernial Manager is a Setedtion 
poet; and 

(d) whether the selection is made by the ~ e  Public Service 
Commission; if not, why not? 

.,.. BoBour&ble Sir AIMIrew Glow: (a)· Me1nWis cst ... TAmiipanation 
('l'rafIie) and Commeroial cadre of the ,8upetioi' e ell e ~bl e l  of 
.. Bailwa,., .,. 
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(tt) No, &peoi.1 proceiure haa b~ es be  

(c) YeN. . 

(d) No; the adminiatraiion is not required to obtain the a..ivice of the-
Fedel'&l Public Service Commission in making such appointments, nor is. 
it lleCe88&ry· 

PIGd1t Laklbmt ltaIlta Kaltra: May I know what are the considerations. 
that weigh with the ~s in making a selection? 

'file Bonourable Sir ADdrew Olow: The qualificatiQns of the officers. 
for the. appointment .. 

Mr. II. S . .&aty: What aoo the principles OIl which the selection of 
officers is left over to the consideration of the Federal Public Service 
Commil'8ion ? 

'l'hellcDOurable SIr Andrew 010w: r said that the administration is not 
required to obtain the advice of the Federal Public Service Commission in 
this case.' . 

Mr. II. S. AILey: The Honourable Member further said that he did noff 
consider it necessary. I want to lmow what are the principles on whieh 
reference is made to tbe Public Service Commi88ion in the matter of the-
selection of officers. What is the ground of the distinction between "'asas 
which are sent to the Public Service Commission and· cases which are not 
sent to the Public Service Couunis.ioll ? What are the principles OD 
w.b.ich this distinction is Pl&de ? 

TIM ~ bl  IIr ~ mow: Roughly speaking, tlle e~  ~ 
tUlction is between first appointl.oents t.o a sel'vice and promo I ioo. 

Mr. Lalch&Dd .avalral: May I know from the Honourable Memher why 
it :was not considmoea necessary in this cale 10 .. fer t.his matter to . the-
PlJ,Iplic .Servi.oe Comm.i.ssion? 

....... ~ SII .&ad.r&w Glow: I have just replied to that in ...... 
to lb-. ~y  

_ •. Lal$aDd • ...,.: Tht' Honourable Member said that this was_ 
considered e ~s ll y in this particular case. On what gJ'OUJlds waS. ~
sidered not necessary to send them to the Public Service Commission? 

......... s'· iii ~  My answer had no special reference-
to this particular case· The same principles apply to other cases. 

~ .• lr z.4dtD AJuDad.: In view of the fact that the Administration 
Report just published Nhows that out of eleven appointmel'lt. on State-
managed Railways in the officers' gJ'Bde, not 0. single percentage,of Muslims 
was theN, I do not know what my Honourable friend meant when he said 
e ~  wanfJed to make up the deficiency, since, out of eleven trppointmenta, 
seven alie Hindus and four Anglo-Indians? 

Ill .•. S. hey: What is the question? 

Kr; PrllldeDt (The ~ e Sir Abdur BaJaiin): Next qUlltiClll. 
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WI'l'BJIOLDDTG OF A Tm.Ba&UI OONOD.MlfO G17JW GoBIN.D 8nfO. DAY 
CBLBBU'l'ION AT 8ABGODJIA. 

138. ~  SiDJb: (a) Will the Honourable the CommunIca-
tions Member please state if it is a fact that the following telegram wa. 
not forwarded by the telegraph Iluthorities at Sargodha to His Excellency 
the Governor, the Premier and others: 

"Unanned l'elig:ous procession on the annive1'8&l'Y of Sri Guru 
Gobind Singh using cUl'ltomary route ihthi-eharged hy the 
Police over 20 persons e~  ,conditions of a few· serious, 
about 12 pel'Rons arrested so far lorry anrrying ~  Granth 
Sahib taken by police Gurdawal'a management prevented by 
authorities from l'8ising Pandal in front of GlIrda'wara for 
holding anniversary dewan sikh feeling perturbed. ,. , 

'lf, so, will he please state whether such 11 ele~ m falls within the pur· 
view Of rule 15 of the Indian Telegraph Rules? Which portion of this 
ele~ is 'plainly objectioJ1able'. or 'of alarming character'? 
(b) Is it also a fact that the telegraph authorities had previously also 

declined to transmit telegrams relating to riots at Sargodha? Was any 
~m e  received by the telegraph authorities from J)istriet Magis-
t·ra'te, Sargodha, ordering or desiring them to obtain bios orders before 
t1'8nsmitting any messages relating to riots? If so, will Government 
placetbat letter of the District Magistrate on the table of the House, 
and state if the ·rules in question pennit a District Magistrate· to issue 
.. uch instructions to the telegraph authorities? 
(c) Is it a fact that the telegraph authorities did not forward the tdle-

gram quoted above due to the ban placed by the District Magistr,.te? 
Has . a District Magistrate any power under the rules· of the Telegraphs 
Department to censor telegrams, or issue general instructions except 
those that are contained in Rule 15? 

: . ',. 

'fte Bclaaar&ble Sir Andrew Olow: (a) The text of the telegram qlloted 
by the Honourable Member gives the substance of the telegram, but does 
not give its wording accurately. Tile telegram in question was not 
forwarded. I The officer-in-charge of thfl 'telegraph office was doubtful 
whether it was not 0' an objectionable character, and. therefore, referred it 
~~e  Rule 15 of the Indian Telegrllph Rules to the chief· civil officer of the 
~  and,. under his ~ e  he treated the ,telegram .asobjectionable. 
He apparently held that the whole of the telegram WIIB objectionable. 

(b) As regards the first part, one previous telegram was stopped. The 
anawer to the second ~ is in· the negative .1ftld. the third ,psrtdoetJ 'not 
arise. 

(c) As regards the first part, the telegram was withheld on. the advice of 
the Di.triot Magistn&t8 which Was· sought and given under Rule 15 of' the 
Imtian Telegraph Rides. The answer to the second part. is in the negative. 

Bardar Sm S1qh: May.I know if,the Hopou ... ble'Memb'er hu got the 
text of the telegram Rnd, if so, will he kindly let me know if in hi" opinion 
any portion of this telegram is of analanning 'character or of an objection-
able nature? 

'1'he JIoaourabie Sir Andrew Cloy: The Honourable Member is not en-
titled iIo uk for my opinion in putt.,:. q .... tion.· , . 
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'Iardar a&Dt Smp: What I ask ~ es be endorse the opinion of the 
1tubordinate officials who prevented the sending of this telegram on the 
ground that it was atarming and of an objectionable nature? 

Mr. Pre8ldent (The Honourable Sir Abdur :Rahim): The Chair rules that 
()ut of ol'der. 

Sardar Sat Singh: My question is this. A subordinate official referred 
this telegram to the District Magistrate. That official is subordinate to the 
Honourable Member. I want to know whether he endorses the opinion of 
his t'lubordinate that this telegram was of an alarming or doubtful nature. 

Mr. Prlllldent (The Honourable Sir Abdur Rahim): The Honourable 
Member has given his answer, but he is still asking for his opinion. 

Sardar Sat Singh: J Rm not asking for his opinion. 

Mr. Prutdent (The Honourable Sir Abdur Rahim): It comes to that. 

Sardar Sat Smp: What J want to ask is this. ,Rule 15 is being used 
for the purpose of suppressing a legitimate grievance of the people by the 
"Telegraph Department. I am asking. how he interprets rule 15. 

The KoDourabIe Sir AIlcIrew Olow: I interpret the meaning of that rule 
'in this way that when a telegraph official refers a matter of this kind to the 
District Magistrate, he must be guided by the advice he is given. 

Sardar Sat Singh: May I know if it is a fact that this District Magis-
"trate issued general orders to the Telegraph Department not to forward any 
telegrams relating to these riots at Sargodha without consulting him? 

The BclDOarab1e Sir Andrew mow: No, Sir, as far as I know, that is 
not a fact. 

SardaI' Sant SID&h: Is the Honourable Member prepared to make in-
q\1irie"8 into the matter? 

I have myself seen the letter of the District. Magistrate with the Tele-
-graph Master. 

fte B.oDoarable Sir Andrew mow: I have seen the advice given by the 
Di.trict Magistrate, and it does not be~  tJtat oo;nstruction. In any case, 
I am not responsible for t.he aotion 0' the District Magistrate. 
SardaI' 8&D.t 8IDP: I know you Bl'enot.May I know if the Honour-

-able Member is prepared to issue instructions to the Telegraph Department 
that they are not to' entertain such advice of a general nature and that 
,they should \Ille their discretion, B'8 provided for in rule 15? 

The Honourable Sir Andrew mow: No, Sir; I am not aware that such 
-a«ivice was given. ' 

Sardar Sat Singh: May I know if the District Magistrate ~ any 
.authorityunder the Telegraph Act to issue such instructions of a general 
nature which amount to a censoring of the news? 
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-n. .......... IHr ......... : I Uaink I Dave.aber uaw8l'8d th •• 
question alnajy. 01' it is coming later. 

'. 
POLIOY 01' TBIf TBLBGJLAPB DBpABTJID'l' CO:RCDlQl(G Tu.:RSIIII810N 01' 

eo.tunrTS 1'0 Bla. liluCJI.J'J'iO AvTllOBI'J'IU. 
139. *8ardar SaDt 8tDgh: Will the Honourable the CommunicationS 

Member make /A public atlitemeut. .. to Uae policy of his department if the 
con1piaiat8 .cWfeeaed to high executive auihoriiiea. however. alarming Nt 
l161ture, come within the mischief of ~ US of the Indian Telep-&ph Ruleet 

'l'he Bonoarable Sir Andrew mow: Government hold that if' a telegram 
is of atl alarming nature it eomes within the mi.chief of Rule ~ of the 
Indian 'l'e!egraph Rules irrespective of wOO the adcbeasee is; but as I lakf 
it that this request is made in view of the action referred to in the preced-
ing question, I should add that both the telegrams were addreSBed to a 
press organization and a newspaper as well as to official authorities as 
multiple telegrams. 

Sardar SUlt SblIh: May I know if the Honourable. Member is prepared' 
to modify this rule by saying that if' they are addressed to high executiv .. 
authorities, they may be forwarded, ~ le an option should be given to tbe 
sender to strike oft the names of those who are not in public service? 

'.l"JaeH __ n* SkAMnwGlOlllf:: '·1 am' ~ prepared toSH.y that every 
objectionable telegram should be forwarded to an official or high authority. 

Sardar S&nt Siqh: May I know why the Telegraph Department should 
Dot be ueed by people for addressing pe1'Bons of Buch 8 high poiition like 
His Excellency t8e GoVl'll'llQr and the Premier of a province? 

!'be JlCIIlO1U'&b1e Sir Andrew mow: It certainly should be used, in the 
proper fashjop. . 

P&ndit LaJrthmt Kanta llaitra: May I know from the Honourable Mem-
ber if it is the practice in Cj1Scs where ~  Diltrict s ~ e b s a 
e e~m to sf!nd. report of his Rction to the hightl$t telegraph authoritied 

'rboJ J[tMUIIIle .. ID I ow CJIaW:- No, Sir. 

P&ndlt LUahmi Kuta JIIltra: DQ 1 e ~ that ihera ie ebdately 
no provi!'lion by which District ~ ~ es can be iB touch ill $heae mat;..,. 
"ith the high telegrapb ~ ~ e  

ft. BDIloprable SIr ADdrI. ~  Thert,.js ng. aeed fer ~m to be 
kept in to1Jch with high telegraph authorities; they ~ l e ble to the 
Provincial Government to which they are 8ubordinate., 

Pandlt LalaJbml Kanta Ka.ltra: Even in such matt ... as withholding .,f 
telegrams. magistrates Rre n(\t resporUlible to ibetel .... " 'QthelW.iM 111lder 
whORe jurisdiction they act in accordance with section 115 but they aet un_ 
t.he orderR of the Provinchll Government? 

The BDaouable Sir AMrtw en_: They are not respoBsible to the· 
Director General in respeci cal the· nc.kiee .o.y gi .... 
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Kr; II. S. bay: Doc!; r;oL the: [Jollourlrhle .M:ember see that the very 
~  pf)llltl.killg aTC)lrCsentution hy way of 0.. telegraphic communioation 
stands ill dunger of being taken aWIl.Y, und. that there is 11 dUllgCl' of a U1all 
being deprived of that flmility if he ,,"ltIltA Lo complain against the District 

l ~~~ e  ~  of ~  power -:vested in him under rule I5? 

The bl~ Sir Andrew. Olow: No, Sir. I take it that if 0. GOVCl'llOr 
or high of'ficinl t() whom slIch It el ~ m is addressed findfl that the Dist,rict 
lia"istratt! iii· e ~ s  his powers improperly, they will draw his attention 
tq that and the necesli&rrY direction will be given. 

Mr. K. S. Anay: Suppose thif' particular District Magistrate has abused 
his power, will ~ telegrArh Iluthorit.ies be prepared to send that telegram 
c:iil"eot to e~l  without referring it to the Disrtict Magistrate if complaint 
with ~  to the abuse of his powers is mMe against the District Magis· 

~  

'1'.b.e Hoaourable Sir Andrew 010w.: If fhe tel('gr:tph nuthority is in doubt, 
he DlUlLlt be g.'Jided by lll~ advice of the District MRgistrate; it ill nl't fol' him 
to suy that that advice represents an abuse of the ~  Magistrllt,e's 
powers . 

. 1Ir. IL S. Aney: Will the telegraph 8'lJthorities be pleased to communi-
cate It el~ m protestiug agah:st the abuse of the power exercised with 
regard to n rarti('ulllr tdognHJl without referring that telegram also to the 
District Magi'!trate? 

.'. 

-The HOllOW'Ible Sir Andrew Olow: It would depend on the cliara-ct,er of 
the ~ll~ lll  T tll\W it, snch R t,l'legram would not he of an alarming 
nature and then no qUP8tic,n would arise. 

ENQum,y IN'l'0 CoNDUCT OF THE TELEGRAPH MASTER OF SABGODHA FOB 
SUBMITTING TO CENSORSHIP OF DISTBICT MAGISTRATE. 

1I0.*Sardar &ant Singh: Is thp Honourahle the Communications 
Memher prepitred to instit,llte An enquiry into the conduct of the Teiegreph 
Master of SUl'godhll in suhrniHoing to the censorship of a District Magis-
t,l"ltt.e? If not,. why not: 

The Honourable Sir Andrew Olow: There was no censorship imposed bv 
the District Magistrate as alleged. The question does not, therefore, a.rise.u 

Sardar Sat ~  May I know if the Honourable Member proposes to 
abdicate his position or the position of this House in favour of the 
provincial executive officE'r? . 

'the HonoUrable Sir Andrew Olow: It is not a question of abdiootiug 
one's position. The provincial executive' officer is exercising· powel'll 
entrusted to him by !Io statutory rule .. 

Sard&r SlAt SlD&h: May I know if this rule was made before Provin-
cial Autonomy came in, and; in view of the complioations which have 
arisen, will he change this rule now? 

• 
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".l'he Honourabie Sir Andrew O1ow: No, Sir; I think the rule is a well. 
designed one. 

Sir Oowl8jl . .Jehangir: ,May I ask if any rules are prescribed wbereby 
Telegraph Masters are guided, in their discretion to send a telegram for 
censorship or for directions to the District Magistrate? 

".l'he Honourable Sir Andrew Glow: This particular rule prescribes that 
where n telegraph authority is in doubt. he shall refer the telegram to the 
chief civil authority. and the implication is that he should be guided by the 
advice that he gets from him . 

.. Sir Cowl8ji .Jump: Are there any instructions as to what the Tele-
graph Master should do and what he should not do or is the discretion 
entirely left to him? 

".l'he Honourable Sir Andrew O1ow: I read the rule in the House the 
other day on a discussion about an adjournment motion on this question. 
If the Honourable Member will refer to it, he will find the answer. 

Sir Oowasji .J.bau!b': Is not that putting a tremendous responsibility 
on a Telegraph Master that he should be the sole person. to decide whether 
a telegram should be sent to the District Magistrate or not without any 
sort of guidance _or control? 

'!'he Honourable Sir Andrew O1ow: There is guidance in the rule which 
refers to telegram being objectionable or of an alarming nature. 

Sir Oowasji .JehaDgtr: Who is to judge? 

".l'he Honoarable Sir Andrew Olow: The point is that in doubtful cases. 
the ('.niAf <!ivil authority is fiRked to judge. 

Pandit LakIhml Ianta Kaltra: Besides the provisions contained in 
Rule 15, is there any specific criterion laid down by which the magistrate 
in coming to a decision as to the objectionable nature of a telegram might 
b~ guided, or is it all a question of personal opinion? I want to know 
whether the Government have prescribed any direction or laid down any 
criterion by which s\lch a telegram is to be judged? 

'!'he Honourable Sir Andrew O1ow: No, Sir. 

PBoOBDUBB FOB SELlI:CTI01' TO CERTAIN POSTS 01' THE N OBTH WE8TlIIB:R 
RAILWAY. 

141. "'I(r. Lalchand lfavalrat: Will the Honourable Member for Rail-
ways be pleased to state: . . 

(Ill) whether it is a fact that the following posts on. the North Western 
Railway are controlled by t.he Divisional Superintendents: . 

(i) Signallers, to which recruitment is made throligb'· 8tBtion 
Ma8teni' <houp:' ~ . , 

(ii) Commercial group-Booking, Goods and Parcel Clerks; 
(iii) Ticket Collectol'B; 
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(iv) Train Clerks; and 

(v) Guards grade II; 

611 

(b) whether it is a fact that selection for recruitment to these posta 
. is fillall.v made through the Central Selection Board at 
Lahore; 

(c) whethllr the procedure followed is in conformity with paragraphs 
73 and 74 and note t,hereto of Appendix (II), page 189 of the 
State ltailway Establishment Code, Volume I; if not, why 
not; and 

(d) whether the Honourable Member ~s to issue instructions 
to the North Western Railway administration striotly to 
observe rules referred' to in part (c) above: If not, why not? 

The Honourable Sir Andrew Olow: (a) Recruitment to the posta 
specified is controlled by the Headquarters Office. 
(b) Yes. . 

(c) The Note under rule 74 covers the practioe obtaining on the North 
Western Railway. 

(d) Does not arise. 

JIr. LalchaDd lfavalrai: With regard to part (c), may I know whether 
it is a fact that the appointments that are controlled by the J;>iviBional 
Office are done by one single Selection Board in the Divisional Offices, 
and if any appointments are made for the Headquarters office, then there 
are two selections '1 . 

The Honourable Sir Andrew Olow: I have got the note in front of me, 
and would ask the Honourable Member to go through the code. It is 
always a difficult matter to interpret briefly a rule. The note in question 
however refers to cases "where recruitment is made for posts controlled 
by the Headquarters Office". 

! Kr.Lalc:hand Kav&lral: In view of what I have submitted just now, 
would tIle Honourable Member ask the General Manager t.o have only one 
selection board for these appointments that are being controlled by the 
Divisional officer and not· t\VO selection boards. Would the Honourable 
Member, in pursuance of the rule I have quoted, draw the attention of the 
General Manager not to insist on  having two selection boards. 

The HOIlOUl'&b1e Sir Andrew 010w: As I have explained in reply to parfl 
(a). The Honourable Member's question is based on a misapprehension. 
Reoruitment to the posts specified is controlled' by the Headquarters office. 

IIr. LalehaDd lfav&lral: That is exactly what I am submitting. I 
know that this rule provides that those appointments that are required for 
the headquarters office and controlled by the headquarters should be put 
under two selections, one in the headquarters and the othel' m the dhri-
siona1 office. I am asking whether in view of-that the Honoutable Mem-
ber will go into the questioll himself and once for all decide this qu.estion 
and give instructions accordingly to the General Manager. 

•• 
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'1'he Bonourable Sir Andrew mow: I am completely in the dark as to 
the question which the Honourable Member wishes, me to examine. 

1Ir. LalchaDd lIava.lral: I am asking the Honourable Member whether 
it is a fact or not and whether the procedure should be laid down or not 
that those appointments that are controlled by the Divisional offices should 
be subject only to one selection board? I am askinf{ the Honourable 
Member to investigate this question. 

fte ~ ble Sir .A.ndrew mOW: I do not understand how if an 
appointment does' not go beyond the Divisional office. there can be two 
selection boards. 

1Ir. LalchaDcl •• valrai: There are now two selection boards at present. 
'When recruitment 11'1 required for the DiviRion. t.hen 1111'10 t.he ~ ll ls 

are called for and they are examined first of aU by the Selection Board in 
tb& Division. Then they are sent to the Centrlll . office headquarters a' 
Labo.-e to be subjected to another examination along with other persons 
from other Divisions. I am saying that that procedure is against the 
rules that have already been mnde and I Am requesting the Honourable 
Member to investigate into this and if me rules provide like this. then the 
General ~  should be told that it should he only in those exception-
al cases when al)pointments Are required for the headquarters. they' l~ 

should be subject to two s(,l('etioll honrnR. 

fte BODOur.ble Sir Andrew mow: ~ Hononl'Ahle Member is now 
rai1!ing quite' 8 different issne as to whether certain appointments should 
be controlled by the Division or controlled by headquarters. This is not 
a matter in  which I am prepared to interfere 

1Ir. x.lchand .avalral: T say at present that it is a fad that appoint-
ments are subject to t.wo Selection Boards. 

JIr. Prelddent (The Honourahlp Sir Abdur Rahim): The Honourable 
Member is making a speech. He' is not asking any question . 

.,. Lalchand .avalral: I am only asking that this queRtion should be 
investigated becauRe the Honourable Member may not have read this rule. 
I am requesting the Honourahle Member t.() go into t.his question 80 that 
the trouble' t.hat .has been going on for such {\ lonli/: time may be removed.. 
I am not asking for anything else except investigation 

The Honourable Sir Andrew mow: The Honourable Member iI 
referring to certain nppointments which Ilre suhmitted to the headquarten 
office. Tf they are so suhmitted; then they arc controlled by that office. 

Dr. Sir ZtauddID .A.hma4: May T know whet.her it is not the present 
practice that appointments of officers of all posts which are transferable 
from one Division to another are always made by the General Manager 
and those appointments which are filled up by persons not tranRferab)p Rre 
tilled up by the Divisional officers ~msel es  

TIle BOIloUr&ble Sir .Aitdre" Glow: !!'his question does not relate to 
officers at all. 
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NON-CoNFlRJUTION IN CERTAIN V.AC.ANCIES·OI' Loco. brSPECTOBS, ASSI8T.AlfT 
CoNTBOLLBBS, BTO., ON THE NORTH WBSTDlII' RAILWAY. 

142. ·Jlr. Lalchand Navalral: (8). Wit.h reference to the Honourable. 
thl' Railwuy Member's reply t.o part (b) of starred queation No. 98; asked 
-ou the .16tb November, H)40, will lie be pleased t.o state why five Loco 
Iuspectors' ,'ncaneies are not being filled permanently? How many of the 
Loco Inspect,ors, officiating as such, ure Indians? 

Ib) What is the maximum duration 01 continuous officiating service, 
ufter whidl an employee must lll: (·.onfirrned even provisionally, if his work-
~~ hW! not been unsatisfa!ltory? 
(c) If no such period has been fixed, do Government propose to issue 

such orders '! If not, what steps do Government propose to take to end the 
suspense of persons officiuting for VCI',}' long periods; thut they would in due 
(:ollrse be con.firllwd ill tlie o1ii(:iating appointment? 

(d) Have c()llfirnJUtioll orders of Assistunt Controllers and Assistant 
Htation Masters, gmde lV, 0" ubove, referred to in plJrt (b) of starred ques-
tion No. 98, asked on the 16th ~ lllb  1940, since been issued? If not, 
why not? 

fte Honourable Sir Andrew Olow: (a) The abolition of five posts of 
Loco. Inspectors is being considered. Three of the five offioiating men 
are Indians. 

(b) There is no period laid down and confirmation must depend on the 
-occurrence of permanent vacancies. . 

(c) Government have no general orders in contemplation, but the North 
Western Uailway wiIl be usked to reach an early decision regarding the 
abolition or retention of the posts in the present case. 

(d) Five Assistant Station Masters and three ss ~  Controllers have 
been placed on probation and their confirmation will be considered in due 
course. 

Mr. L&lch&Dd Nav&lr&i: May I know since how long these Assistant 
Station Masters an.d Assistullt Controllers have been officiating and why 
have they not· been made permanent? Will the Honourable Member 
consider their confirrpation early?' 

ft. Honourable Sir .Andrew Olow: No, Sir. r have said in reply to 
part (c) that as ~ s the Loco Inspectors, the North Western Railway 
will be asked to rench an eazly decision. 

Mr. Lalch&nd lfavalr&i: I am asking the question with regard to part 
(d). Why should they remain indefinitely officiating and not made 
permanent? 

fte HOIlourable Sir .Andrew Olow: I have no reason to suppose that 
their officiating will continue indefinitely. 

1If. Lalchand lfavalrat: It is a very long time since they have beeU' 
officiating, will the Honourable Member consider their confirmation? 

Kr. Pl'eatdent (The Honourable Sir Abdur Rahim): Next question. 
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DISOJI,DImA'1'IOl'm EXBJl1"'1'ION J'BOK DBPABTJlDTAL EXAllINATlON IN SIND 
AND BAL110BISTAN POSTAL CmOLB. 

U.S. *Kr. LIlolumd Bava1r&t: With reference to the Uir6ct.or e ~ l  
l)osts and Telegraphs' reply to parts (a) and (b) of my starred questi.)n 
No. 88 asked on the 16th November, 1940, will the Honourable Member 
hr Communications be pleased to state: 

(al when the examination system referred to in the reply was intro-
duced in the department; 

(b) the dates from which the six persons, referred to in t.he reply, 
stllrted acting in the department; 

\ 

Ce) whether it is 11 faet that certain Hindu em l y~s who wer& 
appointed in 1936 and prior to the issue of orders of recruit-
ment by examination system, still continue to be 'temporary ~ 
if so, why; 

(d) ,if exemption was granted in the case of the six '1:uslim candi-
dat.es, why it was not granted in the cuse of Hindus referred 
to in part (c) above; and • 

(e) whether there are (I.ny rules or orders which authorise communal 
discriminntiol1 in the mutter of exemption being given to 
employees in the Postal Department; if so, whether he will 
specify such orders. 

fte JIoDoarabl, Sir Andrew Olow: (a) 26th September, 1987, in th& 
Sind and Baluchistan Circle. 

.. (b) The six persons of whom only four are now in the Department are 
now reported to have started acting on dates lying between 15th Febru-
BZy, 1988, and 15th June, 1939. As this is not in conformity with a reply 
previously given to the Honourable \Iember further inquiries are being 
made into the matter. -, 

(c) I ~ e s  that there are none. 

(4) DOeS,DQt arise. 
(e) The reply to the first part is in the negative; the latter part does. 

not arise. 

Mr. r.lcb&D4 Bavalra.t: With reference to part (c), may I know if 
e ~ are no Hindu employees who will continue to be temporary? 

'1'he Honourable Sir Andrew OJow: My answer was "I understand tha' 
there are none". " 

GlVJ'NG OF RZVISED ScALES OF :PAY TO RBTBENCRED WOBXSBOP ApPREN'l'Ia. 
ON RB-Al'POINTJrIENT ON THE NORTH WBSTBBN RAILWAY. 

Ii4. ~ l Bavalral: Will the Honourable Member for Rail· 
'\1'11y8 be· pleased to state: 

(a) whether it is a fact that certain out-stat.ion and Worbhop 
apprentices on the North Western Railway were dischll.rgfijil 
owling to 1981 retrenchment campaign,·ror· want 'of vacancies 
to absorb them on completion of their training: . 

(b) ,whether it, is. aJact tl1at on ~  ~e me  OD.occurrenc,'e 
- of vacancies in HISS or 1984 they were· given revised scales of 
pay;· 
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(c) whether it is a fact that certain other pElrsons who cornpletad 
their apprenticeship in 1984 and 1985 were on being ret;ained 
!n service given old scalss;.ofpay; 

(d) whether it is a fact that this anomaly was brought to the notiee 
of ,the Railway Board by the All-India Uailwaymen's Federa-
tion, ."ide paragraph 8 of the amplified report of the proceed-
ings of t.he eighteenth half-yearly meeting held in November 
1989;und 

(e) whether it is a fact that the Railway Board referred to this 
anomaly as hypothetical, hut the GenerS'1 Secretary, North , 
Western Railway Employees Union, Karachi under his No. 
45-U, dated 6th August, 1940, pointed out to the Secretary, 
Railway Board, some actual cases of anomaly referred to ill 
,part (d) ubove; if so, what action was talmn to remove the 
anomaly; and if no action was taken, why not? 

fte HOIlOU1'&b1e Sir Andrew Olow: (a) Yes, but they were not re-
trenched. 

(b), (c) and (d). Yes. 

(e) 'The answer to the first part. is in the affirn18tive; 8S regard$ the 
latter part, Government do not take cognisance of communications hom 
unrecognised unions. ' 

Mr. LllchaDd B&v&lr&1: May I know with reference to part (h) whether 
those persons who were discharged in 1931 and who were put on the 
waiting list wen, given revised s le~ of pay? 

'!'he HOIlOIIr&ble Sir Andrew Olaw: I believe they were given the new 
scales of pay, but I am not certain. 

Mr. LllchaDd B&valra.t: If they were on the waiting list and if they 
were again appointed, why were they not guided hy the old rules' which ' 
entitle them. to get old scales of pay and not new scales? 

The Honourable Sir Andrew Olow: As far 8S I know they were not 
retrenChed . 

NON-TRANSFER OF SUPERINTENDENT OF POSTS AND RAILWAY MAIL RERVIOlI 

IN 80m AND BALUCHISTAN POSTAL CIRcLE. 

145. *Kr. Lalchand l~  Will the Honourable Member fat' Com-
m ~ s be,pleased to state: 

(a) the period for which each Superintendent of Posts aurl Itailway 
Mail Service in Sind and Baluchistan Circle has remained in 
this Circle; and 

(b) the maximum period klr which Superintendents can remain in 
one and the filame circle; if no such period has been fixed, 
whether Government ~e to l~y down such a Jimit so 8S 
not to allow one officer to remain in the'same circle indefinitE"-
ly; if. not, why not? ' 

Sir Gurunath Bewoar: (a) There Bre at present four permanent 
Superintendents of Post Offices and R. M. S. in the S. & B. Circle. Of 
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these, one has been in the circle for a yclIi' and a half, one for 18 yean 
and 8 months, one for two yMt'B and 9montha and one for'S years and 8 
months. 

(b) No period has been prescribed nor is it considered necessary to 
prescribe a period. 

1If. Lalch&lld Kava.lrat: How is it that 'lne gentleman has been retained 
for more than 18 yeats in one place? 

Sir Gunmath Bewoar: He is not in one place; he is in'\lle Bind and 
Baluchistan Circle. 

STJdos FOR PRoTECTION OF PRoPERTY OF INDIAN NATIONALS IN SAlOON, 
. INDO-CHINA . 

. 146. *Jlr. JI. S. Aney: Will the Secretary fOl' External Affairs he 
pleased to state : 

. (R) the latest position with re!!,aril to properties. moveable and im-
moveable. oWlled by th€' llll'hun Ilntiolluls in Snigon, I ntlo-
China; and 

(b) whether the British Consul General at Saigon has been instruoted 
by His Majesty's Government to take all the necessBry and 
possible steps to proteot Indian property there, in view of the 
present ullsettied condition.;! prevailing t.here Bud if so, what 
these steps nre? 

Mr. O. E. Oaroe: (n) Government have no,information. 
(b) It is the duty of His MajeRty's C<lnsuls in all foreign countries to 

take all proper steps to prot,ect tj'le interests of British subjects residing 
~ se oountries. No special representations have' been received 

suggesting the necessity for the issue of special instructions on ~ lines 
suggested by the Honourable Member. 

:Mr ••• S. An.,: Will the Honourable Member, in view of the ques-
tion put in this House, move our representative there to keep himself in 
touch with the Indians there and make the nec'essa1'Y report? 

1If. O. E. 0Il0l: I think. Sir, that in. the present situation it might 
pOssibly he difficult for His Majesty's Consul to undertake any e~e l 

kind of census or anything of that kind, and it might also lead to alarm. 
But Government Rre prepflrl'd to bring to t.he notice of His Majesty" 
Consul any special cases which are represented. 

Babu Buluth Ba1ori&: Have Government taken any steps to repatriate 
Indians in Indo-China to India on accouQj; of the unsettled. condit,ion8 
there? 

Mr. O. E. CJuoe: No, Sir. 

Babu Baljnath Bajorta.: Has there been any demand from IndianA to 
this etlect? 

1If. O. E. Oaroe: Not as far as I am aware. 



8TARRED'QUESTIONS AND ANSWERS 617 

Pllidtt Laklbmf Kanta Jlattr&: Are we to understand that the External 
Uairs Department of the Government of India-does Dot keep touch with 
the Con'suls in foreign coun'tries so IlS to be able to IlscertlLin t,he extw.t 
positian of Indians there in these troublous times? -Is there no machinery 
by 'which they ,can be hi touch with them? 

, Mr. O. lL-Oaroe: When any cases are brought to notice they are always 
ill a position to get into touch with His Majesty's Consuls. There has 
been .no cBse 80 far brought to the notice of the ~~ l Affairs Depart-
DJent (except one which appears later in anRwer' to ~ e  queRtion) 
which would require the External Affuirs ~ l me  to take BnJ 
initiative. 

, PazuUt Lakabmi Kanta JIalt.ri.: May I know if it is not the practioe 
with this department to have a p,eriodical .report from these Consuls about 
the position of Indians in those countries? 

Mr. O. K. caroe: There are in certain countries reports sent in by His 
Majesty's Consuls and they refer to the position, commercial and other-
wise, of British subjects in those countries. I do not remember toO have 
seen any recent report from Indo-China. 

Pandlt Laklhml ][anta lI:alFa: What I want to know 'is whether in 
~ese times of trouble /lnd of international complications any policy has 
been laid down by Government to keep active touch with these Con'lUls 
80 as to ascertain the position of Indians living in these countries. 

Kl'. O. K. Oaroe: No, Sir; r think general orders of that kind would 
be undesirable and it might lead to alarm. 

Pandlt Lakshml Kanta II:altra: Has the Honourable Member got any 
statisties, to show the· 11\1111 b('l' of T nr1i!lllR them lind th(' YI11116 of property 
possessed by them? 

JIr. O. K. Oaroe: I have no statistics by me, but I think they could 
probably be obtained. 

STBPS FOB PROTECTION OF PROPERTY O,'INDIA.N NATIONAl,S IN SA.IGON, 

INDO-CHINA. 

1.1. *Kr .•• S • .A.ney: Will the Secretluy for External Affairs be 
pleased to state: 

(a) whether the Goverrunent of India have received anv 
representation from Shri. V. Nadimutbu Pillai, M.L.A., ~  
other Indian nationals, either directly or through the Madras 
Government, 'in regard to protection of property of India.ns 
in Saigon j and 

(b) whether Government have taken any steps on those 
representations to protect their property in Suigoh and. if 
Dot, why not? 

Mr. O. It. Oaroe: (a) No. 

(b) Does not arise. 
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JtuuUt Lalrahmf ltIata Kalva: May I know if, on receipt of the notice 
en this queatioD where the specific namsof ~ e gentleman is given." . the 
HonoUrable Member's Department made my inquiry as to the fact.e 
alleged there? 

Ill. O. E. Oaroe: Yes, an inquiry was made and it was e ~~ 
thnt only one representation had heen received, hut not from the mdlVl-
dunl mentioned. That repreRenta:tion, however, related not to p.roperty 
to which. this question relates but to em ~ es  and I think there is 
Bome ~ s  between property of Indims in Indo-Ohina and remittances 
of funds from Indo-China to India. That will appear in my answer to 
the next question. \. 

Mr. K. S. Aney: The HonourHble Member st·ated that the represent-
ation was not received from the specific individual mentionf'd· in the 
question but frpm somebody else. What steps were taken 'ontbat 
npeaentation with reference to. the same matter? 
'" " 

,' .. ' .Mr. o. E. Oaro.: The question there did not relate to property, but 
to remittances, and that will I1ppear in my answer to the next question. 

EMBARGO ON TltANSMISSION OF MONEY BY INDIAN NATIONAIB FROM SAIGOlf 

TO INDIA. 

liS. -Ill .•. S. Aney: Will the Secretary for External Affairs be 
pleased to state: 

(11) whether Government are aware of Bny emhargo by the British 
Government on remittances of money in Saigon through 
bankers to Indinn nat:onnls in Madras and elsewhere; 

(b) whether Government are aware that during the past six months 
or more the branches of thtl Chartered BaRk and National 
Bank of India in Snigon refused to accept remittances to 
Indillo from Saigon of money belonging to Indian nationals, 
though such remittances are allowed by the Government en 
Indo-China; and 

(c) whether Government propose to take steps to inquire into this 
matter and arrange for prompt remittances to Tndia by the 
Bank!! in the intereRts of Tndian nntionnls? 

~ 

Ill. O. K. Ouoe: (a) No. The Banks in Baigon are controlled by the 
Government of French Indo-China and not by the British Government. 

(b) No. On the contrary Government's information is that remittances 
from Indo-China to India are not being allowed by the Government of 
Indo-China. 

(e) Government are already considering the matter. 

Kr .•. S. hey: May I know if Government, in view of the specific 
information placed before them now, will approach His Majesty's Consul 
there and ask him to inquire into this matter and see that due Justice 
is done to Indian nationals in this matter of remittances? 

Kr. O. It. Oaroe: Government intend to ascertain. in comnnmi('ation 
with His Majesty's COnRtJl General. what the exact position is 8S regards 
remitt,ances from Indo-China to India, Bnd if there are any difficult ief\l,. to 
say whether it is possible to remove them. 
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Mr. II. I. ADey: Are Govehlment aware that there are many fami-
lies in the Madras Presidency which entirely depend, and have to live. 
on such; remittances 8S are made to them from time to time by· other 
members of their families who are working there? Arc Governmllnt, 
aware that the stopping of remittances is causing a good deal of hardship 
t-o these families e ~  

• IIr. '0. K. Oaroe: These statements and allegations have been ~e 
and Government are aware that there are Indians resident in, Indo-China 
who wish to make remittances; and naturally if there is any bar on 
remittances, they are also aware that it may cause hardship. 

IIr. Lalchand B'aralrat: Since when are Government aware of that, 
and have Government up to this time made any references there to lIo11ow 
them to make remittances 2 

Ill. O. K. Oaroe: Hitherto there have been no difficulties on remit-
tances, as far 8S Government are aware, from Indo-China to India. Diffi-
culties have only arisen as a result of developments in that French 
colon.". 

ADVBBTI8DfZlfT BY 'l'BB Drv!SJOIUL SlJPBBJ]JTDDlIlft', FnoDPOU, )'0. 
POSTS OJ' WODS MJ8TBIBS. 

1'9. ·1Il. H. II. Abdullah: Will the Honourable Member for Railways 
please IIt,ate: 

(8) whether the Divisional Superintendent, Ferozepore, advertised 
for certain posts of works mistries in December, 1940; 

(b) whether applications  were received for these posts, 

(c) whether uny of the applicants were called for an interview; 
(d) whether the advertisement was cancelled; 

(e) whether the cost of the applications was refunded to tile appli-
cants; if not, why not; and 

(f) if no selection was held, how the posts were filled, and'wba!the 
communal proportion was of the persons appoint.ed to fill 
these posts? 

The Honourable Sir Andrew Olow: (a), (b) and (d). Yes. 

(c) No. 

(e) Applicants were. not required to apply on ff:?rms obtail1£"d after 
yme ~  therefore there was no question of a refund. 'fwo applicants, 
however, who did send in forms obtained on payment were given back 
the forms for future use. 

(f) No posts were filled' as there were no vacancies fmd the advertise-
ment was put in under a misapprehension. The latter part does not 
arise. 

Dr. Sir Zi&uddin A.bmad: Is it not a fact that theRe advertisements 
~e ,not free. and coat some money? Did the administrllltior.. . make 
inquiries as to why these wrong advertisements were put in resulting in 
expenditure to Government and to the candidates, when there was no 
post to be filled up? 
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The Honourable Sir Andrew mow: ~ e of us is infallible, Sir. 

Dr. Sir ZlaudcUn Ahmad: Did Govenlment make any inquiry 8& to 
why this mistake was made? 

'l'he lIQ1lourable Sir Andrew 01ow: We are all liable to make mistakes. 

Dr. S4' Zlaudclln .Ahmad: But is it not also our-duty to find out how 
the mistakes oc.cur? 

TJ18 HonourAble Sh' Andrew Olow: It was ~ error.' 

, 
\ 

, Sh' Ku:4uom8d Yamin Khan: Have emm~  ,taken allY disciplin-
~ ~  s~ the persons who made such a blunder? 

.: 1'h8 Honourable Sir Andr.w Olow: If I took action against every 
official' who made mistakes, I doubt if any officials, includinfl myself, 
would be left. 

K&u1vt Jluhainmld Abdul Ghani: What was the m~  of money 
realised from supply of application forills to candidateh in thit! (!8se? , 
'l'he Honourable Sir Andrew Clow: I do \lot know what the amount 

presr·rihed is. hut. in this ~e they were not required to apply for forms 
on payment. Two did that. 

Mr. II. S. Aney: What is the distinrtion in the meaning of the 
two words "error" and "mistake"? 

The Honour&ble Sir Andrew Olow: T rlirl not intend tn draw any dis-
~  hut errors A'enl>Tnl1y menn t"Rth('T minor miRtakes. 

Kr. K. S. Aney: If T lmilf>rstoon thp HonouTllhle Memher ri!:\,htly did 
he not. wantio jm!tif.v the rniRtnkf> on the wound that it was an error? 

The Honourable Slr Andrew Olow: No. Sir. em the !:Tound t,hnt it "'as 
s mistake. 

WOD MIS'l'RIBS APPOmTBD ON TBBNOBTH WlJ8T.DN JtAlLWAY. 

USO., *Kr. B. K. Abdullah: wIll the Honourahle ME'mber for Railways 
please stat,e the number of persons who were appointed as works mistRel 
in the various divisions of the North Western Railways during 1989 and 
1940: 

(i) community-wise. 

(ii) ye~ se  and 

{iii) showing oommunity-wise, how many were recruited direct and 
how many promoted? 

The Bonourable Slr Andrew mow: I have called for information snd 
8 reply will be laid on the table in due course. 
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Paudlt I.a1mlaml Xanta lIaitra: May 1 know whether the p.xpressiona 
"c;ommunity-wise", "year-wise", etc., arc adopted by Government in 
their -reports, and wha.t is the exact implication of this 'phraseology:' 

The Honourable IIIr Alidrew mow: I 
although the words may not be ~l s  

by years. 

think the meaning is clear 
It means. by "oUlmnnitios or 

Pandit J.ak8hmi ltaDta .attra: May I ask whether the Government. 
use this phraseology in their reports? 

The BoDour&ble Sir Andrew Olow: I do not think so. I should not 
use it in any report. I was preparing. 

S.PAlU.TE CADB.ES FOR ELECTRICIANS AND JOUBNEYKEN OF ELEC'J'B.IO BluNCK 
OF NORTH WESTERN RAILWAY. 

i 151 .Mr. H. K. Abdullah: (11) Will the Honourable Mem:ber for Rail-
ways please state what the qualifications of eloctricians and journeymen of 
the Electric Brunch of North \Vestern Railway are? 

(b) Is it a fact tha.t electricians were given training for train-lighting 
only _ and journeymen -were. given training for power side of the electricity 
up to 1930? 

. (c) Is it a fact that they are not interchangeable and separate seniority 
lists were maintained separately for both cadres? 

(d) If the reply to parts (a) and (b) be in the affirmative, how long is 
the Railway Administration going to ke-ep the cndres separate for purposes 
of promotion? -

The Honourable Sir Andrew Olow: (a) I prellurne the Honourable 
Member is referring to the qualifications necessur:v for recruitment. If 
so, he is referred to item (i) of the statement laid on the tltble of ltihe 
House on 28th March, 1940, in connection with his starred question No. 
218 on the 27th February, 1940. 

(b) Yes to those who were recruited as apprentice mechanics up to 
1980. 
(c) A man who is prr>ved suitRhle mav be t,rtlnsferred from the power 

side to train lighting or vice verBa. Separate seniority lists are m ~
tained. 
(d) For so long os this is in the interests of the Elervice. 

NON-TRANSFBR OF THE ASSISTANT PERSONNEL 0FFr0D AT DBLHI. 

1&2. -Mr. B. II. A.bdullab.: (a) Will the Honourable Member for 
Railways please s ~ how. long the present Assistant Personnel Officer at 
Delhi has been holdmg thIS post? 

(b) How long did h(' work in the FlRme pllKle as e e ~e  before 
he was promoted as Assistant Personnel Officer? 

(c) Row long do the Railway administration want to keep him at 
Delhi? 
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(d) Is the Honourable Member  prepared to lay down lit e e ~l  
for transfers so that Divisional Personnel Officers, Assistant Personnel 
Officers, and Head Clerks of establi8lu:nent branches 'Should ~ e a cm.uge 
after three years? 

'!'he BGIlourable Sir ~ .. 010 .. : (a) Since 1st April, 1987. 

(b) For. about a year and ten months. . 

(c) As long 88 it will serve the best interest of theservicf'. 

(d) No. , . -. 
EXAKINBBS FOR APPBNDIX D EXAMINATION. 

'ti, 1151. -Ill. B: •• Abdullah: (8) Will the Honourable Member for 
Railways state on what basis the examiners for Appendix D examination 
are appointed? 

(b) What was the number of Muslim examiners for the examination 
held in November, 1940? 

::. : '(0) Is the Honourable Member aware of the fact that the preponder-
ance' of one particular  community among examiners is discouraging the 
Muslim staff to take this examination? 

'(af Are 'Government prepared to revise the rules of appointing 
examiners for this examination in order to take a good numoer of Muslim 
ex8!ftineWi ? .. ;  . ".. , l. , 

The Honourable Sir Andrew Olow: (8) Suitahle offieerA in the Railway 
Accounts Department arl:' appointed as examillers, t.he' selection being 
made with the approval of the }'inanclal Commissioner, Railways. 

(b) Three (out of a total of seven examiners including one F.lJropean, 
ODe Indian Christian llnd two Hindus), 

(c) The question does not arise. There is no preponderancp. of one 
part·icular community among the examiners 

(d) Government do not consider Rny revision of the exi!,lting procodure 
~~ ess y . 

WAR 'F.CONOXY ON STATE RAILWAYS AND PuB.CR4SB OJ' RAILWAY ~  

1M. :Kr .. ~ ~~  ~~~ Oh"ttop.adhy!-),a: ill), ~~ll  ~ ~ ble 
Member for RaltwaYR be pleased to state tile amount saved by reCluction 
Q1.:·,he size Gf the Railway budget papers to be presented to the Legislative 
ss ~mbly  as per mem~ m passed by the Standing Finance Committee 
fOor Railways on the 22nd November, 1940? 

(b) What other steps have been taken to cut down the expenses of 
the Railways managed by Govel'nment on account of· war econOomy? ' 

., (c) What is. ~ 1;9taJ, Bmou.Wi . of, PQrchasea of Rajlway m ~ ls 
already made 810ce 2'Jnd NOovember and up to dnte, and have all purchases 
beeD made of Indian manufacturers? If not, what is the percentage of 
purchases of Indian manufactured materials? 
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ld) 1£ any material for Railways has been purchased frwn countriet 
outside India, which ure those countries and what materials have been 
purohased, and what 1N8. the amount of purchase? 

The B.oDourable Sir Andrew 01ow: (a) The saving resulting frGm the 
proposai to which reference is made is estimated at Us. 430. 

" (b) UeIerence is invited to pa.ro. 14, Chapter 1 of ~ e Report on Indian 
Uailwa;ys Volume 1 for 193\1-4U. a. copy of which will be founn in the 
Library of the House. 

. (c) aud (d). The Honourable Member is referred to paras. 85 and 86, 
Chupter VIl of the l{eport on Indian Railways, Vol. I, l\:l39-40, covering 
the tinancial year in question. Detailed information in regard to the 
purchases between 22nd November and present time ~ e llot· readily 
available and could Hot t'asily be compiled. 

TECHNICIANS OB MEClUNICAL ENGINBEBS FOB RESEARCH WOBK UNDER 
THE CENTRAL STAliD.A.BDS OFFICE. 

155. *1Ir. Ama.rendra lfath Ohattopadhyaya,! (a') Will the Honourable 
~ll be  for Railways be pleased to state what achievements have been 
eftected by the use of Dynamometer Car by the Dynamometer Officer 
since his appointment in 1935? 

(b) Is there any Indian technician or mechamcal engineer appointed 
for research work under the control of the Central Standards Office? 

(c) l.f the answer to part (b) be in the affirmative, what are ,the quali-
fications of that person? 

(d) If the technicians or mechanical engineers are all Europeans, what 
are their qualifications? 

The Honourable Sir Andrew Olow: (a) Twenty-three Dynamometer 
car trial reports have been issued since 1st 'January, 1935; t,he informa-
tion containt::d in these reports has already proved or value to Uailways 
in determining the weights arid speeds of trains that can be hauled. by 
the different classes of Jocomoti ves; it has also influenced the· design of 
new locomotives and enabled expenditure to be avoided on special equip-
ment shown to be uneconomic in operation. . In the future the "data 
accumulated will be of value ill solving various problem!> awaiting 
invBstigation. . 

(b) Nine Indian technicians Bre employed in Lhe Research Branch of 
the Central Standards Office. 

(c) The staff, where necessary, have been given special training to 
make them suitnble for work they are required to undertake. 

(d) Does nol,arise . 

• abu ~l  BaJOrla: What is a Dynamometer car? 

~e HcmourabIe Sir Andrew mow: It is s very technical matter which 
t'Ould not easil:y be explained in a brief reply. 
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Babu B&ljnath Bajorl&: Does the Honourable Membet himself know 
it tboroughlYl 

The Kouourable Sir ADdnw Olow: I do not know it thoroughly .. It i, 
m~  a car del:<igned for researches into matters concerning power. 

lIr .•. S • .&nay: May 1 explain, Sir, on behalf of ~e nonourable 
Memberjl 

T.i1e lloDourr.ble Sir .&ndrew Olow: Certainly. 
'\ 

Mr .•• S • .&ney: An Engineer was e~ e l y brouahf· before t.he 
Standing }'inance Committee for Railways to explain to UK what the 
Dynomo WIlS. We heard him for half an hour, and we said we under-. 
~  

The JIoDourable Sir Andrew 01ow: J. have been more truthful! 

(Dr. Sir Ziauddin gat up to speak.) 

Ill. President (The Honourable Sir Abdur Hahitn): Does the Honour-
able Member wish to explain the Dynomometer car ~ 

·Dr. SIr Zlauddin Ahmad: Yes, Sir. It is really a car to test the 
Dynomos which are fixed to these carriages. That is all. 

lIr. J. H. P. Kaper: Sir, that is altogether wrong. 

PRoGRAlIIJOl 01' RAlLWA.Y RESEAlI.cH WORK. 

1&8. ·1Ir. Am&rendra WaUl Ohattopadhyaya: With reference to the 
Annexure A-page 7 of the Proceedings of the meeting of the Sta.nding 
Finance Committee for Railways, dated the 22nd Novemher, 1940, giving 
25 items of proposed programme of research under Mechanica.l EnRineering 
Branch and eleven items under Civil Engineering Branch, will the Hon-
ourable Member for Railways be pleased to lay on the table a list of items 
taken up already in both the branches and the results of researches nl'rived 
at up to the present? 

The Boncranble Sir Andrew Olow: 1 lavon the tahle of the House .. 
statement showing the present position of the items of propol1ed pro-
gramme of rel1eRrch under Mechanical Engineerina a.nd Civil En!!ineering 
branches. 

O,.eatioft of a peTmtnI'-lIt ,.P.SMTCA oTrlafti.ntion tOf' ltulian Rail'llHJY'. 

MICRANICAL ENOINIIBRINO BBANCH. 

The Mechanical Research Branch wal formed on bt Januarv 1941 and dYJIAIIlometer 
car triaIe with a modified locomotive are now in progreu. "Theile trials, which aN 
expected to throw considerahle light on item. 13. to 17 iuthe propoled programme of 
rese.arch, ~m be completed by 311t March., 1941 and the report of the trlall Ihould be 
avallable lD August, next. The collection of date in. connection with itell1l 2 and 4 
to a iii .110 proceeding. .. . 
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CIVIL ~  BUNCH. 

• 
The. two 9h;1 relearch OffiC81'1 are It ill fully employed on experimental work in 

l ~ e l  . with the OIcillation triall of locomoti-.el. The oppo$nity il however, 
bemg taken during t.he progreaa of thele triall to collect dat.a in conneCtion with 
'item. 3 in the propoaed programme of releareh and apedal apJ>&ratua il now being 

b~ e  for thIS purpole. The collection of data in relpact to itam 5 ia allo pro_ 
ceeding. 

POOIlN'l'AGB OJ' LoWD GAZlIITTBD AND BUPBBIOB RBVDUB BBBVIOBS IUBD 
J'OB PBoKOTIO!T J'BOJ[ TJUI RA:arKB. 

167. -Mr. Kuhammld BauDlIG: (a)-Will the Honourable Member for 
Communications be pleased to state what percentage of lower gazetted and 
superior revenue services has been fixed for promotion from the ranks? 

(b) If fixeu ratio is not complete, or is not up to the cadre, are Govern-
ment prepared to have it completed at an early date? 

(c) Are Government prepared to fix ~y per cen,t. of the cadre of lower 
i8'8Zetted service to be filled by promotions from subordinates? 

The JIonourable Sir Andrew Olow: (a) The Lower Gazetted Service is 
'II.1moRt exclusively filled by the promotion of non-gazetted staff; there is 
110 per('entage fixed for the promotion of non-gazetted staff direct to the 
.superior servicp.. 

(b) and (c). These parts of the question Bre not clear. There is no 
"fixed ratio" of posts to be filled by promotion. Appointments to the 
lower P.'Bzetted snrvice are almost exolusively made by promotion from the 
.subordinat.e ranks. Government ure not prepared to limit suoh promo-
tiont; to 50 per cent. of the available. vacancies. 

P A.lOIL SYBTmI FOB SBLEC'l'ION TO LOWBB GAZBTTBD SDVIOB ON TD EAJlT 
INDIAN RAILWAY. -

158. -lb. Muhammad. Bauman: (a) Will the Honourable Member for 
.Railways be pleased to state whether it is a fact that the system of forma-
.tiOll of panel for lower gazetted service on the East Indian n.ilway has 
bp.eIn introduced since 1989 to give sufficient representation to the minority 
eommunities? 

(b) What is the number of Muslims, Hindus and Anglo-Indians selected 
in this way since January 1980? 

(c) What is the number of Muslims, Hindus and Anglo-Indians who 
were given chances in vacanoies. who were selected and who were e ~  
'Bnd again how many and of which communities w:ere reverted in each 
:ea.tegory? 

The Honourable Sir Andrew Olow: (a) No. as promoticms RTe not 
made on communal considerations. 

(b) aDd (0). I have called for infonnation and will lay a reply on the 
tRble of the Bouse in due course. 

o 
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PANEL SYSTEM FOR SELECTION TO LOWER GAZETTED SERVICE ON THE EAST' .. 
INDUN RAILWAY. 

1&9. -JIlt. Ihhammld Ba1lJlWl: (a) Will the Honourable Member for 
Railways be pleased to state whether the panel formed for lower gazetted 
service on the East Indian Railway. since 1989, has given any relief to 
minorities? 

(b) What is the requisite qualification for filelection in Transportation, 
Commercial and General Branches of the Lower Gaze'ted Service on' the 
East Indian Railway and was the same criterion observed in tlitl past, whUe 
numerous Anglo-Indians were promoted? 

.(0) What probationary period is fixed for the lower gazetted service on 
tbti East Indian'Bailway? 

The BoDourable Sir ADcIrew Olow: (a) The panels are not formed for 
the purpose the Honourable Member has in view. 

(b) It is not possible precisely to specify the qualifications but experi-
ence. ability, personality and education are some of the oritena "pplied 
in making promotions. I have no reason to suppose that these Wf're not 
followed in the promotions that were made in the past. 

(c) There is no 'probationary period' aft-er promotion to the Lower 
Gazetted Service, hut staff generally do not get such promotion till they 
have ofticiated for some time. 

JIr. K1Ihammad Ba1lDl1D: With regard to part (h), may I ask whether 
the promotion is made hy any Selection Doard, or it is made by certtUn 
individuals? 

The Ilcmoarable Sir Andrew c:new: I believe the officiating appoint-
ments are made by the General Manager after considering the views 01 
the Heads of Departments in the first instance. 

111' ••• unmld Bnmaa: Is it a fact that no Selection Boardie 
appointed' even for tbp flnal promotiona? 

The BODOarable Sir ADdrIw Olow: No; I do Dot think there are Selec-
tion Boards for of8.cers. 

JIr. ~ Jl'ava!r&l: With regard to the Jast line of part (b), may 
I ask whether the same criterion has been obflJerved in the past when 
numerous Anglo-Indians were promoted? Is the same criterion applied 
to all of them or is there any difference here also under the Govemmenfi 
oi ~ Act? 

'!'hI BODOUI'able Sir Andrew Olow: The same criterion is applied to 
all communities. The Government of India Act merely affects the pro-
portion to he recruited. 
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Loo.ALJaA.TION or CADBBS Ili SUBOBDIlU.TB SUVICBS OJ' AcooU:NT8 
DBpABTJrIBNTB OJ' STATE RAILWAYS. 

15. Ill. GovtDd V. Deshmukh: Will the Honourable Member for Rail-
'ways please state: 

(a) if it is a fact that the principles of localisation of cadres in the 
. subordiflate services of the. Accounts Department of each of 
the State-managed Railways was accepted by Government; 
if so, whether Government now propose to depart from this 
principle; 

(b) if it is a fact that some clerks have been or are proposed to be 
transferred from other Accounts offices to the office lIf the 
Chief Accounts Officer, East Indian Hailway, Calcuttu; if so, 
(i) what is the special justification for doing so, and (ii) how 
many of them are the relations of the Chief Accounts Officer 
(Mr. T. R. V. Sarma), East Indian Railway, Calcutta; and 

(c) if it is a fact that ~ e is a proposal to trautlfer Accountants 
and Sub-heads from other Railways to the office of the Chief 
Accounts Officer, East Indian Railway, Calcutta; if 80, 
(i) what is the justification for doing so; and (ii) how many 
of them are the relations of the Chief Accounts Officer 
(Mr. T. R. V. Sa.rma), East lndiwn Railway, Calcutta? 

Mr. B. JI.' Stali: (a) Yes; no departure from the principle is contem-
plated. This does not preclude individual transfers in the interests of 
Jlublic semce. 

(b) Yes. Four clerks from the Railway Clearing Accounts Office have 
been transferred on the recommendation of the Director of that ofiioe; 
two along with their work and two in the interests of'· service. None of 
these four clerks is related to the Chief Accounts Officer. 

(c) In connection with a general scheme of interchange of outdoor and 
indoor staff with a view to improve efficiency, there is a proposal to 
excpange on n voluntary hasis Accountants and, Sub-heads of the Clearing 
Accounts Office with similar stAff of the otber Railwav AccountR Offices 
including the office of the Chief Accounts Officer, East Indian Railway. 
None of the men whose names are under consideration' for transfer to the 
Ea.t Indian Railway is related to the Chief Accounts Officer. 

KEEPING IN ONE QI'FICE B.BLA.TI()NS 011' THE HUD 011' THE OI'FI(m Ol' 
RAILW A. YS. 

US. Kr. GovlDd'V. Delhmukb.: Will the Honourable Membel' for Rail-
way. please state whether it is the policy of the m l~  OommillAioner 
for Railways to keep together in one office the relations of the Head of 
the Office On Railways under him? If not, will he please lay on the table 
a statement showing the community, caste or creed, and the province of 
domicile and birth, respectively, of the persons holding the folIowing 
appointments in the office of the Chief Accounts Officer, East Indian 
Rai')way, Calcutta, on the let April, HMO, and on the Slst January, 
1941 :' 

(a) the Chief Accounts Omcer, 

( 627 ) 

oJ 
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(b) the Deputy Chief A.ccounts Officer, 

(c) Accounts Officer·in.Charge Establishment Section, 
(d) Senior and Junior A.ccountants, Establishment . Section, aDd 
(e) Sub·heads, Administration Section? 

~ .•• ~  Stal,: The anSWtlr to the first part of the question is in the 
negative. With regard to the seoond pInt a statement showing the pani • 
.oulars required is placed on the table of the House .• 

.".,.....,. 

lit April 11140. 3let January llNl. 

Commu· ProvIDoe Co_ ProYm.' 
'D-I.,.eHop 

Ity. ofdoml· Dlt,. ofdoml· 
Name. cute or clle ... Name. cute 01' DUe and 

creed. birth. creed. bJrtoh. 

<l.A.O. Kr. T. 1L V. SanDa HJadu Madru. lIIr. T. B. V. Sarma BlDclu IIadru. 
Dr. C . .l. o. (0: Mr. C. Bbukaralya BlDclu Madra. Mr. E. B. Bama RlDclu KadnI. 
B.) ,".' I,.. 
OJ. C.A. O. Kr. K. B. Kama lyer BlDclu KadJu Kr. N. E. Sell BlDdu !IapL 
('l'raIIe), 
A. O.,:.tt- Mr. II. B. Swamlaa' RJnda Vadru . Mr.P.N.1IoIe Hindu JIeIIpl. 

tban. 
Ir. Aoett.]Iett. • JIr. P. N. K.lyer RlDclu Vadru. Mr. K. If. Hukherll. lIbIda ~  
Ir. Aeett. Jlltt. • )[r. B. B. NIueD Allalo-lli. Mr. D. C. IOtA • Blndu BapJ. 

dWI(Do· 
mIoIJed 
Buro· 

lab-t..d. Admn. 
lI:n). 

Mr. P. V.  V. Baaba: Inda . Madra Mr. K.L. CbaIua· .Blndu BeqrJ. 
f·B.). van. hart/.. 

h bead . .A.dmD. lIr. S. Oholh . HlDdll Beopl. Mr. P. • V. Balba· HlDclu JIadru. 
'T.A.). va. 

PuBLICATION CONTAINING OERTAIN R."n.WAY SUYICES lWLBs. 
17. Mr. CJovbul V. Deahmukh: Will the Honourable Member for Rail· 

.... a18 please refer to Part IV-Railway Services Class I1-of the Railway 
Services (ClassifiCation, Control and Appeal) Rules and state the parti-
oulars of the publication in which the l'ules, referred to in the laid Part 
IV, and made by the Governor General in Council or by the Railway 
liIoard and the Railway Administrations are to be found? 

'l'Iae IloDourable Sir Andrew Olow: The State Railway Establishment 
Code, Volumee I and II (1940 edition), copies of which are in the Library 
of the House. 

ELIGIBILITY :rOR SELECTION POSTS OR GRADlIIS OJ' OBBTAIN NON-GAD'i-aD 

SERVIOBS ON STATE RAILWAYS. 

18. Ill. CJovJDd V. Duhmukh; Will the Honourable Member for Rail-
ways please state whether a person, holding an appointment (temporary, 
officiating, proviflional or permanent substantively) in the following classes 
~  Non-Gazetted Ra.ilway Services on the Eastern Bengal, the East Indian, 
the Great Indian Peninsula and the North Western Railways, is eligible 
lor selection and subsequently for appointment in the selection post or 
,:irade (as referred to in the statement of the information given in this 
:aouae on the 5th November" 1940, in reply to unsto.rred question No. 11. 
asked on the 6th February, 1940):-

(a) ,Signaller, Assistant Head Signaller. Assistant Station-Master 
(Lower grade), Station Master (Lower grade). Assistant 
Station Master (Highe.r grade); Assistant, Deputy and Seo-
tion Controller and Assistant Yard Foreman or ~ s e  



VNSTARoBBD QUESTIONS AND ANSWBIlS 

(b) Probationary Guard, Goods, Passenger, Express and M-nil 
GuaM; 

(c) Assistant Number Takers, Number Takers, Head Number-
Takers and Trains Clerk; 

(d) Ticket Collector, Travelling Ticket Inspectcr, Train Conductor, 
. Crewman and Crew-in-Charge; 

(e) Assistant Booking Luggage and Parcel Clerk, TalTy Clerk; 
Assistant Transhipment and Goods Clerk, Relieving General 
Clerk, Senior Assistant Booking Clerk, Transhipment and 
Goods Clerk; and 

(f) Cle:-k (Office)? 

The BOIDOurable Sir Andrew Olow: Temporary staff are not ordinarily. 
eligible for promotion to selection grades. Other staff are, generally 
speaking, eligible if they have the necessary qualification and the posts 
lie in their own channel of promotion. But ll l~  men in the lower' 
grades would have to attain a sufficiently high grade and seniority before-
being considered for selection pogts. 

ELBoTmoAL RATES OHAROED.Y RAILWAYS AND OTHElI. ELBOTBIOITY 

PBODUCEB.8 AT HOWlLAH. 

19. JIr. Govind V. J)uhmukh: Will the Honourable Member fot Rail-
ways please state the rate charged by the Railways and the electricity 
producers and suppliers at Howrah (Bengal:) from the CODlmmers (publica, 
Railway se"ants and Railway Refreshments Rooms separately)? . 
The BoDoarable Sir Andrew Olow: The information is being obtained: 

and will be laid on the table in due coul1le. 

CLAssJD8 IN NON-SELBOTIOlf POSTS OB GRADlDS :roB WHICH SELBCTlOlf-cum, 
EXAMINATION METHOD IS l'BBSOBIBED ON STATE RAILWAYS. ; 

20. JIr. Govind V. Deshmukh: Will the Honourable ME'mber for Rail-
ways please refer to Rule 5 of Appendix XXII of Statt' l~ y ERtabJish,-
ment Code (1938) and state the particulars of "any other cl8ss" in non-
selection posts or grades tor which tp.e General Managers of the Eastern-
Bengal, the East Indian, the Grea.t ~  Penmsula. and the North 
Western Hn.i1wuys have prescribed the selection-cum-examination method 
together with the date of such prescription? 

The HODourable Sir ADdre. 010w: As far as the information with Gov-
ernment goes, only ,. Apprentice Mechanics" on the Great Indian Penin-
sula Railway. 

GRADING OF TBB STBBNGTB OJ' NON-GAZETTED RAILWAY SUVICES. 

il. Kr. Govmd V. Dishmukh: Will t.he Honourable Member fOl Rail-
ways pleaSE> state the policy or principleH l ~ down b,\: the Rllil,,:ay Admi-
nistration and by the Governor General In CouncIl, respeetlv.ely, for-
grading the strength of non-gazetted services (that is, diVIding the strength 
of a class cadre, branoh, group or department into different grades or-
scales of pay) on the Eastern Bengal. the East Indian, the Great Indian 
Peninsula and the North Western Railway,s? 

The Honourable Sir ADdrew Olow: The guiding criterion is the amoun' 
and nature of the work to be performed: the application of this critericm 
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ia a matter within the competence of Railway Administrations. Ordinarily 
there are incremental scales in the earlier years and ;hed ~ grades there-

e~  

PANEL SYSTBII FOB NOlf-GAZB'rl'BD RAILWAY SBBVlOES. 

II. JIr. Govbld V. Deahm_: Will the Honourable Member fol' Rail-
ways please state: 

(a) the policy or principle laid down by the Governor General in 
'Council and by the Railway Administration, respectively. for 
creating "Panel" in posts in a ola88 , cadre, grade, s('ales of 
pay, branch, group or department of non-gazlltted Uailway 
services on the Eastern Beng&l, the East Indian., the Grest 
Indian Peninsula and the North Western Railways,; . 

(b) the procedure or rule prescribed for selectin.,; staff for the 
"Panel"; 

(c) the description and particular of the posts for which ','Panel is 
created" with the e~ of the creation of, the "Panel" for a 
post: 

(d) the procedure or rule made for the removal of staff froth the 
"Panel" and . 

(e) the reasons for cree.ting "Panels" in subordinate-'ilerviees not 
eligible for selection in lower gazetted services? 

fte BOII01II'able Sir Aadrew Olow: (a) The Governor General in Oounoil 
haa prescribed no such rutes; Government have no information as to 
whether railways have issued any instructions, but such 'panels' oan be 
10rmed for any selection grade ar post. 

(b) There is no specific ~  but the procedure rehlting to Selection 
.Boards will ordinarily apply. 

(c) Government have no information. 
(d) Government have made no such rule, but staB who are placed on 

the panel may be removed from it if they subsequently become ineligible 
for the promotion. . 
(e) It obviates the neoessity for convening Selection Boardil on every 

cOOC&Bion when a vacancy has to hf' filled. 

PA88lNsnOTORS AND PBBsONNEL INSPBCTORS ON EAST INDIAN RAILWAY. 

tI. JIr. CJovIQd V. Deahmukh: Will the Honourable Member ~ l
ways please state: 

(a) the date on which the posts of Ps:ss Inspector and of Personnel, 
Inspectors on the East Indian Railway were created; 

(b) the scales of pay sanotioned for those posts; 
(c) the qualifications required for those posts; 
(d) the conditions of service and nature of employment; and 

(e) the rules prP,8cribed for recruitment &nd a'tivancf'ment;n those 
posts? 

fte BOIIOurable Sir .ADdrew Olow: (a) The posts of Pass l~s e s 

were created 'on 17th May, 1940. One post of PeTBotrnel Inspector was 
4Weated on 14th May. 1988 and two otheTs on 18th September, 1940. 
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(b) Rs.260-00--840. The post of Personnel Inspector ~ e  in 
1988 was first on a fixed pay Rs. 280, which was later increased to Rs; 800, 
and finally placed in May, 1940, on the scale of Rs. 260-20-840.' 

(c) The Pass Inspector is required to have' a thorough knowledge of 
paBS regblatioDs while the Personnel Inspectors are required to have a 
'Sound knowledge of ~s bl s me  rules' and particularly the Hours of 
Employment Regulations and the Payment of Wages Act and Rules. 
(d) The conditions of service are the same as for other subordinates; 

the nature of the duties has been specified in the reply to part (c), 
(e) Th6se posts are filled by selection, there is no particular avenue of 

advancement specifil,d. 

ScALES 01' PAY 01' STENOGRAPBBBS ON STATB RAILWAYS. 

U. JIr. GoviDd V. Dllhmukh: Will the Honourable Member for Rail-
ways please state t.he scalds of pay Mnotioned for: 

(a) the stenographer, .3p.neral Manager"s office, 

(b) the st.enographers, Accounts Department. 

(c) the stenographer!'! in other offices, Branches and Departments. 
on the Eastern Bengal, the East Indian, the Great Indian 
Peninsula and the North Western Railways before 1929 and 
after 1929 respectively; 

(d) the qualifications required and metbod I)f recruitment to those 
posts;" 

(e) the nature of elll l yme~  of those posts; and 

(f) the reasons for the difference. if any, in scales of pay. qualifiea-. 
tions, method of recruitment and nature of employment of 
those posts? 

fte BODourablt Sir Ancirew 01ow: I have called for information and 
will lay a statement on the table of the l{outJe in due course, 

PBasONNBL AND RBSBA.BCB: BJU.NCHBS ON STATB R.uLWAYS. 

U. Kr. GoviDd V. »eahmukh: Will the Honourable Member for Rail-
ways please state: 

(a) the date on which Personnel and Research Branches were 
created on the Eastern Bengal, the Eaf.lt Indian, the Great 
Indian Peninsula and the North Western Railways; 

(b) the number of stuff employed as gazetted and non-gazetted rail-
way servants; 

(c) the scnles of pay sanctioned for the stall; 

(d) the designation of the staff; 

(e) the nature of employment of the staff in the deaignation; and 
(i) the reasons for difference, if any, between different railwa;ys? . 

fte BODourable Sir ADdrew Olow: (a) Information is being obtain. 
8. far as Researoh Branches on the Railways are ooncerned, There, is 
DO Personnel Branch on the Great Indian Peninsula Railway. Personnel 
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B1'8Dohae were introduced on the North Western, East Indian and Eastern 
Bangal Railways in October. 1924, February 1986 and ea.rly in 1G8()1 
reapeotively. 

(b), (e), (d) and (f). I have called for information relating to the 
research and headquarters personnel offices and will la.v a further reply in' 
due course. 

(e) The staff do the work ordinarily done bv staff with similar designa-
tions. ." 

RAILw-'.y NON.G.uBT'l'BD SBBVICES A.ND CoIOlUNll PQCBNT-'.GE. 
\ 

28. 1Ir. GoviDd V. Dllhmukh: Will the Honourable Mlember for 
:Railways please lay on the table of this House a statement showing-the 
appointments in ~ l ~ e e  services on the. Eastern Bengal, the East 
~  ~ e ~ Indian Peninsula and the North Western Railways, to 
whIch direct and indirect recruitment and promotiollS, respectively are 
made according to communal percentage? • , 

ftI Honourable Sir .ADdr;,w Olow: The rules regarding the representa-
tion of minority communities apply to all the initial grades 01 subordinates 
to which direct recruitment is made. as also to certain intermediate grades, 
specified in the reply :to Dr. P. :S-. Banerjell. 's un starred question No. 11 
put on the 5th November, HMO. These rules do not apply to promotions. 
I do not know what is meant by indirect recruitment. 

RlJLE8 MB ALLoTJOlll'l', IIT(J., 01' RDT·FBEB OR RENTBD R-'.n.w-'.y QU-'.B'DBII. 

1'1. Mr. GoYbld V. Delhmukh: Will the Honourable Member for Rail· 
ways please obtain and lay on the table the rules prescribed by the Eastern 
Bengal, the East Indian, the Great Indian Peninsula and the North 
Western Railways for the allotment, transfer and vacation of rent-free 
railway quarters or those for which rent is to .be charged for both gazetted 
aud non-gazetted staff, separately, and, if no rules art' prescribed, what are 
the reasons therefor? 

The HOIlourable Sir Andnw mow: Copies of the rules have been called 
for from the Railway Administrations and if e~ can be ~ e e  in 
convenient form, they will be placed in the Library in due course. 

SBmOBITY OJ' NON·G.uB'r1'ED ST"," ON .AJu.t.aoUf,A.TION OJ' THlD OuDK .AX» 
RomT.J[HAND .AlfD TBB E-'.sT INDIAN R.AILw-'.ys. 

SS. 1Ir. 8o't1Dd V. Dllhmaldl: (a) Will the Honourable Member for 
Railways please s ~ if it is a fact that Grade A es ~ of non-gazetted 
services on the Old Oudh and Rohilkhand Ra.ilway is equal to Grade I 
(Highest) of non-gazetted services on the Old East Indian Railway 
(Company-management); if not, ~  is the equal grade of those two 
.ttailways? 

(b) How was seniority reckoned on and after amalgamation of these two 
Ra.ilways in each grade, that is, grades A, B, 0, D, E, F, G, H on Old 
Oudh and Rohilkhand Railwav and Grades I, II, III, IV, V on East 
Indian Railway (State-managed)? . 

The Honourable Sir Andrew Olow: (a) On the assumption that the 
Bonourable Member is referring to Train ExaminerS. The answer to th& 
&r.t part is in the negative; grade II of the old East Indian Railway scale 
is equivalent to grade A of the Old Oudh and Rohilkhand Railway seale_ 
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(b) The Honourable Member is referred to the reply to unstarred Ques-
tion No. 84 asked by Bhai Parma Nand on the 16th November, HMO. 

l ~ 8Vl'l'LJDOJ1T.dY l l l ~  O()1{OBBNDG DBP.d'I'JOIlft'M.. 
ENQ'UIBlB8 Olf STAD RAILWAYS. 

29. Mr. GovlDd V. Delbmukh: Will t.he Honourable Member for Rail-
ways please Rtate if any instructiontl have been issued in the Supplement t& 
Rule 686 of the State Railway Establishmtlut Code (1988) providing for (a) 
the issue of 8' charge sheet on the conclusion of! the enquiry in connection 
with the churges (for which explanation has already been rtlceived before 
the enquiry is. ordered) that are proved or are considered proved in the 
enquiry; and (b) the accused official having the right of getting copies of 
e,·idence, findings a.nd other depositions on record of the Inquiry Committee 
or enquiring official, free of (:ost and obligation? If not, why not and what 
reasonable facilities are provided for the accut:led subordinate in preparing 
his defence and in preferring an appeal against the evidence, anti finding of 
the Inquiry Committee or Enquiring official upon whose report the penalty, 
if any, is imposed? 

The Honourable Sir Andrew 01OW: No instructions have been issued 
to supplement paragraph 68f) of the State Railway Establishment Code 
(1988), in the manner suggested ~  the Honourable Member, as it is not 
considered necessary. As Tegsrds the last purl!, paragraph 686 itself 
specifies the facilities which are considered e s ~ble in addition to which 
the employee is now permitted to croBs-examine witnesses. 

~ 8YSTBII lOB NOlf-GAD'l"rJDD STAJ'J' Olf EAsT bDUlf &U.W"-Y. 

80. Mr. QovlDd V. DeIbmUkh: Will the Honourable Member for Rail-
ways please state : 

(a) if it is a fact that the EAst Indian Railway do maintain. 
"Panels" of approved non-gaEetted stat! selected for pro-
motions to the Lower Gaztltted Service; if not, how promotions. 

~ regulated; 

(b) if it is a .lact that separllte "Panels" are maintained for-
Operating, Commercial,. PersoIDlel and Watch and Wsrd De-
partment!!; if not, whether the posts in those departments. 
Rre interchangeable; 

(c) the qualifications prescribed lor those departments separately; 

(d) the reasons for not amalg8'lPnting these departments under one· 
head; and . 

(e) whether Government now J)ropose to prescribe separate-
.. Panels" for each department; if not, why not? 

The BODOI11'able Sir Andrew 010.: (n) Yes. the latter part does not 
arise. 

(b) The answer to the first part is in tht:> negative, but a subordinate is 
only promoted to the Department for which he is considered suitable; as 
reg&rds the latter part the. answer is in the negative, although a 'person 
may be suitable for promotion to more thRn one Department. 
(c) It is not possible precisely to specif.v the qualifications, but experi. 

ence, ability, personality and education are some of the criteria applied 
in making promotion •. 
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.(d) It i8 not adminiatra.tively l~e  to do so. 

(e) No, as they do not ('on eider ito,necessary. 

BLOCK m PBoJlO'l'JON OF ftJII EJooLo'i'IWS nJ·TJm 00J0DiB0uL DRAM"IID'T 
EAST INDIAN'1Un.WAY. 

81. Mr. GoviDd V. Delhmukh: Will the Honourable Member for Rail-
ways be pleased to state : 

(a) if it is a fllct that two non-gazetted employees of the Accounts 
Department on the East Indian Ruilway have recently been 
promoted in officiating vacancies in the Lower ~ e  Service 
and are attached to the offioe of the Chief Commercial 
Manager;-if so, whether this is their normal avenue of advance-
ment and whether no s b ~s in the Commercial Depart-
ment with required qualifications were eligible for selection iu 
that Department; and 
• 

(b) if he is prepared to take action agllinst the block in promotion of 
the employees in the Commercial Department, particularly in 
case of' those whose names are borne on the panel aud are 
awaiting promotions? If not, why not? 

'J'he JlODoarable Sir Andrew Olow: (8) The answer to the first part is 
in the affirmative; the Lower Gazetted Service is not the normal channel 
-of promotion of an.y particular clnss of subordinates. The reply to the last. 
part is in the affirinative. 

(b) No action jB necessary, the staff referred to are (\onsidered when 
:selections are made for promotion to the Lower Gazetted Service . 

..lppoJl(TJIDT OF A. W A'l'CH AWD W AJU) b81'lIOTOB AS All' AumTUT 
PDsoXNllL ORIon AT ~ 

82. Mr. 'GoviDd V. Delhmukh: (a) Will the Honourable Member for 
Rllilways please state if it is a fact that .the East"Indian Railway has 
recently. appointed a Watch and Ward Inspector to the post of an Assistant 
Personnel Officer at Allahabad? 

(b) If the reply to part (a) be in the affirmative, what are the reasons for 
ignoring the claims of those who are in the Transportation and m~e l 

Branches and are senior to him in service and pay who could not be 
appointed as Assistant Personnel Officers? 

fte Honourable Sir Andrew Olow: (8) Yes. 
(b) Promotion to the Lower Gazetted Service is by selection. 

EDIOUTlVB AlITD AssIsTANT ENGIlII'BDS m TBB PDSONlltBL DlU'AB'rKBNT 01' 
EA8TbDIAN RAILWAY. 

II. Mr. Qovbul V. Delbmukh: Will the Honourable Member for Rail-
ways please state : . 

(a) the number of Executive and Assistant Engineera holding ap-
pointments in the Personnel Department of the East Indian 
Railway on 31st January, 1941; and 
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(b) the rensonsfor employing technical experienced staff in the non-
technical posts against non-technical staff available with 
resultant economy? 

tfh, Koilourabl, Sir bmw 010w: (a) One Executive ;Engineer (provi-
sional rank) and five AssiRtant Executlve Engineers. 
(b) It is administratively advantageous that technical staff should have 

experience of persollnel ~  and tl10ugh not essential, it is of assistance 
to personnel officers to be directly acquainted with outdoor working condi-
tions .. 

NoBII,AL CKANNBL PI' PBoXOTION8 ON SUD R.uLWAYS. 

M. :.t. OovlDd V. Dllhmukh: Will the Honourable Member for Rail-
ways please state if it is a fact that promotions or advancements to higher 
appointments on the Easte.m Bengal, the East Indian, the Great Indian· 
Peninsula and North Western Railways al·e, a8 an obligation on the railway, 
m e ~  mnongst the employees in the same class, cadre, branch, or 
dellartment, according to the normal charmel of advancement prescribed in 
the rules (Appendix XXII of the State Railway, Establishment Code) and, 
if not, the re.asons therefor and Bar the necessity of prescribing a normal 
cbannel of advancement? 

The Honourable Sir Andrew 0101': The channels of promotion are laid 
down to serve as a guide for the normal manner of promotion; but depar-
tures from them are permissible when the interests of the public service 
will. be served thereby. 

UlflUTISI'AOTOBY PBBPOBKANOE 01' TRBIB DuTn:s BY THlIl RAu.wAY POLIO. 
DBPABTMBNT. 

36. Jlaulvt Muhammad Abdul Ghani: (a) Will the Honourable Member 
for Railway!> please refer to paragraph 279 on page 149 of the East Indian 
Railway St-anding Orders of the Operating Department 1929 (reprinted 1989) 
viz.: "and to Renerally preserve the travelling public from the activities of 
pick-pockets and other bud characters to act 8'S official witnesses in the 
search for and inventory of lost luggage,' etc., to prevent the hoarding of 
trains· from the off side :1t stations for dishonest purposes and to assist in 
enforcing the Railway Act" and state whether it is not the duty of the Rail-
way Police Department to keep the platforms and station surroundings and 
buildings·free from professional and other beggars? If not, whose duty is 
it? 

(b) Is it not the duty of the Railway Police Department to prevent ~ 

overcrowding of compartments by enforcing se::ltions 93 and 102 of the 
Railway Act? '. 

(c) Will he please lay on the table the statement of prosecutiolls and 
convictions under sections 98 and 102 of the Indian. Railways Act, 1890 
since 1800 or as far near as possible, and if no convictions and prosecutions 
~ mnde, what are the reasons therefor? 

'The HGIloarable Sir Aildrew Olow: (a> This is one of the duties of the 
Railway' Police. 

(b) No. 
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(0) No case has come to my notice in which prosecution was desirable 
and 80 far 8S I qm aware there have been no pr08ecutioos in recent 
years. 

GoVDNMlnft' OP INDIA PuBLIO WOIUlS DBPA.BTDNT Cmout..ut OP 16TH 
JULY, 18S!. 

38. llaulvt Muhammad Abdul Ghani: Will thtl Honourable Member for 
Railways please lay on the table the Government of India Public Work. 
Department circular No. XXIII-Railway, dated Simla, the 26th July, 
1883, and if not, why not? ., 

The Bonour .. ble Sir ADdrew mow: I regret I cannot place 'a copy of 
the ~ lll  on the table of the House as it was not intended forpublhla-

~  is in an,y' case obsolete. . . ~  , 

STAD IN CoNTROL DBun .ABEA AND IN DoUBLE LINE SECTIONS_ 

37. llaulvl Kuh&mmad Abdul Gum: Will the Honourable Member 
for Railways please lay on the table a statement showing inter alia: 

(a) the number of the staff in the Control Delhi 'Area on the 
North Western Railway, nature of their duty, hours of 
their employment, and scales of their pay; 

(b) the number of the staff employed ~  Do.uble Line Sections on 
the North Western Railway, nature of their duty, hours 
of their employment, scales of their pay; 

(c) the difference, if any, in nature of duty, in hours of eII!Ploy-
ment, and in scales of pay of the staff employed as referred 
to in parts (u.) and (b) and the reaSOllS therefor; 

(d) the responsibilities considered higher according t.o Fundamen-
tal Uule 22 of the staff referred to in parts (a) and (b) and 
the reasons therefor; 

(e) whether it is a fact that the staff at Lahore are employed in 
rotation for the duty of a Train Despatcher amongst Train 
Despatchers, Assistant Station Masters, Sta.tion Maeters 
and Controllers, and, if not, what is the system of working 
in Lahore Division; and 

(f) the reaSOllS for the difference, jf any, in the working of the 
system (Train Despatch) between Lahore Ilnd Delhi 
Divisions? 

TIle Honourable Sir .Andrew 010w: (8) There are four AS8istant Con-
trollf'frJ in the scale of Rs. 260--10--800; they work in shifts of six hours. 
Their duties are concerned with the movement and control of trains. 

(b) InfoTlDaLion is not readily available with Government in respect 
of tho number of st'\ft employed in the Double Line sections. The duties 
of ss s ~  Controllers are the same as in (a), and there are Chief and 
Deputy Controllers who perform supervisory duties in oonnection with-the 
conLrol. Except on the Ludhiana-Baharanpur Section, Deputy and ABai.t. 
ant Controllers work in shifts of eight hours; the shifts are six hours on 
the LudhinnR-Sahnranpur Section. 
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(c) 'fhero is no difference in the nature of the duties, nor in tAe scales 
()f pay. As for hours of duty the difference is due to the difference in 
the traffic oontrolled. 

(d) There is no difference in the responsibilities, the latter part does 
not s~ . 
(e) Thll answer to the first part is in the negative; as regards the 

latter part, staff art!! employed in the duties attaching to their designations, 
and do not change to other duties. • 

(f) There is no di!erence in the system of working on the two divi-
tions. 
~ 

AssISTAft STATION MAsTlDB8 AND ASSISTAft CoNTBOLLEBS ON NOBTH 
WBSTEBN RAILWAY. 

88. llaulv1 Kuhammad .Abdul Gh&Di: (a) Will the Honourable Member 
for Railways please refer t'o circular No. 681-P 10, dated the 8th Ootober, 
1988, regarding Assistant Station Masters and Assirltant ~ lle s  

issued by the Divisional Personnel Officer, Delhi on the North Western 
Railway, and state whether the devaluation of Grade V (260-10-800) 
to Grade IV (200-10-250) affected a whole class or grade of 
employees? 
(b) Are Assistant Station Masters (higher grade) and Assistant Con-

trollers considered in the same category for normal advancement to 
Station Masters (higher grade)? 

(c) What are the reasons for devaluating the Grade? 
{d) There is no difference in the responsibilities, the latter part does 

increment, on repromotion and given the pay in Grade IV (200-10-250) 
t.o be accounted for when Grade V is devaluated? 

The lIOnourable Sir Andrew Olow: (a) The llbolition of grade V of 
Assil"tant Station Masters did affect employees who might have been 
promoted to the grade had it continued to exist. 

(b) The Honourable Member is referred to the reply given to part (tl) 
(If Mr. Lalchand Navalrai's starred question No. 208 asked on the 19th 
Seftember, 1939. 
.  ( (l) The grade was abolished as it was no longer considered necessary 
to retain it for Assistant Station Masters. 
(d) Government have no information of any orders on the subject, but 

the General Manager will be asked to consider the question when casel 
arise. 

ASSISTANT STATION MASTBBS AND AsSISTANT ~  ON NOBTH 
WBSTlDBN RAILWAY. 

89. Jlaulvl Kuhammad .Abdul Ghani: (a) Will the Honourable Mem-
ber for Uailways please state the next higher grade, clasil or cadre of 
promotion on the North Western Railway for (i) an Assistant Station 
Master, Grade IV and V, respectively; and (ii) an Assistant Controller 

~ ~  

(b) Is the promotion to a higher grade, class or cadre of an Assistant 
Station Master Grade IV or V Rnd of an Assistant Controller (260-10-
000) by seniority or by selection? 
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(0) Is subsequent seleotion for ~me e grades or scales of pay 
in the aame "lasl, or cadre-neceseary after the initial appointment in the 
lIame class is made by selectiou? 
(d) How is seniority reckoned ill the class of Assistant Station Masters 

and Assistant Controllers, whose scales of pay are identical (260-10--800) 
and who are equally qualified and selected, for promotion to StatiOD 
Masters (higher grade)? 

(e) How is promotion made from that seniority? 
(f) What are the reMons for deviating from the principles \underlying 

the normal channel of further advancement laid in Appendix x..XU (page 
377) of the State Railway' Establishment Code, by ieparating the identi-
cal."elasses eligible for promotion to one and the same class? 

(I) Do Government propose to order the General MaDagcr, Nortb. 
Wel!tern Railway to maintain a oombined·. list of seniority of aU st&t! 
irrespective of their cla..Q6, cadre or grade who are eligible for common 
promotion? If Doi, why not? 

fte BOIlOUI'able 8lr ADdrew Glow: (a) As far as GovernmeDt is aware: 

(i) Station Master grade V; ~e e is grade V for Assistant StatioD 
Masters. 

(ii) Deputy Ohief Controller. 

(b) By selection. 

{c, Selection is neeessary for all posts designated as selection poets. 

(d) and (e). Government have no information; but _ promotion to 
select,ion posts is not regulated by seniority. 

(f) The channels of promotion given in the rules are only intended fOl' 
genflls.l guidance and the administration has the right to depart from 
tGem when it is in it. interest to do so. 

(g) No. Govemmeut do not consider it necessary to take the ae:.tioD 
suggested. ' 

V. P. P. SYSTBH AS BBOABDS LIVE-STOm[ A.ND POULTRY ON RAILWA.Ys. 

~  llaulvi Muhammad Abd11l Gbaal: Will the Honourable Member 
for Railways please refer to item "Poultry" on page 59, Ohapter 
ill of the Indian Railwl&Y Conference Association, Goods Tariff. includ-
ing the exceptional maxIma authorized by the .&ilway Board and 
General Rules for acceptance, carriage and delivery of goods including 
variation to ~e classification and . exceptions to the zules and rates to 
be used in through booking in force from 1st January, 1940, ",i •. : "S. 1.-
Livestock including Fowl and Perishables under V. P. P. System-Non-
acceptance of-The ra.ilway will not accept the V. P.  P. BtTangMnent 
as regards live-stock inoluding fowls and perishable" and state the· 
reasons for not having the same ntIe in operation on the Eastem Bengal, 
the East Indian, the Great Indian Peninsula and the North Weaflem' 
Railways? 

n. ~ Sir .Andrew Glow: The four State Railways mentiODed 
in the question have not notified that they will not ~ e  the V. P. p. 
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system for bookings of live-stock, fowl. and perishables, presumably 
be l ~ they ,have,seen no sufficient. reason for withholding the facility. 

()plUU.TION OJ'THB RULlIIs re ROT-Full QUABTBBS ON STATB R.uLwAY8. 

'1. llaulV1 Kuhammad Abdul Qh&Dl: (a) Will the Honourable Member 
for Railways please refer: -

(i) to the reply given to ullstarred question No. 80 asked in this. 
House on the 16th November, 1940 regarding option to 
Btate Railway Employees to elect old or revised Heut Hules,. 
vi,.: "No option was ~ to the staff but on this point, 
the attention of the Honourllble }[ember is iuvited to para-
graph 1904 of the State Railway Code for the Engineering 
Department which indicates the measure taken to avoid 
hardship to persons who had already elljoyed the cl)Ocel'!sion 
of rent-tree l!uaJ·ters or an alJowlI.nce in lieu thereof"'; and 

(ii) to the circular No. EUG/Rent, dated the 6th August, 1940, 
issued under the signatures of "G. W. Watkins" in thl'-
name of "J. G. Gibson" Divisional e l~ e  East. 
Indian Railway, Lucknow, regarding occupation of rail\fty 
qua.rters by the staff while on leave, vi,.: "the rules con-
tained in the State Railwa.y Rent Rules have been superssd-
ed by the Chapter on 'Building and Bents' contained in 
the State Railway Code for the Engineering Department. 
The latter rules do not provide for the privilege of granting 
free quarters to employees while ·)n leave. Therefore· with 
effect from 1st July, 1940 the rent at t>he pooled rate must 
be recovered from all the State Railway Employees who-
Bre enjoying the privilege of rent-free quarters, whenever 
they proceed on recorded leave of whatever duration, i.e., 
·on &Qy leave except Oasllal leave"? 

(b) Is it a fact that State Railway Employees before the rules con-
tfnned in the State Railway Code for the· Engineering Department and· 
befcre the issue of the cjrcular did enjoy the privilege of free quarters. 
while on leave to the extent of four months at a time and to the unlimit-
ed extent on medical certificates while sick and under medical observa-
tiona? 

(c) Is it a fact that the: employees taken over from the East Indian 
Railway Company Management arE' not included in the circular and the· 
rent is ~  recovered from them under the tenns of the circular? 
_ (d) Is it a fact that the employees taken over from the East Indian 
Railway Company Management. have agreed with the Gc;·stnmail.t c;f 
India in their service agreements that they will be governed by the 
revised State Railway Rent Rultls, when issued, which w('re under· 
consideration at the time the terms were offered to them? 
(e) What are the reasons for the discrimination between the reply aod 

the cit-cular and between the State Raihvav staff and thl gtaff taken over 
from the old East Indian Company? . 

(f) What W88 the action taken by Government to remnve the discri-
mination and if no action hRA been taken, why not? 

TIl. 1IoD01II'abIe Sir ADdrew Glow: I am obtaining information from 
the EAst Indian· Railway administl'8tion and a reply will be laid on the: 
table in due course. 
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ColumJuTIOl!l' Il!I' HIGmm GB&.DBS DOll TBII HoWBAll GOODS STAn. 

O. Jlaulvl Jluhlmmad. Abdul GhUll: Will the Honourable Member' for 
Railways please refer to the circular No. E.·Mis.-48, dated the 10th June, 
1989 issued by the Divisional Superintendent, East Indian Railway, 
Howrah, regarding Goods Account Examination-Lower Standard, vi •. , 
"No permanent promotions can be made to the post of Goods Clerks until 
the men have passed the Goods Account Examination (Lower Standard) 
withiu three months on being promoted failing the next man will be 
promoted. All goods shed staff in grades higher than the lowest. grade, 
i 1'., Rs. 80-4-70 old East Indian Railway or equivalent revised and Inew 
grades and all goods clerks irrespective of their grades must paA the goods 
aocounts examination (Lower 'Standard) before they can be confirmed in 
their posts", &Jld state: 

(a) the number of the staff of Howrah Goods confirmed in grades 
higher than the lowest who have not passed this examination, 
and the reasons therefor; 

·(b) ~ number of the staff of Howrah Goods, who have passed this 
examination and are working in lower grades; 

-Ce) whether it is a fact that the following staff of Howrah Goods, 
who have not passed this examinat·ion (as per Divisional 
Superintendent's Minute Sheet No. EHJ!'.,/2/40, dated the 
2nd July, 1940, are employed in grades higher than the lowest 
for more than three months:· 

(i) In grades Rs. 230; Messrs. N. Sen, p. N. Benbou, Muhammad 
Ghias-ud·Din, S. K. Mukerjee, E. C. Colman, H. C: Shaw 
and Panna Lal; and 

(ii) ~  grades Rs. 150; Messrs. D. N. Choudhury, Dr. Manna and 
P. B. Bose; if not, whail are the true facts? 

(d) if it is a fact that the Divisional Superintendent in his Minute 
Sheet No. EHG/262, dated 5th February! 1940 has declared 
them "not selected and unsuitable" for higher appointments. 
and, if not, what are the true facts; and 

(e) the reasons for not appointing the staff. who have pals8d this 
examination in place of those who have not passed this 
examination, in gradss higher than the lowest? 

ft. HOIlourable Sir Andrew O1ow: I ha.ve called for informa'ion and a 
Teply wilI be laid on the table of the House in due coune. • 

'RBOBUITJIBWf TO TBB :MIm8TBBIAL EsUBLIBIIIDlft' 0" TBII Tm.RKOJr:l 
RBVlIl!I'UB AOOOUNT8 Oll'J'IOB. DlIIm. 

'8. Bh&1 PIID1& .and: (a) Will the Honourable Member for Communi-
cations please .tate whether it ia a fact that the Telephone Revenue 
AccountF Office, Delhi. iR 0. part of the Director General; Posts and Tele-
graphs, New Delhi, and that ~ recruitment to the latter office is basld 
on t.he communal ratb fixed for the Oentrally administered departments? 

(b) Is it a fact that the recruitment to the m ~ l eatablishment 
·of the "Telephone Revenue Aocount. Oftioe i. baaed on the r!&tio fixed for 
the Govemment of the Punjab? 
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(c) If the replies to partJs '(a) and (b) be in the e.ftinnative, will 'Govern. 
ment please state how they reconcile the position as regards the recruit· 
ment to the Telephone e~e e Accounts Office on the basis fixed for the 
(}overnment of the Punjab, and how and when Government proposp. to 
'l'ectify the mistake? 

(d) If the reply to part (b) be in the negative, will Governme.!!.t please 
"State how many appointments were made in the ministerial establishment 
,.,f the Telephone Revenue Accounts Office in the years 1937-38, 1988-89 
and 1939-40, giving the Dumber of clerks so employed community-wise? 

The BOIlourable Sir Andrew Glow: (R) The Telephone Hevenue Accounts 
Offictl is not Il part of the Office of the Director 'ieneral, Posts a.nd Tele· 
~l s  Npw Delhi. Recruitment to the latter office is based on tho 
'Cmmnllnal ratio fixed for the centrally administered Departments. 

(IJ) No. Recruitment to the ministerial establishment of the Tele· 
-phcme Iievenue Accounts Office, Delhi, is based on the communal ratio 
prl'scl'ihed for the Punjab and North·West Frontier Postal Circle. 

(C) 'fne question does not arise. 
(dl The information required by the Honourable Member is available 

jor caiendut, ye31'S only and is !IS follows: 

Total number Mua- AngIo_ Indian 
Year. of vaean('iee Hilldul. lima. Judi.llI!. Sikh •• Chriet.ial1ll. 

filled . 

.1938 54 !1 2', S I 

1939 26 Ii 19 

19-&0 22 8 11 1 1 

N. B.-Fip...,. iaelude both 
~ beoome permanent. 

permalU'nt vac&neiee and temporary vaoaDoie8 likely 

IbILWAY ACCIDENT BETWEEN HABANGAU AND FEBOZABAD STATIONS, EAST 

INDIAN RAILWAY • 

.. ". Jlaalvl J[ubammad Abdul Gh&D1: (a) Will the Honourable Member 
for Railways please state whether it is a fact that an accident took place 
on 20th January, ~  at about 8-30 P.M. between Harangau and Feron· 
bad Railway StatioDs on the East Indian Railway, resulting in injuries 
to passengers of No, '144 Down Passenger, train ?  ' 
(b) Is it a fact that the Senior Government Inspector enquired into 

f.llc accident on th& 26th January, 1941? • 
(c) Is it a fact that both the stations are worked by double line system? 

(d) Is it a fact that an automatic block i. CRll'l(\dby the Electric Block 
'Svstem installed between the two stations? 
• (e) Is it a fact that the Block Instruments uxed at the two statiOnJ 
-are protected from use by any una!lthorised penon ~ , If so, will ho pleas,e 
state the particulars of the protection? 
(f) Is it a fact that the Station Masters of the two stations are required 

10 leave the Block Instruments for the performance of their duties on the 
rhtform and outside the rooms? ' 

8 
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.  . (g) Haa the Senior Govemment In&peCtot submit.ted his report. of 
enquiry 1 If BO, what is the finding given by him and the cause of the 
IU)cicient deacribed by him and who is held responsible by him 1-

'!"he JIoD01ll'&b1. Sir .Andrew Olow: (a) and' (b). Yes. 
(c) to (g). The information is not available but the Senior Government 

Inspector's report which is expecU:!d shortly will probably contain inform--
ation e ~bl  me to lay a reply on the table. 

ELBcTmoAL BLOOX INSTRUMENT SYSTEM ON STATE RAD.WAYS FOB 
PREvENTION OF AOOIDlCllTS. 

615. lI&ul11 Muhammad Abdul GhaDl: (a) Will the Honourable Member 
for ~l ys please state whether it is a fact that the object of "Electrioel 
Block Instrument" on the Eastern Bengal, the East Indian" t.he Great 
Indian Peninsula and the North Western Railwa.vs is "to guard sgllinst 
·two trains being admitted into a Block Section at the same time"? 
(b) Is it a fact that a "Block Instrument without lock" is not according 

to the object of "Electrical Block Instrument" inasmuch as it' does not 
guard against two trains being admitted into a Block Section at the same 
time? 
(e) Is it a fact that the Block Section beliween Tundla and Cawnpore' 

on the East Indian Railway is provided with "Block Instrument with 
lock"? 
• (d) Will the Honourable Member please state the particulars of t.he 
precautioDs against accidents or collisions of trains provided in "Blocli 
Instruments without lock", and if no preventive device is provided within 
it, what are the reasons therefor? 

ft' KOIlO1Ir&bIe Sir .Andrew 010w: (a) and (b). The object of Elec-
trical Block Instruments is to assist· the staff in the observance of the 
General Rules governing the working of the absolute Block system by' 
providing a visual indication of the state of the Block Section. 

(0) No. 
(d) The precautions against accidents or collisions are provided in tb 

General Rules relating to the ~ of the -Absolute Block system. 
Block instruments without Lock are in themselves a preventive device. 
'l11e second part of the question does not, therefore, arise. 

S-..oTIOll' BoABD8 OB ~ BJILD m DnfAPOBII DIvuIOll', EAII'1'" 
bDUB' P AJLWAY • 

... Ma1ll1i Kuhammad Abdul GJwd: Will the Honourable Member for 
.Railways please state: 

(a) the number of selection boards or committees held since the' 
present Superintendent, Transportation (Mr. B. N. Ghose) 
88sumed _ ('.barge of his office in. Dinapore Division on the East 
Indian RaHway; . 

(b) the number of selection boards or committees in which he haa 
taken part either as a Chairman or as a member: 

(e) the number of eandidates communitywisej who appeared before-
those board. or committees; . 
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(d) the percentage of "Bengalis" selected by those boards and 
committees; ~  

(e) the reason fo,r rejecting Muslims in large proportion by those 
boards and committees? 

ft. JrODoarabl. Sir Andrew Olow: (a) to (e). Government do nol'. 
receive reports of the proceedings of selection boards, and have no grounds 
whatevE'r for believing that selections are not made otherwise than on the 
mel its of the candida.tes. I am inquiring whether the, proportion of 
Bengalifl and Muslims selected by boards on this division during 1940 has 
been disproportionately large or small having regard to the candidates 
appearing, and if so, if there are any special rE-aSOtIS to account for 
~  . 

VAN SoRTERS ON THE NORTH WESTERN RA.ILWAY. 

f7. Kr. LalchaDd lfavalra.t: (a) With reference to the Honourable the 
Railway Member's reply to part (b) of my unstarred ~s  No. 120 
asked on the 20th November 1940, will he be pleased to state whether the 
Van SorLers on the North Wpstern Railway revert to their' forITler pay 
while proceeding t)T1 long leave, either privilege or leave on average pay, 
etc.? If so, why and under what rules? 

(b) What is implied by consolidated pay for Van Sorters? Will the 
Honourable Member please refer to the relevant rules on the point? 
(c) Are the Van Sorters in receipt. of thtl consolidated pa.v of Rs. SO, 

considered as permanently promoted to that grade? If not, why not? 

(d) Is it a fact that letters were issued to some of these Van Sorters 
that they were promoted 'On probation' to Rs. 80 grade., If so, were 
such persons confinned after the probationary period? If not, why not? 
(e) Under what circumstances can the Van Sorters on consolidated 

pay be reverted to lower grades? In degrading them are the provision. 
of the rules issued under the l,UUlway Board's letter No. E.-34/R. G./6, 
dated the 22nd June, 1985, observed? If not, why not? 

ft. JIoIloarabl. Sir Andrew Glow: (a) The answer to the first part is 
in the affirmative. As f>taff are not promoted permanently to the posts 
of Van Sorters they revert to their substantive appointments when on 
leave; under Paragraph 2007 of the State Railway Establishment Code, 
Volume II. . 
(b) Consolidated pay means in this connection the pay fixed for the 

posts; the term consolidated pay does not occur in the rules. 
(e) No; because the e.dministration has not considered it desirable 

to make permanent appcintments. 
(d) So far as I han heen able to ascertain .. the answer to the first part 

is in the negative; the other parts do not anse. 
(e) There is only one grade of Van Sorters; their reversion to their 

substant.ive posts does not fall under the rules referrpd to by the Hon-
ourable Member. 

AIuLo.&HA.TION 011' CIJmxs, GBA.DlDS I AND II, IN DrnsIONA.L OmCES.Oll' 
NORTH WBSTEJI.N RA.lLWAY. 

ta. Mr. Lalch&D4 Bavair&l: (a) Will the Honourable Member for Railways 
be pleased to state whether it is a fact that there is no difference in the duties 
of grade I and II clerks in Divisional Offices on t.he North Western Railway? 

~ 
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(b) If the reply to part (a) above be in the affirmative, wby are grades I 
and II for this staff not being amalgamated as has been done in the case of 
~ s Clerks 00 the North Western Ranway, with effect from 1st 
January. 198'&? 

(c) If the reply to part (a) above be in the negative, will the Honourable 
Member please lay on the table of tpe House, a model copy of duty lists of 
erade I and II clerks in Divisional Offices "I 

(dl Is it a fact that all Divisional Superint.endents have testified from 
time to time to the fact that there lis no difference in t·he dutiea of grade I 
and II clerks in their offices? . 

(e) Is it a fact that Colonel Walton, former Agent, North es ~  Rail· 
way in his letter No. 501.E./8P. dated 22nd February, 1980. addressed (1) 
b~ Secretary, Railway Board .. definitely st,ated that there was no differ· 
enoe in the duties of grade I and II clerks in Divisional offices? [f 110, 
when and how were the duty lists of grade I and II clerks revised so ~s to 
have material difference in duties, not justifying the amalgamation of 
grades? 

'!'he Honourable Sir Andrew O1ow: (a) Qnd (c). I undersbnd that 
dutiu; are not specifically demarcated but the comparat.ive strengths of 
the two grades !lrc regulated b;v the nature of the work to be done. 
(I,) Because there is Dr, sufficient ground for so doing und it would 

refoult ill unjustifiable expenditure. 

(d) Govemment have no infonpation. 

(e) 1 would refer the Honourable Member to the reply given to parts 
(c) and (d) of his questioll No. 1046 of the 9th March, ~  

Tu.VBLLINO ALLoWA.NCB &J)KIS8IBLE TO WOBKS MIsT&1E8 ON NOBm 
WB8TBBN RAILWA.Y. 

D. 1Ir. LalchaDd lfavalral: Will the Hllnourllble Member for Railw8Ys 
be pleased to state: 

(a) whether it is a fact that Works Mistries on the North Wastem 
Railway are paid travelling allowau<le on the same Bcale as is 
admissible to the members of subordinate staff; 

(b) if the reply to part (8) above be in the affirmative. why Works 
Mistries are classed as members of Labour service; 

(c) which other class of labourers employed on the North· Western 
Railway are eligible to travelling allowance as admissible to 
members of subordinate services; and . 

(d) if the reply to part (c) above be in. the negative, whether it is 
proposed to classify Works ~ s es as members of subordinate 
service, if not, why not? . 

fte BDnourable Sir Anclnw Glow: (a) Yes, but the question whether 
they should continue to enjoy this privilege is being examined. .  . 

(b) Because the rate of travelling-allowance )lliid is not one of the 
criteria for classifying staff 88 inferior or othsrwise. 

(c) Permanent Way Militrie8. 
(d) Does not arise. 
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JUDGJlE:Rr OJ' THlI emu CoURT 01' SIND OONOEB:RINO RlIDUC'l'ION IN PAY 01' . 

A RAILWAY SlIBVANT. 

50. Pandlt Kllak&Dtha Du: (a) Will the Honourable Member for' 
Railways please state whether it is a fact that the Chief Court in Sind has' 
recently held that the pay of a Railway Servant cmmot be reduced?' 
If not, what are the facts? 

(b) Will the Honourable Member please lay on the table of the House 
the judgment of the Chief Court referred to above? 

The Bonourable Sir Andrew Glow: (a) I have seen reports in the press 
t,f a judgment. oj the court relatin{!' to a temporary reduction in the pay 
.)f lUI engine-driver. If these reports are accurate the court held on the 
faets before it that the reduction in this' case amounted to 8 deduction 
which WIlS not covered by section 7 or section. 8 of the Payment of Wages 
Act. 1936. I do not ~  it as involving the generalization set out by the 
Honourable Member. 

(b) No. Government have not received an authentic copy of the 
judgment lind if it is treated as a reported decision it will be printed in 
the authorized law reports which are placed in the Library of the House. 

RULES FOR RESERVATION OF BERTHS OR SEATS ON STATE RAILWAYS. 

51. Pandit :Rl1akantha Du: Will the Honourable Member for Railways 
please IllY on the table a copy of the rules of IJrocedure for reservation of 
berths or seats in any class on the"Eii'stern Bengal, the East Indian, the 
Great Indian Peninsula, and the Nortb Weste1'll Railwuys? . 

The Honourable S1r Andrew Glow: I would refer the H"nourable 
Member to t he rules regarding reservation of berths or seats which are 
incorporRted in the respective time tables and guides of the Railways 
mentioned. 

RAILWAYS CONDUOTING CENSUS OF RAu;.WAY PASSlINGBRS. 

as. Paadlt :RUakantha DII: Will the Honourable Member for Railways 
please state: 

(a) the particulars of the Railways who conduct quarterly, half 
yearly, or yearly census of the passengers traveiling by each 
train; 

(b) the result of the census, and the action taken thereon: 

(c) t,he particulars of the staff employed for taking census; and 

(d) toe cost of the census? 

The Bonourable SIr Andrew mow: (a) All Class I Railways take a 
'Vearlv census abollt thE' JDonth of June; the Bombay, Bllroda and Central 
India Railway take 11 half-yearly census usua)]y Rbout March and Sep-
tember each year. No Class I Railways conduct a quarterly census. 

(b) The results of the census are placed by e8(lh Railway' before thejr 
Local Advisory Committees Rnd ('opies Bre also sent to the Rail"'ay ~  's 
offiee where t·hev are eXHmim·d ond I1ctioll tHken where considered neces-
flRry. These details are too voluminous to be incorporated in the pro-
ee ~s of the HOl1Sp. but nre H\'uilable for inspection.' should the Ron-
ourable Member so desire, at. !lny t.ime in the Railway Board's office. I 
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lay on the table, however, a brief summary of the results of the censua 
taken by Claas I Railways in 1940. Where overcrowding is detected 
action is taken bv the Railwav Administrations to increase accommoda-
tion when necesa8ry.  • 

(c) and (d). The information is not available. 

Stalemem IfMwing ~ l  nf ~~ CGkm ", CWIJ 1 Railll1fJ7IIJ dlMi", 1941J. 
Number of flrainI 

Total number in whioh 
l ~  . of trains overcrowding 

checked. ~  detected. 

1. B., B. & C. I. (Feb. & March) . B.G . .8 9 
M.G. ... Nil . 

-2. A.B. . .  . 1.14.3 ' 2, 
.I. B. ct N. W. I\nd l\. ct K. 636 Nil . 
'.,.B.N. B.G. 1,387 2 

N.G. 86. 3' 
~  B.G. 29' 9 

M.G. 208 3 
6. E. I. 6.168 180 
7. G.I.P. 4.246 12 
8. M.&8.1I. B.G. 106 11 

M.G. 126 a 
9. N.W. 1.112 II 
10. S. I. B.G. 876 Nil. 

M.G . ] . 1.903 
11. B., B. & C.I. (Augult &: September) B.G. 66 Nil. 

M.G. .. 7 

SUB-LB'l"l'ING OF CoNTUCT BY BALLA.BHDAS ESWARDAS, VENDING 
ColfTBACTOB OF l>BLm STATION. 

U. PlDdlt.Bil&kaDtha Die: wm the Honourable MeIUber for Railwaya 
please state: . 

(a) whether it is a fact that Ballabhdas Eswardas vending con-
tractors of Delhi Main Station on the North Western Railway, 
have sub-let the supply and vending of (i) milk, (ii) sweet-
meata, (iii) 'poureeB, (iv) dtihi-pak4uri, etc., and (v) pan, 
bi';,. etc; and . 

(b) if not, what are the facts and the particulars of the place at or 
from where Ballabhdas Eswardas prepares, manufaotureK, 
or procures the above supplies? 

The Honourable Sir Andrew mow: (a) No information regarding any 
subletting of the contract has come to the notice of Government. 
(b) Particulars are not kept of the sources from which contractors 

obtain supplies. 

RENT RECOVERED FROM BALLABHDAS ESWABDAS FOR OccUPATION OF BUILD-

INGS ON OERTAIN RAILWAYS AND MISUSE OF AUTHORITY TO TBA.VlIL 
GB&TUITOUSLY BY THE1\(. 

64. P&Dd1t .Ilakantha Du: Will the Honourable Member for Railways 
please state: 

(8) the particulars of the rent paid by Ballabhdas Eswardas on the 
East Indian and the North Western Railways, if no rent is 
recovered. the reasons therefor; 
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I(b) th" particulars ~ buildings or the accommodation provided 
for them by the r.aHways, and the capital cost of the aame; . 

(c) the particulars of the 3Uthority given by the railways authorizing 
Blillilbhdas Eswarda'8 and their employees to travel as passen. 
gers on the railways gratuitously; and 

(d) the particulars of the l'eportil made by the ticket collecting and 
e ~ staff of the railways aglllOst Ballabhdas Eswardas 
and their employees for misuse of the authoritv given to travel 
gratuitously, nnd the action taken on those reports, if no action 
bas been taken the reasons therefor? 

The Honourable Sir .ADdrew Glow: (a) The rent paid hy Messrs. 
13allabhdas Eswar<1ns on the East Indian Railway is Rs. 294·7·9 per 
rtlensem. As regards t.he North Western Railway, I understand that 
"they are now dealing with the question of rentals to be reeovered from 
"the various contractors. 

(b) The information is not available. 
(c) I would refer the Honourable Member to the reply to part (a) of 

-his unstarred question No. 57. 
(d) No such report has come to the notice of Government. 

ICATBBINQ CoNTRACTS ON EAsT INDIAN AND NOBTK WBSTKRlf RAILWAYS 

HELD BY BALLABHDAS Esw ARDAS. 

II. P&ndit lfilakaa.tba Du: Will the Honourable Member for Railways 
please state: 

(a) the particulars of the catering contracts given by the East IndIan 
.and North Western RaiIwavs to Ballabhdas Eswardas, for 
catering to Muslim traveUing' public, and the reasons therefor; 

(b) the particulars of Muslims em l ~ e  by Ballabhdas Eswardas in 
execution of the contracts held for .catering to Hindu travelling 
public and the reasons for their employment; 

(c) the particulars of t.he Rtnff t>mplo:ved by the contractors for the 
inspection 6f rayv and cooked stuff and the community to which 
the staff belongs; and 

(d) the procedure or tbe inRtrument through which the staff conducts 
the inspection? 

The Honourable Sir Andrew Olow: (a) No contracts for Muhammadan 
'refreshment rooms or tea stalls have been given to the contractor by the 
North Westem l ~  I have called for t·he information required 
Tell)ting to the East Indian Ihiilway and will lay II. Teply on the table t)f 
the House in due course. 
(b) and (0). Government have no Information. 
(d) I am unable to fonow the question. 

UlfBEASONABLE RA:TES 'CHARGED BY BALLABHDAS ESWABDAS FROM THB 
TUVBLLINQ PuBLl'O. 

0. Pandit 1n1alwitlla Du: Will the Honourable Member for Railways 
please refer to his speech on page 195 of the Legislative Aaembly 
Debates of fhe 8th February, 194(') on the Resolution regarding 
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Guiding Principles in respect of catering contracts on Inma.n Railways, vi •. ~ 
•. bearing in. mind the paramount importance of. adequate supplies at reason-
able rates to the travelling publiC" and state: 

(a) the price charged by Ballabhdas lEeward as, catering (;'ontractor&o 
for the Hindu nefreshment Room at :Deli!i Main Station OD; 
the North Western Railway.for a plate of fish and potato chips, 
and whether it is a reasonable rate to be charged from the· 
travelling public; 

(b) the quantity of fish and potato chips supplied in a plate; 
(e) the market price per seer of fish; 
Cd) how man,v plates are obtained from a seer of fish; and 
(e) the reasons for not havinl{ the ~e for a plate of fish, and' 

potato chips included in the schedule of rates bed by the-
~l y Administration? 

!'b. B'mlourabl. Sir .Andrew Ofow: (a) Rnd (e). I believe that the 
item now appears in the rate list as "One plate fried fish, 4 chhat·aks--
4 Rnnal3" which appears reasonable. . 

(b) I preeump that the amount of fish is that given in the list: 1 have' 
no ~ l  regarding chips. 

(c) 1'bis probably varies according to the kind of fish and time of the 
year. 

(d) 1 have no parti('ulars, but presume that it varies with the type of' 
fish. 

MISUSE OJ' THE AUTHO'RITY TO TRAVEL GRATUITOUSLY O'N CERTAIN RAILWAYS; 

BY BALLABBDAS EsWARDAS. 

57. I'UUUt .flaJraDtha ~  (a) Will the Honourable Member for Rail·· 
ways please state whether it is a fact that authority to .ravel gratuitously 
a& II passenger on a railway on the Bengal Na.gpur, Bombay, Baroda and' 
Central India, East Indian, Great Indian Peninsula and North Western' 
Railways is given to Ballabhdas Eswardas and his staff for the definite· 
object of their serving the travemng public and not for objects otherwise?" 
If not, what are the facts? 

(b) Is it a fact that that authoritv is used for purposes not connected' 
with the service to the travelling public? If not, what are the facts? 

(c) Do Government now propose to order the RaiIwav Administrations' 
to cancel that authority and replace it with SeasoDR 1 Tickets on payment?' 
If not. why not? 

'rbe Boaouabl. SIr .&Ddnw OIoW': (a) I understand that the Great 
Indian Peninsula and East Indian Railways issue certain passes to thiS. 
contractor and his staff for the efficient conduct of his COTltract. I have' 
no information regarding passes on otber Railways. 

(b) Government have no information. 

(c) No. It is considered that the issue of posses is a reasonable facility 
towards the proper performance of the contracts. 

CONTINUATION 0'1' THE CoNTUO'r J'O'B 'l'I!l!I HINDU RElI'RE8lDIlDNT RooM AT' 
DBLBI STATIO'N GIVEN TO BALLABHD..t.S Esw ABDAS. 

58. I'andlt .lI&kaDtha DII: (a) Will the Honourable Member for Rail-
ways please state whether it is a fact that BalIabhdas Eswardas was giveDl 
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thei contr'act for the Hindu Refreshment Room at Delhi Main Station on 
the North Western Railway in 1937 for 8 period of threlil years on payment 
of Re. 21,0001 1f not, what are the facts? 
(b) Is it a fact that  that contract expired in 1940? If enot , what j. 

the fact? 

(c) Is it a fact that that, contract was given aft.er tenders were callecr 
for? If not, what is the fact? 

(d) Is it a fact that on expiry of that ('.ontract. neither tenders were--
called for, nor were applications invited? ]f so, why? If not. what is-
t.he fact? 

(e) What was the ('onE:iderntion upon which tIle contrad was again giveIlr 
to Ballahhdas Eswardas? . 

(f) Will the Honourable Memher ple8file Jav on the table of t,he HOUBe-
a list with particulars of ('omplaints and punishments recorded during his:. 
previous contract (1937-1940)? . 

The Honourable Sir Andrew Clow: (a) I would refer the Honourable-
Member to the reply given today to part (a) of Bhai Parma Nand's starrea 
question No. 138. 
(b), (c). (d) and (e). I am calling for the information and will lay a. 

reply on the table of the House in due course. 
(f) J am asking the ~  Western l ~  to supply this informa--

tion for the year 1939-40. 

PRESENTS DISTRIBUTED AMONGST THE RAILWAY SERVANTS BY BALLABHDASo 

ESWARDAS. 

, 69. Pandlt KUakantha Das: (a) WiII the Honourable Member for Rail!.. 
ways please state whether it is It fa.ct that BalJabhdas Eswardas. Railway 
Catering Contractor, in December 1940 distributed sweetmeats, cakes, winel-
and other presents amongst the Railwa:,' servants (gazetted and non-· 
gazetted both) as a mark of relationship? If not:. what is the fact?· 

(b) Is it a fact that Government have prohihited for all public senana 
the acceptance and presentation of gifts or daliea? If. not, what is the-
fact? . 

(c) What is the action take.n against such presentation. etc.? II 'DOo 
action has been taken, what are the reasons therefor. and 'nave Government 
enquired into the matters through' the agency of t.he Home Department 
Intelligence Bureau? If not. do they propose to do so? 

'!'he Bonourable Sir Andrew Claw: (8) Government have received-n..o-
information of any such distribution. 

(h) As regards railwav servants. I would refer the Honourable Member 
to Appendix l ~  Servants Conduct nules-published. in the State.-
Rnilwnv ERtablishment Code. Volume I. a copy of which is in the'Library-
of the House. 

(c) Does not arise. 



THE ASSAM RIFLES BILL. 

"lIr. O. E. Oaroe (Secretary, External Affairs Departinent): Sir, I beg 
to move for leave to introduce a Bill to provide for the regulation of and the 
maintenanca.of discipline in the Assam Rifles. 

Mr. Prt8l4eD' ('l'he Honourable Sir Abdur Rahim): The question is. 
"That leave be granted to introduce a Bill to provide for the regulation of 

,and the maintenance of di&eipline in the AIII&JIl Rd18l. II 

The motion was adopted . 

. Mr. O. It. 01lOl: Sir, I inuoduce the Bill. 

THE DELHI RESTRICTION OF U BES OF LAND BILL. 

,.' I. D. TJIcm (Secretary, Department of Education, Health and 
Laaills): Sir, I beg to move for leave to introduce a Bill to regulate in the 
!lrovince of Den. the use of land for purposes other than agricultural 
l>urp0Be8. 

:1Ir. Prill.' (The Honourable Sir Abdur Itahim)' The question is: 
"That leave be granted to introduce a Bill to regulate in the province of Delhi 

"he UI8 of land for purpoeea other than agricultural purpoaea." 

The motion was adopted: 

:Mr. I. D. y~  Sir, I introduce the Bill. 

THE PETROLEUM (AMENDMENT) BILL. 

'l"b.e Bonoarable Diwan Bahadar Sir A. Bamuwami'Mudallar (Mem-
lber for Commerce and Labour): Sir, I beg to move: . 
"That the Bill further to alDend the Petroleum Act, 1934, be taken into coRli-

.d .. ation." ' 

Sir, this is a single clause Bill and has been necessitated by the fact 
"that the actual person in charge of the storage premises or a kerb-side 
pump for petroleum cannot be an accounting party under the system 
'which now prevails under section 28 (1) (c) of the Petroleum Act. Under 
,that section any breach of the conditions of the lioences is punishable so 
far as the licensee is concerned. These big oil companies take out a 
'licence in their own name for the various kerb-side rumps and other 
storages which they bave all over the country. If they are to be punished 
for any 6nfringement of the rules of· the licence. it is very unlikely that 
courts will holq. them responsible for conduct for which they are not 
'Personally responsible and with reference to conditions which are fat' 
away from the centre of the company's head office. Therefore, it is 
.considered necessary that in addition to the responsibility which will be 
'thrown on the companlies which they cannot in any case escape, there 
, ,should be B further liability on the part of those who are actually operat-
ing these kerb-side pumps or other storage premises if the conditions are 
'Violated by them or by their Se"antB. That is the reason why this 
:amending Bill haa been proposed. 
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Mr. PreII4ent (The Hon(lurable Sir Abdul' ~ m  Motion movod: 
"That the Bill further to amend the Petroleum Act, 1934, be taken into conti· 

-deration ... 

P&IId1t L&kIluDl· Kanta Kaltra (Presidency Division: Non-)luham-
madan Rural): Sir,. I just wanted to know from the Honour-

12 lWON. able the Commerce Member what he meant exactlv when he 
·said that the passing of this Bill ~s necessary to deal with C'as8S where 
agents commit.ted oertain breaches of the conditions of a licence. I think 
the ordinary law of the land governing the relationship between agtlnt 
:and principal covers the class88 of cases contemplated by the Honourahle 
Member in so far as civil liability is concerned. Of course, if on account 
of infringement of certain s ~ s contained in the licence a criminal 
liability ccnnot be ~ e  on the agent-s of the lioencees, I for myself 
am not quite olear how extension of the peual provisions by which the 
agents of these licencees could be roped in would. cover the cases when 
these combustible things are in the course of transit. I want to draw 
my Honourable friend's attention to the fifth line of the proposed sub-
~l se  

"being the holder of a licence. .  .  . .or in charge of any place where petro-
leum i. being imported or stored or ill under transport. .  .  . ." . 

Now, what does this quer;tion of transport sp·ecifioally relate to? Does 
at relate to the transport of petroleum by the transport s~ e~ or does 
it simply relate to oases of transport by private transport agencies? In 
the oase of priv&te agencies, one can understand· the necessity of a. pro-
'vision l ~ this; but one can not understund how the transport bJ public 
·carriers oan be oovered by extension of t,hese provisions. I, therefore, 
.expeot my Honourable friend to explain olearly what exactly is sought 
to be conveyed by these provisions whioh he wants to be enacted ~  

taw. I am not speaking of transport by private agencies.but by railways 
and by steamship companies or by other public carriers. 

'!'he Honourable. Dlw&D Bahadur Sir A. B.amaawami J[udaliar: Sir, 
at present, under the Act, it is only the holder of a licence that can be 
held-liable for any infringement of the conditions under which a licence 
is given ..... 

1If. President (The Honourable Sir Abdul' Rahim): Is the Honourable 
Member replying now, or is he giving information? 

'!'he Honour&ble Diw&D Bah&dur Sir A. Kamasw&mi J[udaUar: I :un 
replying. 

1Ir. President (The Hononrable Sir Abdur Rahim): Is there any other 
Member who wishes to speak? 

Mr. L. O. B1l88 (Nominated: Non-Offioial): I should just like to ask' 
oone question. It says here: "or a person for the time beirig placdd by 
the holder of such licence in control or incharge of any place .  .  .  "  [ 
presume that steps will be taken to establish who is for the tirue being 
in control or in charge, and that presumably will be done under the rule-
making powel'l1. 



LBGISLATIVB AllSBllBLY- [25TH FEB. 1941', 

ft. BOIlO1I1'abl. Dlwa Blbd.ur Sir A. Bamanr&m1 Mv.cla1tIl': Sir" 
with reference to the question that has been I'aised b~  my Honourable' 
friend, rules will be framed which will prel:lcribe who is the person in 
charge or in control of such places. As regttrdB what my Honourable 
friend, Pandit Maitra, Baid, thiB is not a question of a ~ l liability: it; 
is a QU('8tiOll of a criminal li"bilily. AB I &:lid .. t.he holder of the licence 
is the big company which iB far away and which cannot be really es l ~

ible for Buch infringementB aB take tlace in the premiseB: for instance, 
smoking iB strictly prohibited. If the agent at ,a wayside station, where 
the oil iB Btored, allowB his servant, to ~ e any of these clauses, or 
does so himself, then it is not rea80Tl9.ble to hold the holder of the licence 
reBponBible. On the other hand. there are conditions with e e e ~ to 
spacing and the circumstances under ~  an ojl installation should be 
erected at & certain place, for which the holder :"If 3 licence alone ia 
ftIiIpoDBible because he iB the constructor of the whole of the int;1.allatioD. 
B' 'those conditionB are in any way infringed or not properly rp,garded. 
then the Griginal holder of t·he licence will certuir,ly be liable. ' 

1Ir. M. S. AD.ey (Berar: Non-Muhammadlln j: When it is a company. 
how can' a company be prosecuted? That ~  what 1 wantecl to know. 
Somebody Bigning in the name of the company will be prosecuted. 1\ot lhe 
company aB such? 

fte BOIlOurable Dlwa Bahadur Sir A. Ram .. wami Iludalw: Y ~  

As rE'gaws trrmBport, the clause "'ilYB "a pt'rsOiI for the ~ llle being ph::ltld 
by the holder of Buch licence in control or in eharge of nn;v plnca ... ~ e 

petroleum is under transport." It does not of course appl.Y to public· 
carriers. AB my Honour.lble friend i6 aware, Ii \!oJn}J8nv or the holder of 
a licence, as I 'Bhall call him, sends petrol through a bus" or lorry or what-
ever it iB: and if the driver of the lorry or any person in charge of that 
lorry violates ~ se conditions during trllllBpcrt, he will be helel liable. 
There iB no question of any public carriers or any bURl'S which pl.v for 
trade being held lliable. He must be placed by the origiual holder of the-
licence in charge or in control of the premises or of the transport., 

1Ir. M. B . .&Dey: May I aBk how he excludes the cu-;e of t.he public' 
carrier from thiB category? Suppose he places somebody in charge of it 
and then that somebody putB this petrol in a public carrier for being tal.en· 
to another place. IB it not that the publit: carrier whtich recei\'es the 
petrol on the understanding that it haB to bp. t,aken to some other place· 
is one of the persons who is placed in charge of the petrol by the bolder 
in that case? ' 

Padlt Labbmt Kant. Jlaitra: I waB contemplating Ii cose like that .. 
That iB why I referred to public carriers. 

1Ir. M ••• ADey: I do not know whether the Honourable Member has, 
followed me. My point lis this. I understood the HOllourable Member' 
t.o mean that this is intended only to cover the cases of ihose persons who 
h!lvE' been placed by the holder of . the licence in charge of petrol or ill" 
charge of the premiseB or of tranBport of petrol. I t·ook the example· 
that whenever petrol is carried by a public carrier, le ~ asidll the use 
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• Of private carriers. for the moment. beeause it is generally in public car-
tdE\J'8 petrol is transported,-the public carriers are for the time the persons 
who ure holders of the licence,-is their calJe altogether ex.cluaed from 
the operation of thi!! clause; if that is not so, how are YOIl going to pro-
vide punlishment for those people? My own information is that there are 
special rules in regard to carrying of petrol, but whether those rules Bre 

. sufficient or not I cannot say. 

TILe Honourable Dlwan Bahadui Sir A. Bamaawami lIudallar: Sir. I 
m.ust draw the Honourable Member's attention to the words "any place:'. 
The c1uuse says "being the holder 1)£ a licence issucd under scction 4 or 
a person for the time being placed by the holder of such licence in control 

,or 'in charge of any place where petroleum is being importe4,. The word 
'place' governs nil other words that follow.-"any place where petroleum 
is being illlporte({ Or stored, or is under tr.!lnsport . . . . . . .. -. . 

IIr. II. S . .lD.ey: I do not think so. 'rhat has to be read Reparately, 
.and not along with it. It is a question of using proper language. 

Mr. K. II. JOIhi (Nominuted Non-Offidal): The queRtion csn be ad-
journed now. 

IIr. II. S. Anay: We leave this maMer to ;YOII. We huve only brought 
that difficulty to your notice. 

The Honourable Dlwan Bahadur Sir A. :aamuwaml Kudallar: I 
·submit that the language is quite clear. 

111'. II. S . .lney: You can change the language in t;he other House 
before you take this matter there. 

The Honourable Dtwan B&b.adur Sir A. B.amuwaml lIudal1ar: Yes . 

• r. Prelldent (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill further to amend the Petroleum Act, 1934, be taken into coui-

Geration." 

The motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 WIlS added to the Dill. 
The Title and the Preamble were added to the Bill. 

The Honourable Dlwan Bahadur Sir A. llamuwaml Ku:lallar: Sir. I 
move: 

'''That the Bill be pa8sed." 

Xr. Pnlldent (The Honourable Sir Abdur Rahim;: The question is: 
"That the Bill ·be paned" 

The motion was adopted. 
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RESOLUTION BE PAYMENT OF COMPENSATION TO MASTERS 
AND SEAMEN OF SEA. GOING SHIPS FOR W A.R INJURIES 
AND DAMAGE. 

The BoDour&ble Dlw&Il B&hadur Sir A. Bamuwaml KudaUar (Mem· 
ber for Commerce and Labour): Sir, I beg to mO';e: 
.. That this Assembly recommends to the Governor General in Council to take 

steps toO establi,h schemeR providing for the payment from Central Revenuel of com·· 
penaation in reapeet of war injuries And war damage to effecte lIW1tained during the· 
period of the prnent emergency by mastel'll and seamen employed on _-going "rvice 
on IIhiplI registered in British India under the Bombay Cauting Y'euelll Act, 1838,. 
0; under the Indian Registration of Ships Act, 1841." . 

Sir, there are several kinds of ships that are navigated about Lhe 
coast of this country. There are spips which are registered in Great 
Britain and which come under the British Merchaut Shipping Act of 1894. 

'., Those are British ships in the proper sense of the word. There are again 
,ships which are registered in India on the J Ildian Register, but conle· 
under the' provisions of the British Merchant ~ Act, of 1894. 
Both these kinds of ships have crews, Indian seamen, Inrlian lascars and' 
so on. His Majesty's Government soon after the war broke out passed 
Parliamentary legislation whereby these Reamen should have certain 
amounts of compensation with reference to danlRge to effects which t.hey 
carry on these ships and with reference to war injuries that they may 
sustain ..... 

Dr. P. B. BIILIlI-(Calcutta Suburbs: Non-Muhammadan Urban): 
Only British ships. 

'!"he BOIlODlable D1wlD Blhadar SIr A. Ramuwaml KudaUar: Ships 
which are on the Indian Register but work under the. Britiflh Merchant 
Shipping Act of 1894, and ships which are on th(\ British Register and' 
are under the British Merchant Shipping Act of 1894. These ~e really' 
the bigger ships which ply either on the cosstal trade or may go on the 
international trade over the broad Beas. Rates of eompensation for war 
damage or injury, rat-es of pension to widows and children in casEl of 
death, rates of compensation for war damage to effects carried on those 
ships, have been provided for by His Majesty's Government for those-
seamen who are on the Briti1lh ships registered in the United Kingdom_ 
The same rates have also been 'extended to Indian Cleamell on sMps regill· 
tered in the Indian Register, but coming under the British Merchant 
Shipping Act ~ 1894. The Government of India are paying those rates 
of compensation to such Beam en .... 

Qui Kuammad Abmad J[UJD1 (Meerut Division: Muhammadan 
Rural): Under whose authority are the Government of India paylng, 
those rates of compensation? No Act has been passed yet. 

'.rhe .00000000bie Dlwan B&baclur Sir A. Bimuwaml KudIIJai: On' 
the last occasion, Sir, I introduced a Bill which provided that. the em-
ployers should not be liable lor ships which Gre on t,he Indian Register; 
they are under the control of the Government of India, and, therefore,. 
t.he compensation for them is a liability of the Government of India. 
Now, there are small vessels of 200 and 800 tons, a few of them mechll-
nically propelled, but most of them are sailing ships, which go about the 
cow of India carrying little cargoes, sometimes carrying the trade of 
fishing and so on. These are about seventy thousand in !lumber, all told'. 
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The possibilities of war damage are .very remote, no doubt, but in essense' 
they carry on the same trade so far 8S the coalit is concerned at) the very' 
much bigger and faster steam vessels on the Indian Registers. These· 
vessels have been registered under the two Acts referred to in the l~s  

lution, the Bombay Coasting Vessels Act, 1838, and the Indian Itegis-
tration of Ships Act, 1841; these not having been covered by the scheme 
of compensation which is now in force for .those other Indian registered: 
vessels which came under the Merchant Shipping Act of 1894, U is now 
intended that the lascars and seamen of these vessels should also hllva' 
schemes of compensation' analogous to the schemes of compensation 
that have been provided for, for the other set of crews. Before the 
Government frames the scheme, it has been considered necessary tbbtt 
this House should give its approval to this Resolution so that the Gov-
ernment mRy go ahead with preparing such a scheme for these seamen 
also. ~ danger, as I have alreaqy said, is not the same with reference-
to the personnel on these vessels as the danger on the other vessels, but 
a scheme should be ready so that H at any time such a danger comes· 
nearer, and we hope it may not, but ii. it should come nearer we may 
1!ave the schemes working, so that the lascars mIrY have the compensa-
tion provided for under this scheme. It is. Sir, under these circum-
stances that I move this Resolution, and I trust the House will accept it. 

Babu B&llnath Balorla (Marwari Association: Ind!ian Commerce):' 
Who pays for the British ships on the Indian Register? 

'l'b.e Honourable »iwan Bahadur Sir A. Bam .... am1 MudaJiar: There 
are no British ships on Indian Register. 

Qui Muhammad Ahmad Kum1: Will the Honourable Member say 
what is the ,principle involved. .  .  . ? 

Mr. PrtItdeD.t. (The Honourable Sir Abdur Rahim): Has the Resolu ... 
tion been moved? 

'l'b.e BOl101U'&ble Dlwan Bahadur Sir A. ltam .... aml KuclaUll': Yes,. 
Sir. 

Mr. PruldeJlt (The Honourable Sir Abdur Rahim): Resolutioll moved: 
.. That this Assembly recommends to the Governor General in Council to tak .. 

ltePI to establish Ichemes providing for the payment from Central Revenues of com-
peDl&tion in respect of war injuriel and war damage to effects lustained during the 
period of the present emergency by masters and Beamen employed on _-going ~ 

on .hips registered in British India under the Bombay COIsting :V'el8ell Act, 1838, 
GI' ander the India.n Regiltration of Shipi Act, 1841. " 

111' ••• S. AJJ.frI (Berar: Non Muhammadan): . The beneficent nature 
of the scheme which the Honourable Member in charge of the Resolution' 
wants this House to give its consent to will be readily realised by MeIJlbers' 
on this side of the House. Although the risk for the protection of which 
the scheme is intended to be mad,e may not be as great as it is in the case 
of Indian ships on British register, still we can imagine some contingency-
wheresucb a scheme will Le useful. 
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I have ·only one suggestion to make in this matter. Even 'if this House 
~ es its general approBation to the Government of India to prepare a 
''Scheme like that. I think it will be nltcessary, in my opinion, for the ~ 

~mme  to approach. if not this House, at least the Standing Finance 
Committee, with the actual scheme when it is ready, because in that case 
;"t will be the dutv of the tnernbers of that Committee to see whether the 
"8Cheme h:' really 'analogous or the provisions made therein are equitable 
;or not and are such as will meet the requirements of the situation. There 
is one more point to which I wish to invite the nttention ot,the Honour-
-able Member. If I have understood the Honourable Member aright. he 
:made a reference to certain legislation passed by us last time at S'imlll 
about the compensation to be given to our crews ;md lascars on the ships 
on the British register .. If a similar scheme is to be made for these ship'J 
~  I think they will have to come with some kind of legislation 
<befote this House. If the Govemment only want this House to arm them 
-beforehand with some kind of authority to come with a legislation like 
'that. .  .  .  .  . .. 

Mr ••• II. oToahi ~ l ll e  ~ l  Why legislation Decel-
-sary'} 

Ill. II. S. Anay: That i'! what they have done before. 

Iif .•. II. loihi: l t.hlnk legislation was necessary last time because 
the eOlllpensatioll was to be obtained from the employers. The responai-
bility has been transferred from the employers to the Govel'nment and the 
-Government are entitled to spend their own money on t'ompensations of 
this kind. Govenunent cuu (·ertainly spend their own money without 
legisla tion. 

JIr. •. S. Alley: If they can do so . without legislation I will not 
seriously demur to it. but what I want to say is that if they-cannot do it 
without legislation-sud I believe m,v , Honourable friend. Mr, Jo;;hi, 
should be jealous of the rights of this House in mnUE't'B of arming Govent-' 
.nlent with greater powers of spendmg public money .  .  .  .  . 

Ilr, .•. X. JOIIJ.i: I 8.t14 oniy ~~ l  the law. 

lIr .•. S. Aney: I have not studied the point carefu\ly, so I am not 
in a position to give a definite opinion on 1,he point, but I am putting it 
,on this hypothetical basis. If the Government want this Resolution to 
arm them with the power beforehand for preparing b legh;lation like that, 
'then this House sbould have no objection whatsoever, and in that spirit 
I support this Resolution. 

Sir Kubammld Yambl Khan (Agra Division: Muhammadn Rutal): 
Sir, the legis18tion which Was pB88ed in 1009 in Simla ~ done in such a 
hurry that I took exception to a Bill being introduced on the last day of 
the Session and being hurried through in the manner in.whichit was done. 
I knew at that time that there would lMl difficulties which we would have 
-te face later, but the Honourable Member did not feel it nece8BBry then to 
send that Bill to Select 'Committee or to postpone it e~e  for two days to 
give time to Honourable Members to think over the matter.' Unfortunate-
ly, of oourse, though the Honourable Member remained in his seat, hI. 
fonowing went into the Lobby and voted down our proposal. .  .  .  . 
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AD JIonourable Kember: ..... for ~e e e toe. ~le  C€lmmittae. 

,Sir Muhammad Y&mlD Dan: ..... for fE'ferenc:e to a Select 
Committee. We knew that that Bill was really a defective one. It did not 
gh'e proper be ~  to Indians 0.8 it ought to have done, and, unfortupateJy, 
some of my friends on this side did not foresee wha.t the results of the 
war would be, und what risks people would have to run whenever they 
lIad to go on the seas during the war . 

. Sard&r Sut SiDgb (West Punjab: Sikh): That Bill provided for all 
that. 

Sir Jlubairnplci Yam1D Khan: I know it did, but it did not give suBi-
cient relief. 

IIRdar SaD' IiDgb: Has there been any complaint about it? 

Sir MUhammad YamlD-lDwl: Yes, th1re is. If the Honourable Mem-
ber ~ s to bring in any kind of legislation, .I want that that legislation 
should be comprehensive, eVAn including thE" provisions of the last oill, FlO 
that there mny be one consolidated law, not e e ~ l  like the onEi which 
waR' intrOduced in 1989, another in 1941, and so on. The legislation 
should be complete, comprehensive Blld consolidated, and we shall welcome 
8 Bill of that nature if that me~ in. 

There iR one point in my HonoJlrable friend 's'!!peech which I. could not 
understand. . He says that there are ships which are registered in Greoat 
Britain and they are working there under the BritiRh Merchant Shipping 
Act of 1894, tor whatever ~e year may be, I do not remember it. The 
compensation ip respect of those ships is paid by His Majesty's Govern-
ment. hut there are other ships which are registered in India, and they nre 
also workillg under the British Merchant Shipping Act. Tbe compensa-
tion in re!'lpect of thei;e ships is paid by the Indian Exchequer. Why 
should it he so? Although they have been registered here, they are work-
ing under· the British Merchant Shipping Act. and why should the Indian 
Exchequer pny for the risks which are run hy t.hose ships, aDd not the 
Brit.ish llovernment from the ~ s  Exchequer? If these ships run any 
risks on behalf of India, the compensation should certainly be paid by 
I ndin. Supposing some of our ships are carrying goods from India for the 
purpose of defence of India, may be to Africa or may be to Malaya-that 
is what J understand, these Rre the two places which are s ~  to be for 
the purposes of defence of India. If any ship is ",unk here in these waters 
while running between t.hese two placeR, the componsation may be given 
from the Indian Exchequer. But if the ships are hired or chartered by the 
Home Government for their own purposes, or for the purposes of war or 

l ~ other necessaries which the Government ~ y  the compenSo.tioll 
must be borne hy His Majesty's Government. and not from the Indian 
revenues. Here the Honourable Member is perfectly justified in asking 
this House to sanetion the pa'yment from Indian revenues for. the lOBS 
which may he incurred by the ships which are plying in the coastal trame, 
because when they are working within our own ~ s  -for our own pur-
poses, . on our OW11 coast, we are respC?nsible for any risk which they run, 
even it it be too far off. . Suppose one of our ships collides witb the mines 

• 
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which we have laid for the purpose of protection of our own coasts, cer-
tainly they are entitled to ask compensation to be given. by U8, but I do 
not. see how can the Indian Exchequer be made to pa.y for the loss of the 
ahip or for the loss of life and property which is illcurred in the Atlantic 
OCefUl. If any loss is incurred, it does not matter whether it is to the 
Indians or the' British people, but if it is incurred.in the Atlantic Ocean or 
in the Pacific Ocean beyond Malaya, I do not see it is in the interests of 
India at aU. I do not thtnk tha.t the Indian Exchequer should be 6sked 
reasonably to make any pnyment of that kind. Certainly a payment 
should be made, but payment from which Exchequer? THat has to be 
judged on the merits of each 68se. I wholeheartedly support this Resolu-
tion as it is, but t want that beiftjre we ~ e s ~  into the hands of 
the Honourable Memher to introduce or frame :lny scheme, this House 
would like that the scheme should be a comprehensive one, that it should 
be put before the House Bt Buch a time when legialation may not be 
hurried up, and this House will have sufficient time to think over what 
bes ~ they cftn take to safesual'd the int.,..ts of Indiana. With these 
wonk. I support this ResolutiOD. . 

Baba ]hilDa-BajorIa: I support this Resolution. I am ~l  that 
Government have shown ROme es ~  in coming f.orward with a Reso-
lution of this natllre,thoullh the emergency for which this scheme will 
be put into force is considered to be remote. From .the Honourable 
Member's speech T learn that the scheme under this Resolution will give 
relief to 70.000 odd small sailing vessels. So mueh the better but I  -am 
not ve" clear in my mind as t.o what happens about the big· ships. There 
are Indian ships. by which J mean ships owned by Indian companies on 
Indian register. like the ScindiR Steam Navigation Company. and there' 
may be some other ships too. If those shipR are damaged, will the Gov-
ernment of IndiR comoensate the seamen and mBsters employed on those 
veseels or wi11 Hill Majef!tV'1I Government pav the damage. Secondly. 
there are British ships owned Bnd controlled by Dritishers hut they are 
plying in Indian waterR for coastal service or· service between Rangoon and 
Singapore Bnd the Indian ports. I do not know who will pay for damage 
to these ships. In my opinion. in t,he case of those ships which are owned 
Bnd controlled by Rritishers. the cost should be borne by the Briti!lh Ex-
chequer. As regards shipFl owned by Indian nationals, the cost mould be 
horne by the Indian Government· jf they are plying in coastal service. If 
they go out for international trade, the cost should be borne by the 
British Government. 

Another thing is this. ThiFl Resolution wants us to give a blank cheque 
to the Government. It says 't.o establish schemes'. We do not know 
anything about the schemes. what will be the nature of the s ~ eme what 
will be the extent of the relief which will be given. I would have'much 
liked that Government would have given us some 8C'heme or some frame-
work of a Bcheme and also Rome idea 8S to the nature of the relief which 
they propose to give but they have not done so. I trust that when they 
formulate the scheme. before the sch:etne is put into action, it will be 
placed be~ e  this. House and this House wi1J be given full opportunity 
of expressmg Its vIews on that scheme. With these few words I support 
the· Resolution. .'" 



OOMPENSATION TO J(ASTBRS AND SEAMEN 

Sir Syed B.ua Ali (Cities of the United Provinces: MuhammadllD 
UrbaQ): Sir, I do not think it is necessary at this stage to go into the 
broader question us to who should pay compeDsation in . the case of loss of 
a ship registered in British India, if such ship is lost on a voyage to Eng-
ilmd, 88y, in the Atlantic Ocean. 'rhat, no doubt., is a very ilnportant 
question but 1 do not think it arises exactly out of the scope of the Resolu-
tIOn that is before us. Therefore, I do not propose to dwell on that ques-
tiOQ, extreulely important though that question is. Confining myself to 
the Ussolution before us, I would remind my Honourable friend, the 
Commerce Member, that he wus responsible for a Dill wIfen the Septem-

• ber Session in .simla wa,s closing in 1939. His claim then was that the.t 
Bill which we discussed, 1 believe on the last day or last but one day 
of the Session, was more beneficie.l to our Indian seamen than the benefits 
they would get under the Indian Statute. When I asked him as to what 
the scheme propounded by His Majetlty's Government waR, he pleaded his 
inability to tell us anything in detail about the character of that scheme. 
He, however, hoped and hoped strongly that the scheme to be devised by 
His Majesty's Government would according to his information be certain-
ly more favourable than anything our seamen would be able to get under 
the operation of our own .Ludian stntute. Well, we have not been told 
anvthing about that. In t.be course of his speech he also refrained froUl 
tel'Ung us as to what are the direct.ions in which t.he scheme propounded 
by !lis Majesty's Government immediately on the outbreak of hostil!pies 
was more. beneficial to{) Indian seamen than wbat they would be able to 
get unde.r the lndian Workmen's Compensation Act. I find tbat he wishes 
to extend the benefit of certflin proposals contemplated by the Govern-
ment of ludia t.o tholle seamen who are employed on boats registered ill 
British India either under the Bombay Coasting Vessels Ac.t, 1838, or 
under the Indian Registration of Ships Act, 1841. He gave the total 
number of vessels operating on the coast 8S 70,000 .. I take ·it that seventy 
thousand is the total nwnber of vessels employed which do not all neces-
Imrily ('ome under the Bombay COllsting e~sels Act, 1838, or the Indian 
Uegistration of Ships Act, 1841. I take it that thiR number of seventy 
thousand vessels operating on the coast is the total number of vessels 
whether t.hey are registered under the two Acts mentioned in the ResoIu-
.tion or under other Acts? 

'!'he Honourable Diwan Bahadur Sir A. ltamaswaml lIudaliar: They 
are the number registered under these two Acts. The actual number is 
77,704. Every sailing vessel, every fishing vessel, everything, has to be 
registered and that is the number registered under these two Indian Acts. 

Mr. II. 8. Aney: They are more than a hundred years old. 

Str Syed ltaIa.&11: Seventy thousand is the total number of these 
coastal boats? 

'l'llt J[onour,.ble Dlwan Bahadur Sir .A. Bama81raml KudIJfar: Not 
only coastal; some of them are inland, on the rivers, and they are operat-
ing under the two Acts mentioned here. . . 
.tr SYed Bua.&11: I am thankful for the infonnation. I can quite 

see the anxiety of my friend. Mr. Joshi, to ~m e  the Government of 
India to fonnulate a scheme. Of coone, he is interested in labour and 

B2 
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naturaJly he is very anxious that DO time IIhould be lost and the scheme 
should be drawn up 8S quickly as possible. 

Dr. P ••• Baurjea: Not only drawn up quickly, but given effect to 
quickly. 

BirByed Bua.&11: Hcre 1 believe, Mr. JOl:lhi, the labour leader, hBs 
his feelings in conttict with those of Mr. Joshi, a legislator of this House. 
I do not blame. him for that. The point is this. 1 do really object to the 
Government of India taking these administrative powers. What was 
there to prevent my Honourable friend, the Commerce Member-who 1 
know is an extremely busy man, but these are not remarks applying to my 
friend exclusively; some of the other Members bf the Government of 
India are equally busy-what was there to prevent my friend, the Com· 
I.Del'ce Member; from introducing a Bill under which' tha Government 
d8ild have taken powers to introduce legislation which would empower 
them to formulate aM bl'ing forward 8 scheme? I et;ltirely e~ with my 
Honourable friend, Mr. Aney. As a matter of fact I am glad that the 
CorMnerce Member has, after all, now woken up to lind that there are 
seamen on seventy thousand vessels and more for whom no provision has 
been made by the Acts which were passed in India one hundred and three 
years ago. 1 congratulate my Honourable friend, the Commerce Member, 
fOt ~ s e  that omission, but it has taken him two years to do so-
though he 1I"1IS anxious at that time that this Houoe should not delay the 
consideration of such a Bill even by two days. On that occasion he practi-
cally told us: .. You wi1l be depriving your own ptlople of the benefits of 
the Bill if you delay pas&ing it." In any case I am Dot quite clear on one 
point. If the Honourable Member so wants, constituted as this House is 
today, he can certainly iusist upon  his pound of flesh. H he wants power 
to be given to him under this Il.esolution, he can certainly have it; we 
cannot resist it. Even if all of us joined in resisting him the Resolution 
would be carried by a great JIlajority ail the same. But let me tell him 
that that would be II very wrong procedure, that would be taking advantage 
of the thinned ranks of this Houae. 

Dr. P ••• Baaerjea: 'fhey have been taking advantage of that. 
Sir Byed B.ua.&11: I do not know how far my HonourabJe friend, the 

Commerce Member, has participated in these ill-begotten advantages. 
There would be 110 harm done if he were to move that the diacussion on 
this Resolution should be postponed .ine die. He can do it. In the 
meantime, having got the Resolution postponed Bine die, Government 
should bring forward a Bill in wruch they should seek to get the power 
to frame a detailed scheme. As I have said, it would be very very wrong 
for Government to draw up such a scheme under their e e ~ e powers. 
That scheme should be drawn up in conformity with the well-considered 
provisions of a BiH-which provisions need not by -'Imy means be lengthy; 
a Bill with two or three clauses, so far ... I O3n s~  would do. Therefore, 
Sir, while I think I must congratulate the Government of India on waking 
up after two years to the importance of this clas8 of people who have been 
neglected by the Government for more than two years, I am· quite' free 
from doubt that it would be positively wrong of the Government 'Of India 
to draw up 8 Bcheme under. their encutive powers. That scheme should 
be-dn.WD up, as I have already said, in exercise of the powers to be taken 
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by the Government under a .Hill to be passed by this House. Thereforo, 
I:hr, while s yl ~ b s l  with the object underlyillg this .Resolut.ion, 1 
0ppobe t.he .hesolut.1on. 

Mr. If .•. oTOIb1: MJ'. President, I admit that the Honourable Members 
are at a disadvQUtage in discussing thi,1i question for WQUt of knowledge. 
Thia is not Q subject which we generally deal with in this Assembly, 
and 1 myself do not claim that 1 possess aU the knowledge regardUig 
this subject. To some extent our want of knowledge is due to the {acL 
that the Government of Indio. do not consider it their responsibility \.0 
ciroulat.e to Melllbers of the Legislatw'e all the reports QUd all the memo-
randa which they iilSue, if· they do so, we shaJ.l b4 in a better position 
to discuBS matters of this kind. Now, Sir, QS regards this particular (Jub-
ject, 1 would certainly support this liesolution. At the same time I must 
request the Honourable Member to see that the rates of compensation 
!laid under the schemes which they would establish would not be Ie";i 
than the rates which are paid to the European sailors under the Parlia-
mentary legislation. I would also like them to see that the rates of 
compensation under this Resolution will not he leilS at least than the 
rates which are paid under the previous legislation. 

An Honourable lIember: Are they the same? 

JIr .•• II. oTOIh1: Sir, as regards the question whether this shoul: 
be done by legislation or by mere Resolution. I must say that I am not 
8 lawyer, much leBS am I  a constitutional lawyer. But 1 do not under-
e.tand why for giving effect to this particular scheme, legislation is neces-
sary. Under the Government of India Act, the Government have got the 
power to spend money on various kinds of schemes. I have not seen 
l\1embers rising in their seats and suggesting that for giving effect to 
every kind of scheme legislation is necessary. Legislation will be necell· 
Bary and is necessary in order to give rights to the seamen who compal 
Gover.nment to give compensation. 'l'hat does require legislation, but 
certainly legislation is not required to enable the Government to spend 
money. I would certainly like to have legislation to give rights to fhe 
seamen to have compensation from Government. . 
Then, .Sir. as regards the point raised by my Honourable friend, 

Mr. Bajoria, whether thera should be compensation paid to the masters 
of vessels, I think he ~s rather wrongly interpreting the word 'Master' 
there. The 'Masters' of vessels do not necessarily mean the owners of 
vessels. . 

Babu Baljnath Bajol'i&: I never meant that. I know what the word 
. Master' means. It means the Captain of the vessel. 

lIr ••. II, oTOIhi: That is right. This Resolution is not intended to 
give compensation to the owners at all. 
Then, there is another point which was raised by some of the Mem· 

bers. That point iB: why should not the British Exchequer pay? 

lIr,' II. ·S. hey: It was not in this connection: it WRS in cOnnection 
with; another matter. 
lIr. 1f. II. JOIhi: So, it was' for the other scheme. Sir, I am not 

against the mone.y being recovered from the British Treasury at all. 
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If seamen are employed on British ships, 1 think the responsibilit;)' of 
paying them compensation should be 01 the  British Uovernment and 01 
the British people. But there is a small difficulty in this matter. ~ e 

Indian sesmen have to get compensation. If you throw on them the 
responsibility of getting t.hat compensation from eith8l' the British owntlrB 
or the Briush Government, it will be difficult. tor them to get that com-
pensation. It wiU at least be more difficult than recoverIng the -com-
pensation from. the Indian Government. 1 do not care, who ultimatfrly 
pays the cost but I would certainly like the Indi8.n se m~ to have the 
right to receive the aIPount of compensation from the Indiaxt Government. 
1 would. not leave it to the resourceB of the Iridian Beaman to recover the 
compensation from the British Government or the British people. With 
these remarks, tiir, I 8Upport the Resolution. 

~  P&Ddit. I.aQhmt Itulta Kalwa (Presidency Division: Non-Muham-
madan Rural): Mr. President, Sir, this Resolution seeks a recommlmda-
tiOll of this House to establish certain schemes providing for the payment 
from the Indian revenu81l of compensation in respect of war injuries or 
damage that may be sustained during this period of emergency. I am at a 
loss to understand why zuy Honourable friend, the Commerce  Member, 
a;hould think of seeking this recommendation from us to conceive certain 
4!neasures when he has got adequate powers to carry 0.0 withl>ut s~  
this House, unle88 the idea at the back of his mind ill that those schemes 
should be put into immediate operation on the strength of the recom-
mendation that may be made by this House. }<'rom the point of view of 
the Indian exchequer, I think it would be a very unwise and l ~ 

step if we make this recommendation. We may be taking a leap in 
the dark. We are not in a position ~ know up till now; at any rate, what 
are the financial commitments that this Resolution would lead us to. 
My Honourable friend has just stated that as many as 77,000 vessels 
are involved. That is an appalling figure and I, for one, do not under-
.. tand what are the claues of vessels that are sought to be covered by 
this Resolution. We never knew that India pOB88ssed a mercantile marlDe 
of that magnitude. It may consist of country  boats but it can also oovp.r 
vessels propelled by mechartical agencies. It is not indicated in the speech 
just made by my Honourable friend, the Commerce Member, w1iat portion 
of this mercantile shipping of 77,000 vessels belongs to the Indians and 
what portion to non-Tndians. In times of war, Government has got the 
justification, the justification th&t is pleaded by them in season and out 
of season, to incur any expense without even consulting this House. 
Why have they so suddenly become selicitous of consulting the House 
uule's they mean straightaway to proceed with the schemes which may 
be evolved under cover of this recommendation. We do know how these 
schemes are going to be worked. At the present moment, we have not 
got the faintest idea of the schemes that are in the contemplation of the 
Government. We have got also to consider whet.Qer these 77,000 vessels, 
eall them by any name you like, are plying in coaatal waters or in terri-
torial waters in the interests of Indians or whether they have been doing 
eomebody else's work with which we may not hQ'Ye anything to do: 
Unless we, Indians, know fully well that the provision that; we are I&skAd 
to make for compensation is going to benefit the Indians who are w<ll'king 
for India, I do not think we shaD be justified in lls~  this Resolutioo. 
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Nothing has been said on this point. It might benefit people who &l'f} 

Dot. working for us at all. The House has not been placed in a position· 
to know that these oargo vessels are working in the interests of India. 
n should be definitely stated what kind of work they are doing. We 
_nust be told whether they are doing any work for the coastal defence of 
India or whether they are carryinA' on any work in the interests of IncUR. 
(Interruptions from Mr. N. M. Joshi) Mr. Joshi has taktln up the role 
of the Commerce Member. He is carrying on a series of interminahle 
Interruptions. 

1Ir. •••. 10Ihl: If tbe Honourable Member does not like interrup-
flions. I shall not interrupt him. 

Paadtt x.Jmhllll Kant& JIalva: I have always attended to the inter-
mptibnll of m:v HonouriJ.hle friend. but then he makes it impossible for 
me toearry on my speech . . 

•.•• II . .JGIbJ: I am very sorry and I apologise to the Honourable 
emb~  . 

PaDdlt IAklhml K&nt& ... tta: The Honourable Member need nof: 
apologise. 

Kr. 1f. M. iJothl·: Not. thot yOU m'eded nn ~y  hut I do Apologise. 
FOr. there Are lIoml'! IIPn!'litive Members. . 

Pedlt Labhntl Kinta M&lm: Therf' i!'l ?to neC'e!'l!1itv for any apology: 
1 p... however I Accept it tn Ratisfy my Honourable friend. 

T want to eJiC'it from the Honourahle the ~ mme e Memher certnin 
'Mtq hpfote WI'! ('ome to II decision. Sir: Wp feel that the Memhers ot the 
Le/rlRIRture qhollM he takpn into t.heir tionfidentie bv the Government in 
resnect of the ~ eme  which they mav he l ~  up. I am suspicious 
of the ""nr(l e~ bl  88 T feel thnt t.hAt word ill meant M t1tmvev-the idea 
of immefliRtelv ll ~ ~ intI, 'e"Elcution Anv scheme which thev may dra. 
up without ~ fllrthp.r reference t.o the Le!!lslatnre. I thinlc· it 'Would be 
Axtremel" unfair if t.he IndiAn exchenuer iA merelv flAked to shoulder II 
flnanciA.I bUMen whit!' At, the Anm8 timt' the l l l~ whOSE! R.ppmval 
ill sOllllhtiR not nlno('(l in " positi'ID toO kT'oW whll.f. theRe ~ m  lire that 
are ~ l  t.o he ''Ottt into effect. Sir. it has heen s ~ e e l  that & com-
prehensive Bill should be hrought up hefore the HOllse dealinlZ' With ~ 

specific ma.Uer. I do not -think that a Bill would rMllv serve tbe·purpose 
as a. Bm may he R mte-clalllllEl nr two-clauses Bill. layinll' down the prin-
t"!ple which iRemhodierl in this Resolution. What we really want is ~  

the details of these schemes should be placed before us for our con-
sideration .so that we may form an idea of the magnitude of the financial 
commitments that may he involved· in it. Unless that is ione. however 
much we mil!ht s:vmpathise with the ohjects of this Resolution, we cannot 
be a se ~ party to it. My Honourable e ~  the Honomable 
Commerce Member. BBidthat the chances of having to PRV ('.()mpens&tion 
or award damages are very remote. I do not agree with him in that. 
We are ss ~ throulZ'h a most momentous and eventful period in the 
history of mankind when events are rushing through at a speed which is 
absolutely inconceivable. What seems absolutely remote to him today 



LBGllILATlVB ASSEMBLY [25TH FEB. 1941 

[Pandit I...akshmi Kanta Maitra.] 

Illay be probable tomorrow and even inevitable the day after. So, we dr. 
uot ·think of giving him a sort of blank cheque in this respeot. We ~  

that he should make us thoroughly posted with his plans and with the 
financial obligations that are involved in them. With these words, I 
oppoSe this Resolution. . 

Sir Oowull .Jehangir (Bombay City: Non-Muhammadan Urban): Sir, 
I think my Honourable friend, the Commerce Membel, might have 
explained possibly a little more clearly than he did. B,* having refresh-
ed my memory to the best of my ability, I am in a poBitibn to support 
this Resolution. I understand that the position is that· all crews on 
ships registered under British legislation will be oompensated whether 
.., be lascars or not. There may be some -reciprocal arrangements 
niade. This' Itesolution refers t. coastal ships which are not included in 
the British legislation which was referred to at Simla. I nnderstand that; 
the Simla Act merely relieved owners of the responsibility under the 
WOrkmen's Compl'nsation Act of compensating such aeAlhen. So fsi'as I 
understand that was the Simla Act. The seamen on registered shipstoda.;V 
Bre compensated under British legislation in England. If Indian ships, 
like the ScimliRR or the MO!lhuls. have' British registration, thete tnt\v be 
reciproolll arrangernentR. This 'ReRolntion merely refers to c08stal A'hip-
ping; which is not included in any le!!"islation passed up till now. Tbl\t, I 
understand,-is the pOllitirm. If that he so. it is only fRir that· any ~me  

in c:oRRtal shipping should he comppnMted just Bill well all lascllol'll serving 
on IIhips re/rlstered nnder the British Act. I presume they will be com-
pen88ted to the SRme extent and in the same 'Way a& las08l'6· will be com-
penSAted under the British legislation. I presume the scheme wnI f"l-
low the same lines. -~ 

. IIr Syed Bua All: We <10 not know. There is no legislation before 
lAS. We do not lmow what the Govemrvent propose 10 do.' 

'SIr 00wuJI l.ban,tr: T llndl'rstnnd that compensatIon is fixed by thp. 
British Govemmlont. to laflearB flp.rviriQ' on 'Rritillh Ahips. Our (',ompenRIl-
tion paid to lasCRrs or Rea.men on ctlllstal shipping should be on 'the 88me 
Jines. I presume tnat some provision' will have to be made in the ~e  

and at that time the Honourable Memher will inform the ~se  eX8Cltly 
what win be our liabilities if there is danger on the coast. At present 
most probably it is very diffilmlt to say what· our liabilities will be. It ie 
practically impossible to say. At present, with some justification we can 
Bay that our liabilities are nil. But as lonR-as the House is /\Ssured that 
compensation will be no mOM or no les8 than paid to lascBl"B who ure in 
danger today and who have'heen injured already, '1 think the HOuse ~b l  

bp satisfied. Under the circumstances.-it is very near Lunch time--I 
trust this Resolution will be passed if the Honourable Member will give 
assurances dltthe lines I have just ~  

JIr. Muhammad Ashar All (LucknoVl aud 'Fyzabad Divisions: Muham-
madan Rural): Sir, it is very unfortunate that the wordings of the Resolu· 
tion are such that there has arisen some misunderstanding in the House. 
It is also unfortunate that this has come ift the form of a Resolution. It 
is jl.lso uDfortunate that we are, by this ::a.elolution, to be bound. down to 
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give our sanction to £. s. d. As has been rightly said, we do not know 
'What will be the amount of our liabilities. Besides, my Honourable friend, 
Sir UowRsji Jehangir, explained that it refers only to coastal shipping. But 
the number that has been stated, that is 77,000 or BO, is a formidable 
number. It is rather difficult for us to estimate the loss or the expenditure 
that we may have to incur. Unfortunately the expression "to take steps 
to establish a scheme" leO'Ves us completely in the dark. There is no 
lIcheme. We do not know what steps will be necessary to establish a 
lIcheme. It is also said here the word "establish" is rather amhiguous and 
80, Sir, we consider that the object of this Resolution a8 bas been explained 
by the Honourab1e the Commerce Member may be laudahle. We do not 
.<>bject to t.hem bllt the wording is ratrler ambiguous and there is also ambi-
guity about the steps to be taleen for establishing the scheme. We 
l'emember that there were "schemes to compenRllte t.he fighting soldiers by 
the British Government or hy the BritiRh Exchequer during the last war. 
We remember how difficult it WIlS to appraise or give compensation. On 
the floor of this HOll!:!e 8" committee was formed after that and still there 
was very greRt difficulty in giving compensation t<> the soldiers whQ were 
killed or disabled. Therefore. Sir, as T said, the object !Day be laudabl6 
but to Ilsk the sanction of the House on such an ambiguous scheme is 
rather too much. If the Honourable Member says that t.he scheme that 
will be framed and the steps that will be taken will be placed before this 
House I think there may not be very great objection to this Resolution 
and we can accept it. nut here the position i!:! rather difficult and we 
object to the form and to the procedure that is being adopted in getting 
this Resolution passod. 

The Honourable Dlwan Bahadur Sir A. Bamywaml J[udali&r: Sir, I 
must nonfe!:!s that I am a IiUle taken ahack that when 1 come to the House 
and ask for sanctIOn even for framing R scheme I should be found fmIlt with 
as doing something unconstitutional. Let me explain the position. These 
are grants which are made ez-gratia, and it is perfectly open to Govern-
ment to malee these grunts, subJect,  of I:ourse, to the budgtltllry sanction of 
this House, without any reference to this House whatsoever. That is t.o 
say, we can fra.tpe a scheme, allot the amounts which can be paid by way of 
compensation, put that. allotment in the next Budget and ask the House to 
sanction that item at that time.. I have taken t·he precautiof1'lof corning 
beforehand and asking t.his House for its approval to sucb a scheme at all 
being ftramed; and I propose that when the scheme is actually framed in 
consultation with the Finance Department, which is the watch-dog in 
these matters, I shall put that scheme further before the Standing Finance 
Committee for its approval. Having tried to get the sanction of this House 
even at this stage, for the House to turn round and say that I am doing 
something perfectly unconstitutional [leems to me rather hard lines on me . .. 
Now, Sir, there has been a good deal of misunderstanding over the 

general issues that have been raised in ~ e course of this debate. My 
Honourable friends, Sir RaYoS Ali and Sir Yamin Khan, compll!,iMd that 
I rushed through the House a Bill in 1989 and thllt I did not foresee·the 
possibility of this particular section of seamen requiring similar compensa-
tion, and t.hat 11"11 this is due to the fact that I am accustomed to rush in 
with legislation where others fear to tread, and thlrt, therefore. this is 
another glorious example of haste making for waste. I may assure Iny 
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Honourable friends that th:d; is not the position. ThQ question ~  we 
had to consider in 1939 was the position of seamen who were nsklDg, 
under the circumstances of the war at that time, their lives and their pro-
perty by. going on what. I may call deep sea routes· ~e question further 
related to this that with reference to those steamers WhlCh all came under 
the Merchant Shipping Act of the British Parliament of 1894 the s em~ of 
compensation should be exactly the @arne as the scheme ~  compensatIon 
which would be paid by His Majesty's Government for British ships regis-
tered in the United Kmgdom. Let. me exphlin the position beO$uBe it is a 
little obscure. There are two kinds of ships which are dealt with under the' 
Bdtish Merchant Shipping Act of 1894,-British ships which are registered 
.in the United 'Kingdom over which His Majesty's Government have got 
complete control and,-the same wording is used,-British ships which Bre 
e lll~  ships registered under the Indian Merchant Shipping Act of 

~  the Indiml register but which come by Parliamentary legislation 
nnderthe British Merchant Shipping Act. All sea-going vessels which 
traverse the high seas, whether of India or the Dominions, are controlled by 
t.he British Merchant Shipping Act,-a Parliamentary legislation. Now, 
when His Majesty's Government was framing a scheme for compensation 
to Indian .,seamen on British ships properly so called, that is, British ships 
registered in the British register, it was obvious that for the same kind of 
seamen in the Indian registered ships who were faced with the same sort 
of risks,-that is to say, because they were going to Aden and up to the 
Red Sea ports and so on,-we should come to an understanding with His 
Majesty's Government that the same rates should apply to both aud that, 
therefore, we must have a necessary voice in the scale of ·compensation 
which His Majesty's Government fixed for Indian seamen on British ships 
on the Briti8h register. Now, so far as Indian seamen on British ships 
registered in the United Kingdom are concerned, His Majesty's Government 
pay all compensation. So far us Indian seamen on what are still caUed 
Rritish ships under the Parliamentary Act but which are registered in the 
Indian register, the Government of India naturally have to .pay compenl!a-
tion; but since no dil!tinction or difierentiat·ion could be made between the 
rates of ~ e s  to lascars on those ships, or Indian seamen on those 
ships as r would prefer to call them, and the Indian seamen on Indian 
registered ships, it was absolutely incumbent that some agreement should 
be arrived at between the Government of India and His Majesty's Govern-
ment. And because I was in the middle of these negotiations and these 
negotiations could not be carried out without the approval of the House 
which I then sought regarding removing the liability of the owners for 
compensation, I came in with that legislation. Now what is the present; 
legislation? It has no reference to His Majesty's Govemment; it has 
nothing to do with any ships which are on the United Kingdom register. 
These aTe small vessels from three tons to 200 tons which are plying 
along the coast and with reference to which we now think that a situation 
may develop when we should be at least ready with schemes of compensa.· 
tion. So there was no lacuna in the last Act. The last Act that I placed 
before the House and the scheme with reference to which I WIIS .then nego-
tiating with His Majesty's Government referred to relieving tht! ownerl!l of 
the compenllation which they might otherwise have to pay. 
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.An BOJiourable .ember: Under what Act? 

The JroDourable DlwaD Babadur Sir .A.. :aamuwamt .1IdlUR: Under 
the Workmen's Compensation Act. 

Similarly, if this Resolution is approved I hope to come at the next 
Session with a Bill fur relieving the owners of any similar liability. My 
Honourable friend said, why should you relieve the owners of this liability? 
The reason is v.ery simple. This war ~ e is not an insurable risk and 
owners cannot be saddled with them. This is a matter arising out of 
war conditions, and every belligerent country has felt that it is the duty 
of the Government of that country to give relief in similar cases and pay 
compensation. The Government of India feel that they are in the same 
position as the most advanced of governments; therefore' we ~  that 
compensation should· be paid by the Government of India and that the 
representativ€s of t.he people will readily accept the principle that in such 
cases the government of the day should pay the compensation. 

There is anot.her reason why thi8 Resolution has been placed before the 
House. This compensution is of two kinds. One is for disablement or 
for death in thtl form of au immediate grant or in the form of II. pension: 
that is to say, a recurring liability cast on the Government from year to 
. year; aud 1 felt that where it was not a question of merely asking for a 
pnrticular grant in a particular year but carrying on Q liability from y~e  

to year, the vote of the House would strengthen my hands in placing such 
a sl;heme before the Departmellts concerned. It is under these circum-
stances that I move for the whole-hearted and unanimous acceptance by. 
(his House of the Hesolution that 1 have placed before it. 

Mr. President (Thtl Honourable Sir Abdur Rahim): The question ill : 
.. That this ABBembly recommend. to the Governor General in Council to take 

steps to establish schemes providing for the payment. from Central Revenuea of com-
pensation in respect of war injuries and war damage to eftectB sustained during t.he 
period of the present emergency by masters and seamen employed on sea-going aerviae 
on .hips regi.tered in British India under t.he Bombay' Coast.ing Yelle}1 Act., 1838, 
or under the Indian IWgiatration of Ship. Act., 1841. " 

The motion. was adopted. 

Mr. President (The Honourable Sir Abdur Rahim): This concludes the 
business of the day. 

. The Assembly ihen adjourned till Eleven of the Clock on Wednesday, 
the 26th February, 1941. 

• 
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